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Status report on the implementation of National Clean Air Program in Telangana in the

matter of 0. A. No. 1se/zozz titled: Kankana Das, Kolkata Vs Union of India, through

Secretary, MoEF& CC and others, submitted to Hon'ble National Green Tribunal, Southern

Zone, Chennai incompliance to Hon'ble NGT orders.

1. Preamble:

The Hon'bte NGT in the order dated 09.05.2024 in the case of O.A. No. 159 of 2021 (SZ)

directed the State Pollution Control Boards as below: .....4. "Regarding the timeline and

budgetary also, the 6PCB’s guideline for preparation of the State Action plan has givena

provision in Para 2.3. As already mentioned that it depends upon thebudget allotment for

implementation, we direct the individual State P€Bs and the PPCC tofile their respective

reports regarding the timeline required to implement theguidelines.”.... The copy ofthe NGT

order dated 09.05.2024 is enclosed as Annex - 1.

2. Status Report on the implementation ofNCAP activities in Telangana

1. Background: CPCB hasidentified 131 non-attainment cities (cities that are not meeting

the Particulate Matter of size less than 10 microns(PMio) standards continuously for

five years) in the country. Telangana is having3 NACs: (1) Hyderabad, 2. Nalgonda and 3.

Sangareddy. The ambient air quality concentrations are as follows:

y
ed
y Hyderabad Patancheru Nalgonda* Sangareddy

2019-20 86 87 59 87

2020-21 88 77 60 77

2021-22 88 76 70 83

2022—23 83 80 5S 86

2023-24 81 a2 ss ii

Note:-* PM 10 Concentrations forNalgonda City are meeting NatiDnal Ambient Air

Quality Standards (NAAQS) i.e 60 ug/m*.

2. National Clean Air Programme (NCAP):Ministry of Environment, Forest and Climate

Change (MoEF&CC), Gol launched the NCAP on 10’
h
January, 2019 asa time bound

National level strategy for pan India to tackle the air pollution in non-attainment cities in

a comprehensive manner. The following committees were constituted:

i. Steering Committee with Chief Secretary, GoT as head EFS&T G.0.Rt. No.84,

dated.07-06-2019 (Annex-2)

ii. Air Quality Monitoring Committee (AQMC) with Pri. Secretary, ES&T as Head

(Annex-3)

iii. District Level Implementation Committee (DLC) EFS&T G.0.Rt. No.33, dated. 14-

03 2019 (Annex-4)





iv. As per the XV-Finance Commission Guidelines a State Level Monitoring and

Implementation Committee (SLMIC) was constituted vide GO.Rt.No.13 of

MA&UD (Annex-5)

3. Action Plan under implementation: An action plan was prepared covering the different

sectors (Vehicular emissions, road dust, C&D, open burning, industries and other

mitigation measures like plantation etc for air quality management.

• The action plan is being reviewed regularly by the Air Quality Monitoring

Committee. The minutes of the recent2 meetings are enclosed for kind

perusal(Annex-6).

• The improvements in Ambient Air Quality is evident by the decreased

concentrations of PM10 inall the non-attainment cities

4. Funds/grants are being released for implementation of the Action plan for reducing

the airpollution:

a. Funds are being allocated under Million-Plus Cities Challenge Fund (MCF)

through XV FC for Hyderabad including Patancheru to implement the activities

under the action plan.

b. Further, funds are being released to TGPCB under NCAP programme foronward

transmission to district administration of Sangareddy and Nalgonda.

The gist of the funds received year on year along with the percentage utilization is submitted

fDFkind perusal in the table below:

City
Amount received year

wise

HydE'rabad 2020-21: 234

under XV-FC 202 1-22: 118

2022-23: 91.5

2023-24 160.04

Fund received under NCAP (Rs. in Crores):

Hyderabad 2019-20: 10.8

2020-21: N il

2021-22: N il

Nalgonda 2019-20: 0.10

2020-21: 0.38

202 1—22: 0.468

2022-23: 0.76

2023-24 3.582

Allocated fund forFY 2024-25 Rs.Z.01 Cr

Patancheru 2019-20: 0.10

2020 21: 0.38

2021-22: Nil

Sangareddy 2019-20: Nil

2020-21: 2.0

2021-22: 0.315

2022-23: 0.70

2023-24 0.45

Allocated fund forFY 2024-25 Rs.1.46 Cr.

Total amount Expenditure

received in Rs. incurred in Rs.

In Crores In Crores

io.g

5.29

0.48

3.465

426.58

B.16

2.50

0.48

2.69

% Of

utilization

70.67%

76%

47.25%

100%

77.63%
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5. ActivitiRs under NCAP in Telangana State to control/ mitigate air pollution:

e Establishment of Ambient AirQuality Monitoring Network of 14 CAAQMS (8 under NCAP)

and Dissem¡nation of air quality data through display boards (04) and by utilizing multiple

social media platforms for public awareness.

o SAS study forHyderabad, Sangareddy and Nalgonda

• Sweeping ofRoads (MRS) 6 procured and4 under hire basis

« Green belt& park development

e C&D Waste Management Facility:2 in operation and 4 under process. Out of 2,35,256 MT

of C&D waste collected and transported, 24,316 MT C&D waste processed by GHMC.

• EVcharging stations: at 150 locations by TSREDCO.

e Black topping& maintenance ofdamaged paved roads: till FY 2022 23,a total 608 nos. of

BT& CC pavement works completed and 72 nos. road stretched under CRMP works has

been completed.

• RRgMlar pothole filling on roads: In FY 2022-23,a total 25,628 nos. of potholes were filled&

till Fy. 2022-23, 64no. works completed in additional to roads maintained under CRMP

project.

• Intelligent Traffic System forsynchronizing traffic movement: Introduced Adaptive Traffic

Signal Control (ATSC) and Pelican Signal System (PSS) for synchronising traffic movement

and pedestrians safety. Repairs and rehabilitation of existing s¡gnaIs: 14 Nos.• 0&M of

existing signals: 175 Nos.• New ATSC signals: 92 Nos.

3.Prepartion of State Action Plan

MoEF& CC/ CPCB hasformulated and circulated the ”Indicative Template for State

Action Plan” to all the States covered under NCAP toformulate and furnish the State

Action Plan.

TGPCB submitted the State Action Plan Df Telangana to CPCB on 10.03.2022(Annex-7).

CPCB, after scrutiny has made certain observations (Annex-8) on the State Action Plan

and requested to revise the same. The comments were communicated to the

Stakeholder depts. for providing necessary inputs in April 2023 (Annex-9). Subsequently

a meeting with all the stakehoIde departments under the Chairmanship of Member

secretary, TGPCB was held on 22
n
November 2023 (Annex-10).

The stakeholder depts. were addressed for updation of SAP in line with thE' revised

guidelines and also the issue was placed before the AQMC during the meeting held on

30
th

April 2024 and thefollowing was recorded.
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The status of the SAP for Air Quality Management in compliance to the OA No.

159/2021 is noted and it was suggested to expedite the completion ofthe report

following whicha HOD meeting may be called for finalization of the report.

In the meanwhile, CPCB has communicated througha letter dt.13.06.2024(Annex-11)

that common guidelines for the preparation of State Action Plan was prepared and are

submitted to Hon‘ble NGT. The same was also approved by MoF&CC. These common

guidelines were shared with the stakeholder departments on 23
ʳd

July Z024(Annex-12).

TGPCB hasrequested MoEF&CC through letter dt:24.07.2024 (Annex-13)to providea

common structure and officials to be the members foraddressing the regional issue to

Regional planning, airshed and co ordination mechanism is to be established. The same

is awaited.

Further,a meeting was convened under the Chairmanship of the Member Secretary,

TGPCB with all the stakeholder depts on 20
th

Aug 2024(Annex-14) for updation of the

SAP.

In view ofthe abDve, it is rlzquested to kindly grant additional time, as the State Action

Plan report is in the final phase and the consultations and approvals are under process

for finalization.

Submitted forkind consideration.

%LA£E! HJore»e‹s

8ENI0fi EfP/IR0TMEI¥TAL SCIENTIST

CENTRALLABORATORY
TE£MG tJAI*0LUTI0NC0NTROL BOARD

Btnv t, A-3, l.E., Saoath Nan

Hyderabad-500 OCR
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Item No.03:-

BEFORE THE NATIONALGREENTRIBUNAL

SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 159 of 2021 (SZ} &

I.A. No.47 & 48 of2024 (SZ)

IN THE MATTEROF:

Kankana Das, Kolkata

Union ofIndia,

Though Secretary,

MoEF&CC andOrs.

Versus

... Applicant(s)

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA,JUDICIALMEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATI, EXPERTMEMBER

ForApplicant(s):

For Respondent(s):

Mr. Ritwick Dutta.

Mr. Meyyappan represented

Mrs. Me. Sarashwathy forRl.

Mr. D.S. Ekambaram a/w.

Mrs. P.Jayalaksluni for R2.

Dr. D. Shanmuganathan forR3.

Mr.S. Sai Sathya Jith for R4.

Mr. Darpan K.M. forR5.

Mrs. H. Yasmeen AliforR7.
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Ms. C.P. Kavitha Renjini ieprRsented

Mr. T.LaiKrishnas forR8.

Mr. Ramesh Sanjay represented

Madhuri Donti Reddy forR9& R10.

Mr. G. Vignesh represented

Mr. E.K. Kumaresan forR11.

Mrs. NivedithaS Menon represented

V.K. Rema Smrithi forR12.

ORDER

1.The status report dated 14.03.2024 of the Central Pollution

Control Board (CPCB) is filed.

2. The report states that the CPCB had framed the common

guideline for preparation of the State Action Plan based on the

indicative template shared by the MoEF&CC and also

incorporating the topographical and geographical conditions of

the States/Union Territories. The same was submitted to the

MoEF&CC andconcurrence was received on 12.03.2024.

3. The learned counsel appearing fOrthe applicant also agreed with

the status report and only insisted that for the implementation of

thesame, some timeline may be fixec4.

4. Regarding thetimeline and budgetary also, the CPCB's guideline

for preparation of fhe State Action plan has givena prorision in

Para 2.3. As already mentioned that it depends upon thebudget

allotment forimplementation, we direct the individual State PCBs

and the PPCC to file their respective reports regarding the

timeline required toimplement theguidelines.

Page2 of3



5. Let the matter be listed on 30.07.2024.

O.A. No.159/2021 (SZ),

I.A. Nos.47 & 48/2024 (SZ)

09th May, 2024, Mn.

sd/-

Smt. Justice Pushpa Sathyanmayana, JM

Page3 of3

sd/-

Dr. Satyagopal Korlapati, EM





Item No.09:-

BEFORE THE NATIONALGREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Through Video Conference)

Original Application No. 159 of 2021 (SZ) &

I.A. No.47 & 48 of2024 (SZ)

IN THE MATTEROF:

Kaokana Das, Kolkata

Union ofIndia,

ThoughSecretary,

MoEF&CC andOrs.

Date ofhearing: 30.07.2024.

CORAM:

Versus

... App1icant(s)

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATt, EXPERT MEMBER

ForApplicant(s):

For Respondent(s):

Mr. Ritwick Dutta.

Mr. Meyyappan represented

Mrs. Me. Sarashwathy forR1.

Mrs. P.Jayalakshmi forR2.

Dr. D. Shanmuganathan forR3.

Ms. Aarti represented

Mr. S. Sai Sathya Jith for R4.

Mr. Darpan K.M. forR5.

Mr.Mohammed Aathic represented
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Mr. M.R. Gokulkrishnan forR6.

Mrs. H. Yasmeen AliforR7.

Ms.C.P. Kavitha Renjini represented

Mr. T. Sai Krishnan forR8.

Mrs. Madhuri Donti Reddy forR9& R10.

Mr. G. Vignesh represented

Mr. E.K. Kumaresan forRH.

Mrs. NivedithaS Menon represented

Mrs. V.K. Rema Smrithi forR12.

Mr. Rahul Khurana forHaryana SPCB.

Mr. Manishsalkar forGoa SPCB.

ORDEII

1. The report of the 10'* Respondent (APPCB) is filed.

2. The learned counsel appearing for the other State Pollution

Control Boards seeks time tofile their respective reports.

3. Let the matter be listed on 03,09.2024.

O.A. No.159/2021 (SZ),

I.A. Nos.47 & 48/2024 (SZ)

30'h July, 2024. Mn.

sd/-

Smt. Justice Pushpa Sathyanarayana, JM

Page2 of2

sd/-

Dr.Satyagopal Korlapati, EM



EFS&T Department Constitution of Steering Committee for effective

implementation ofAir Quality in certain cities of Telangana State — Orders-

Issued.

ENVIRONMENT,F ORE'2T'2, SCIENCE& TECHNOLOGY (FOR.III) DEPARTMENT

G.O Rt.N o.B4 Dated: 07-06-2019

O R D E R:

Read the foIow|nq:-

1) G.0.RIN o.182, EMS&T (For. III) De ptL„ dated: z0.1 1. 20 18.

2) G. 0.Rt.N o.143, EFS&T (F-or, III) Deprr., d ated: 14.3.201 9.

3) From theM.S.,TSPCB, Hyd., Lr. No, 93 /TSPCB/ LAB/EPCA

/ 201 9-3ñ 9, daEed: 14,5.2019.

In the G.O. I" read abo ’e, the Air Quality Mon\tar\ng Committee

(AgNC) for preparation and implementation of Action Plan for attaining

Ambient Alrquality(AAA) for lowering of Air Pol| ution places of Hyderabad,

Patancheru and Nalgonda. In the G.O.z read above, the District Level

N onitoringC o mmittee w as also constituted for implemen Fation of the Action

Plan InHQDA Area and Saigonda DiStrict,

Z, The Nember Secretary, Telangana State Pollution Control Board,

Hyderabad in his letrer3’
d

read above, with reference to the discussions

held between the Chairman, Telangana State Pollution Control Board

tTSPCB} and the Chairman, Central Pollution Control Board (CPCB), the

M ember Secretary, TSPCB hasrequested forthe fol1owing actions:

i) A steering committee headed by the Chief Secretary has to

be constituted

jj} The overallI n-ch arge forI mplementation of Fhe action plan

in city has to be designated.

iii) To nominatea suiLab\e officer as the nodal officer for this

programme aF the state level who would co-ordinate with

MoEF&CC and CPCB on the one hand and the city level

comm/Nee on cheother.

3. Government after careful consideration of request of the l‘4ember

Secretary, Telangana State PoIlutlon Co ntrol Board hereby constitute the

'Steering Committee with the following members:

1) Chief Secretary to Govt. - Cha irman

2) SpI.C. S./ Pr.secy/Secy., EFS&T Deptt,, -I tember

3) SPI.C. s.,/ Pr.Secy/Secy., MA&UD Deptt., —M ember

4) '2PI C.S. ,/Pr, 5ecy/Secy., TR&B Deptt., -Member

5} 5P/. C.S. ,/Pr. 5ecy/Secy., J&C DeptF„ —Member

6 MunicipaI CO mmissioner - GHNC

7}TheN ember Secretary,

TGPCB., Hydesabad. Member Convener

(P.T.0)



.2:

4. The Commissioner of Greater Hyderabad Municipal Corporation is

herewith nominated as head foroverall implementation of Fhe Action Plan in

The city at GHMC area.

5. The Nember Secretary, Telangana State Pollution Control Board is

n ominated asn odaI officer at the state level to co-ordina te with Ehe Ministry

of Environment Forest& Climate Change (Mo EN&CC} and Central Po lluition

Control Board.

BY ORDER AND INTNE NAME OFTHE GOVERNOR OFTELANGANA)

AWAY II'CRA

SPECIAL CHIEF SECRETARY TO GOVERNMENT( FAC)

To

The Member Secretary, Telangana State Pollution Con ProI Board, Hyderabad.

The Director General, E nvironmen F Protection Train ing and Research

I nstitute,H yderBbad.

The Commissioner/ Director a I Transport, Hyderabad.

The Commissioner/ Director of Industries, H y derabad.

The Commissioner/Director of Urban Develop men t,H yderabad.

The Commissioner/Director, of Agriculture, Hyderabad.

Copv to:

The Transport, Roads& Buildings Department Telangana State,Secretariat,

H yderabad.

The Industries& Commerce DeparLmenL T<tar gana State, Secretariat,

Hyderabad.

The Mu i›icipaI AdminisLrat!on BU rban Development Department ,

Telangana State, Secretariat,H yderabad.

The Agriculture& CooperaFion Department, Telangana State, Secreta riat,

Hyderabad.

The Central Pollu Fiori Control Board, Reg ionaI Directorate of Sou th)

"Nisarga Bha wan",1 ' floor, Thimmaiah Road, 7”‘D‘ Cross,

SP ivana gar, Ben galuru - 560079.

The P.S ro C. S.,

The P.S to Spl. C.S., EFS&T Department.

Sf/Sc

// FORWARDED: : BY O RD ER //

SECTION OFFICER



GOVERNMENT OF TELANGANA

ABSTRACT

EFS&T DepFF., - Constitution of Air Quality Monitoring Committee

(AQNC) for preparation and implementation of. Action Plan for attaining

Ambient AJr Qua Iity(AAQ) for lowerlng of Air Pollution places of I-]yÖeraba d,

Patancheru and Nalgenda, as per the orders of the. NGT, dated:8.10.20 18

!n 0.A.No.6B1of 2018 - Orders - Issued.

ENVIRONMEN’7, FORESTS, '2CTENCE& TECHNOLOCY (FOR.III) DEPARTMENT

G.0.Rt.No. 182 Oated: 20-11-2018

Read thefollowing:-

1) Orders of Hon‘ble NGT, Dated,8. \0.18 in0.A.No.681 of

2018.

2) Letter from the Regional Director, CPCB, Regional Directorater
Bengaluru, Tech/1d3/non-attainment/RDS/2018-19/1289,
Dt,12.ID.2018.

3) From theN.S., TSPCB, Fiyd., Lr.No.93/TSPCB /LAB/EPCA

/2018-2194, dated: g.11.2018.

J”he Member Secretary, Telangana State Pollution CoF›trOl @OB£Ö,

t-Jyderabad in his better 3’° read cbove, with reference to the orders of

Non'ble NGT t" read above anda isa as per the correspondence ofCPCB 2”

read above .has reparted that the fol\owJ r\g directions are issued by the

Hon'ble NGT in respect of Air Oua lJty

i) a ll the states and union terrltories with nonaFtainment citles must

prepare appropriate action plans withîn two months aimed aF brlnging

the standards of alr qual!c\' within the prescribed norms within 6

months fromd ate offinalisation of the action plans;

iv)

ii) the action plan may be prepared by6 mem ber committee comprising

of Directors of Environment, Transport, lndustrles, Urban

Development Agriculture and Member Secretary, State Pollution

Control Board or committeeaf the concerned sFate/Union Territory.

The commIttee may be cat led Air Qu ality Monitaring Committee

(AQMC). The AQMC wlll function under the overall supervision and

coordination of Principal Secretary, Environment of Fhe concerned

5tate/Union Territory, This may be further supervised by the ChieI

Secretaries concerned or their counterparts in Union Territc ries by

ensuring Inter-sectoral coordination;

the action plans ma/ take into account the GRAP, the CAP and Ehe

Action Plan prepared by CPCB as well as all other relevant factors.

The actionp lans niay be forwarded to the CPCB by3 1.12.20 18. The

same may be placed before the committee as directed in Direction

numberv i. The Action Plan will include com ponenFs like identifica tion

of source and its apport1onment considering sectors Ilke vehicular

poilution, Industrial pollution shall also consider measures for

SErengthening of amb ient alr quaiity monitoring and steps for public

awareness including issuing of ad visory to pu blic for prevention and

control of air pollution ancl involvement of schools colleges and other

academic Institutions and awareness programs;

the Action Plan wi|| indicate steps to be taken to check different

sources of pollution heving speedy, definite «and specific timelines for

execution;

(P.T.O)



v) the ACEion plan should be conslstent v'its the carrying capacitya ssessment

of the non-attainment cities in of vehicular pollution, Industi ial

emissions and population density, extenF of construction and construction

activities etc., The carrying capacity assessment shall also lay emphasis

on ag r!cuitural and indoor pollution in rural areas Depending upon

assessed carrying Capaclty and sourCe apportionment, the authorities may

consider the need forregulating number ofvehicles and th=ir pa rking and

plying, populatjan density, extent of constructlon and construction

activities etc., Guidelines may accordingly be framed to regula te vehicles

and industries in non-attainment cities in terms of carrying capacity

assessment and source apportionment;

vi) the committee shall examine the action plans and on the

recommendation ofthecommittee the Chairman, CPCB shall approve the

same by 31-01-2019;

the Chief Secretaries of the State and Administrators/Advisors to

Administrators of the union territories will be personally accountable for

failure to formulate actlan plans, as directed;

viii) the CPC8s, SPCBs asd State Pollution Control Committees shall developa

public grievance redressal portal for redressa\ of public complaints sn air

pollution along witha supervisory mechi nism for its dlsposaI in a time

bound m anner. Any v isible air pollution can be re ported at such portal by

email/SM'2,

ix) the CPCB and all the State Pollution Control Boards and Pollution Control

Commit:teen shall collectively workcu\ and design a robust Nationwide

am b!ent a ir quality monitoring programme in a revised format by

strengthening thi= existing monitoring network wlth respect to coverage

of more cities/towns. The scope of monitoring should be e xpanded to

include all 1 2 notified parametersas per Notification No. B-290 16/TO/90

/PCI-L da ted 18th November 2C09 ofCPCB.T he Continuous Ambient Air

Qu alltyM onitoring stations shuLlla be preferred in compabison O rrianua/

monitoring stations, The CPCB and Statess hall file a composite Action

Plan with timelines for its execution which shall not be more than 3

months. It is expected that all such AAQMS shall be connected to central

server of CPCB forreporting analysisa f results ina form of AirQuality

Bulletin far general public at regular intervals at least an weekly basis

and ambient airquality on contnuous basis on e-podaL MOEF&CC will

provide the requisite funds for the purpose. NoEF&CC in consultation

with NfO/StfY of Housing and UrbanA ffa irs, MoR EH, Ministry a/ Petroleum

and Natural Gas, Ministry of Agr1culture Cooperation and farmers

Welfare or any other Ministry to lay down such guidelines as may be

considered necessary far improvement ofairquality in the country.

2. The f'4ember Secretary, Telangana State Pollution Control Board

(TSPCD) has also lnrormed that Central Pollution Control Board (CPCB)

prepared a list of non-attainment cities/towns based on the Ambient Air

Quality (AAQ} data for the years 20a1 -2015. Accord\np to which Telangana

state is having three non-aLtalnment Cities/towns vlz., Hyderabad, Nalgonda

and Patancheruvu. An acNon plan for lowers ng the a ir pollution in Hyderabad

is under implementation. In Telangana state3 non attainment cities/ town

areIiste0 by CPCB aspertheAAQ data from the year 2011 to 20 15.

3. The M e m ber Secretary, Telangana State Pollution Con trol Baord

(TSPCB) has therefore requested forconstitution ofthe AirQualityM onitoring

Committee (AQMC) at the earliest for reviewing and fine tuning of the

existing action plan for Hyderabad and PaFancheruvu with the latest

d evelopmen Ls has to be taken up along with the pri=pOration of action plan

for Nalgonda City, toe nable the state to comply with the directions of the

Hon’b\e NGT in the ir orders1s’ reada bove.



'I Accordingly, Government, hereby constitute the Air Quality Monitoring

Colvmittee (AQMC) with the fo\Icwing members forreviewing and fine

tuning of the exist ing actions g lan for Air gu ality for 1-Iyderaba d, Patancheru

with latest developments and preparatian of action plan for Na Igand‹J city:

1. Director Gen*r‹ I, En vtronmun Protection

Tra ining Reseai°chI nstitu te,H yderabad.

2. Con miss›oner/ D‹recrar of Transport,

H yderabad.

3. Cummissioner/Director of {ndustries, Hyd.

4. Cammissioner/Director ofM un ic ipal

Administration and U rban Development,

I-lydera bad .

5 . Commis's ion er/Director, of Ag ricu/ture,

h yderabad.

6.M em ber Secretary, Telangana State

Poilution lon troI Board, Hyderabad.

-f 1ember

-Nembe

-Member

-Member

—Member

-Hember Convener

(BY ORDER AND INTHE NAME OF THE- GOVERNOR OFT ELANGANA)

A MAY SU5 RA

SPECCALCHIEF SECRETARY TO GOVERNMENT (FAC)

”the h1ember Secretary, Telang ana S tateP o\!u tion Control Board, Hyderabad.

The Direcro‹ General, Env iron merit Protection Training a nd Yes earch

T nstiLu te, Hyderabad.

The Commissioner/ Director- of Transport, Hyderab.ad.

The Commissioner/Director of Industries, Hyderabad.

The Commissioner/Director of U rban Development,H yclera bad.

The Commissio ner/D irector, of Agricti Iture,H ydera bad.

P. s. to C. s. ,

P.S ., to 5 pl. C.S ., EFS &T Deptt.,

The TR&B Depot., Telangana State, Secretariat, Hyderabad.

The Industries & Commerce Depart:ment Telangana 5 tate, Secretarie t,

HyÖ erabad.

The M url icipaI Ad m inisrraL ir›n &U ban Dew lop ment Department ,

Telangana State, Secreta riat, Hyderubad

The Ag riculture& CüüqeraLi0n Depot., Telangana staLe,Secretarie L,

HyderaDad.

The Cen tral Poilution Con trol Boa rd, Reg ionalD irectora te of (Sout h)

"Nisarga Bhawan”, 1“ Floor, TE immaiah Road,? ‘D’Cross,

Shivanaga r, Bengaluru- 56DO79.

SF/SC

//F-ORWARDED:: BY ORDER//





GOVFRhlI 1ENT UP TPLANGAńłA

AB'5TEMAT.

EFS&T 0epartnief1t - ConstiLutioM of District Label Air Quality NoniLo-Ing

Committee forinptementa tion of the Action Plan inH N DA Area and Nalgonda

D sLrict - Req.

ENVIRONY ENT, FORESTS, SCIfR'CF& TECHNOLOCY EOR.III) DEPARTMFNT

1. Otders of tneH on‘Ote NGT, daTed! 8.10 20 18 in O.A.No GB1

of 20 18.

g. From tleN.S.,TSPLB,Hyd,, Lr.Ń u. 3/ TSPU£\/LAB /EPCA /2016-

249ą, dated. 9.11.2016.

3. G.0.RŁ.No. 182, EFS&T (Ff›r,IT I) DeptL., da recł: 20.11.2018.

<. Niutes or rte 2” AQMC f4etine held on 23" Janual y, 201 9

S. From the N,S., ”FSFCB. Hyc., i•-«u .gs/ rspcB /vB

/ PCA/201?-3139, da te0°. 04. 02 20 1fi,

As pe r Lhe orderso £ thc H on’b!e NGT 1
s
’ read above, The l1emoer

Secretary, Tejangana Srate Polluttl‹n Control Boarcf fTSPCB) has also

informed tflac Ces mal P oltution Control Boarrl (CPCB) prepareda t sr of no ^-

a twain men ¢ c:ties/downs öased ol› the AmbienF AirQuaJJfy (AAQ) data for the

years CO11 -2015, According to whfch Telang nrse staLe is having Fhree non -

aLtainment cicies/towns viz, H yderabad, Malgunda and Patancf›eruv u. An

action p]an for iowering the air poliution in Hyderabacf is under

impJemenratJon. Tn Tetangana state3 non attain ment cl ties/ L0wn are Ilsted

by CPCB as per the AAQ Jata from the year 2011 to 20 U. The member

Sccretary, Telangina State Pot\utton Control Boord [TSPCB) has Lheofore=,

requesceü Lhe Government forconsLiLuLion of the A'r Quality‘ monitoring

CommItree (AQ M C) ar the earliest for revfe\v ing and line Lri ning of the

exisring ach or ptzn for Hyderabzd and Patanchoruvu with the \atest

developments has to że taken up• ^9 wlth tlie prepararion of action plan

for ha\ponda City, to enable t/e stale te comply w itfl the dii sctions of Lhe

Ho n’61e NGT in their orders L"’ read chove -

2. Accordingl‘/, GoVCrnment h ave cunsCltuted the Air QLtaliry

N on Itnring Committee a'ith slx members vide G.O. 3" i ead aóove

ń, The Memser Serre ary, Te\an9ana State Pollution Conrrol Board In his

letter5°h read aboveas perthe ainutes of the 2” ĄQMC m eeting heJd on

23.I. 20 1 9 has requested the Governonent to corisut vte the OistricL Level

NagistraLes and e ich senior offices from thr Department
put tbig p rog ress 8nd to ensu re smoochIixplernenta* on of the p ldy kar Air

P.T.0



4. Accoi dingly, Government herew:rh constitute tne District Leve1

Moa.toi”ing Committee forAlr Quality hl‹inatjemenc the following members
for the DisLrlcts Hyderabad, Medchal, Rangarddy, '2aiJgareñcly, Medak,

Yadodoi and S idd I pet Districts • nd la Igonda District wlLh The fullowlng
lvlembers:

Iû

The Distric:F Coll ector, agistrate of the

Distr.ct Concerned.

Nominee cf the R eg'onal RTA of Lie

DlstrictC oiJcern e‹J.

Nom.nee of the officer of tire traffic

¿o›iCc Department cf rhc rIistric\

ccn ce rned.

4. Vominee où the chtJs upp lies de p artmenF

of “he di sc•icE con ce med .

Nominee from the tndusti les Uepartaen-

orthe district cantu: me d.

6. N orn‹nees of "he GH f°tC No the Di strict

con ce rned falling 'ui Rhin jurisd icti on of the

G H PC

7. Nominees o* the EMDA to theDistrict

con cerned TalI inq w i thin jurlsa ictlon of thu

I-IM DA.

Mordu nees of the CDM A to the District

concerned falling u'ithin jurlsù irtion ul the

CDMA.

9. Represe»native from *.he Leg al M ethology

of the Concerned0 i Eri¢L

Representat›ve frum state Ie vel oil co-

coordinato r.

11 Rep resentat ve from Bhagyanaçar Gas

Li m i ted .

Chairman

Mernbcr

lem b er

MemDer

jember

Membr

f4e mbe r

M ember

Member

12 The RegiunalO 'icer, TSPCB ofthe[district remuer Convenor

Con.cerned.



5. The a bove Disrri0t Level M onitoring CommitI e+' sIJzlI en sure the

irr›plementation of the Action Plan and mlr Qua litya L District LeveJ.

(BY ORDSft AND IN TI-IC NAME0F\ HE GOVERN0 P. OF TELANGA£/A)

#.JAY 11 tSRA

SPECIAL CI-II FF 5 K1ftFTARY TO G OVFRI MENT (FAC}

To

The Member Secretai y, Te tangana St.a te Pollution Control Board,

Hyde’aDad.

The District Coll ector, f'4agisLrate of rhe District

Concei-ned.

The Reg›on al RTA of the Distric' concerned.

The Commissioner,Transport, l4yderabad.

The Director CeneraloI Police end Superintendent of Polices

of the D istricE Concerned (Traffic Police),

The Commissioner,& E.0 SecrOtOFy, Co nsumer Alfa irs, Food

& Eivil Su ppli es D epartmem, Govt. of Telangana.

TheC ommissioner,G reaterHyderabad Nu nic›pal CorporaLion

(GN MC), Hydera bad,

TheN etropolitan Co mm lssictner,H ydera*uad MetropoLtan

Development Authorit\' (INN DA), Hyderabid.

The Co r.-› missioner& Director, MUi Tel pal Administration

(CDMA}, d40, AC G r dards, M6sa0 Tank, Opp. RTI

Bui\ding,H Y dcrabañ.

The AdJl. DG P & Controller, Led al Nletr‹›logy, 209, '

P. W D.B u/ldings, GandhIn aga r, Hyderaba d,

The State Level Co-ordinator for OiJ nd us try Teiangana

S Late, C/o £\ PCL, 4” floor, Sebastian5 L eer-5, saro,inicevi

Road, PB No 5, ñecundera had-S0000ñ.

The eriaging Directo r, M/s. Bhaqyanachar Gas Ltd., PariS r-err1

Bhavan, APfDC Bull ding, Bssheerbagh,H Yderabad .

j,i FORW,0RDFD B? ORDER //

through

.S., TSPCB,

tJydei6 bad





Level Monitoring and

Implementation Committee forimpIemen*atIon of 15’
h

Finance CcmmissioD

measures to improx'e Air Quality component £nr M iI\ion Plus

cities(Hyderabad) - Orders - Issued

E NVI RONMENT, FOREITS, CIENCE & TECHNOLOGY (For.III) DEPARTSENT”

G.O,Pt.No.13 Opted:2101 .202a.

Read the fnllo inq:

1.Fra m the No EFS.CC (CP Divis ion), New Delhi letter No Q-

160 17/25/2020-CPA, dared:] 4. 10.2021.

2.Letter from the C&DBA Depot, Lr.Doc. No.E-327773/2021/N3-Z,

Da ted2 1.1 0.202 1.

O R D E >. :.

Climate Ch ange (IP D iv is ion ), New Delhi and MunicipaI Ad m in.stration znd

Urban Development Department in the references 1’^ & 2
d

read above,

after careful exa m ination of the m ettei- G overnrrient hereby constitute the

State Level Monitoring end !mplementarion Committee under the

Ch airmanship uf Ch1ef Secretary tu Gcvernment, Telangana; w ithmem bers

from the following Sep artments/ Ajencies / E ntitles.

i ) Chief Secretary toG overnmcnL Chairman

(ii) S p ccial Chief Secrerary to Gov em rr.e nt,

EnvironsenI - M ember

( iii} ' ecretary, Sta teU rban Dev elop ment Department (I! DD) - Me mber

( iv) Rep rese nta tivt a I Cent-ai Pollurion Control Board (CPCB) M em ber

(v)Cha ir m an, State Pollutiun Control Board (SPCB) - IIember

(vi)S ecu e vary, State Transport Departit en L Me rnber

(vli) A re pre sen tative from the5 Late Charnber of Co mmerce

•hI d uSCries

vi i} to mm issioner& Director of Nun/ciga/ Adm!n›stration,

TeI ang an a, H yderabad

ix} Commissioner,G U MC

Member

- Convenor

2. The above committee shall make performance assessment of each 15*

.'inance Co mm ission recommendecl City/U rban Ag glomeration (UA)(with in a

St:'te) and recommend release of grant FO the Ministry of’ Environment Forest

& G li m ate CA ante asp er thein dicaturs/g uidelix es a fter ensuring Comp fiance

w ich ge neral en try level condI tionsg iveti in para- J. G; for the implemen lat ion

of the recommendations on Ambient airquality component In the million -

Plus Challenge Fund forMillion Pit’s c/ties/ Sabah Apg/orneratjons contained

in Cha ptcr 7 I Local BodyG rants)oI the Fifteenth Sq mm ission( FC XV) fina I

rcporL.

. 1”he Munic!pa! Administratioi1 & Urban DeveIopmE'rit Department shaff

function as the Sccrctariat anc in coordination wI rh the State Environment

Department 'VIII convene meetings of the State Level monitoring and

I mplementfng Committee as frequently as r<•quired or at least e ery six

months. The Municipal Administration and Urban Development Department

shalI z Isa receive propo sal5 frorr' the L1\I tlon P| us C ties/ Urb an Agglomerat iunS

n Fhe LJJn istry of En'ziror rrent mores*& Climare Changc prescri bed farrnars

(P.T,D)



a‹›d place the same forconsideration in the meetings of the Stzte Level

Monitoring and Implementation Corr,mittee. Tt shall also *orward fho

4. The Municipal Admini'stration g Urban Development Department shall

t•ske furth.er necessary action ir the matter acc‹›rdingly.

(BY OP.DER AND IN TI-lE NAME OFTh^- GOVERNOR OF TEL NGANA)

OR, RAJATKU FAR

SPECIAL CHIEF?E CRETARY TO GOVERNME?T (FAX}

1”D

*he Chief Secretary to Government, c!anqana St‹c re Secretariat, Hyderabad

The Special Chief Secr=.tary to Government, ESQT Depalment.

theSpecial Chief Secretary LO Government, Nunicioal Administration&

Urban Development Department,

”the Principal Secretary Fo Government, Inñ'usLr es and Commerce

Depa r1:ment.

’lie Secreta!-y to Government, Transport RoadS Du//d/ngs Department

the \fember Secret,›ry, Centra! Pollution Control B9ard (GPCB)

’The Chairman, State Po1lution Control Board (FPCR}

TOe be mber Secretary Telangana State pollution Control Beard,H yd arabad

TOe C ommi s.oner& Director a/ Mun iuipal Acl ministration,

Telang ana, H yderabad.

The Co mm issha ner,G reater Hyderabad Countcipa/ Corporation.

^PJ .

The Secretary, Government ofIndia,

Ministry of Environment Forest& Ciima:e Change, New Delhi.

The ?.S. to â/ nist r EF5é’7).

SF & 5 C

// FORWARDED:: BYC:DDER //



Minutes oftheAirQuality Monitoring Committee (AQMC) meeting held on 30-04-2024 at

Meeting Hall,4‘
h
floor, Telangana Secretariat under the Chairpersonship of the Principal

Secretary to GoT, EFS&T

The following officials were present:

Annex-I

The Member Secretary, T3PC8 during the opening remarks has informed that all the

staI‹ehoIder departments who have received fund should use it at the earliest and submit

utilisation certi(icates. It is mandatory to submit UCs forobtaining funds from the Gol forthis

Financial YRd F.

The com mitteeh asn oted the actiont al‹en report ann ex II. Ba sed on the de i! bcrations

with the staI‹eIs al deis the dep art men t wise action points are as follows:

• RTA department:

o Strengthening of the PUC n‹°tworl‹:

• GHMC:

• TSPCB:

o

• To increase the number ofthePUC centres and to intensify the enforcement

on commercial vehicles, where theVehicle Itilometres Travelled ina day is

high.

• To explore the possibility of linl‹ing PUC certification with insurance renewal,

FASTag, etc., and also to send the SMS alerts to the vehicle owners for

getting PUC done

O To examine the inclusion of the E-vehicles during revision of the hiring charges to

facilitate the eng•8 ng of E-vehicles by Government departments.

To pursue with the Government fOr establishment of the Registered Vehicle

Scrapping Facility (RVSF) and eKpedite the establishment of the Automated Testing

Stations (ATS).

To redress effectively the issue of open burning of garbage by way of capacity

building to the sweepers and also awareness to public on ill effects of open burning.

Ta regulate the illegal dumping oftheC&D waste inopen spaces, IaI‹es, etc., elect to

clear the C&D waste dumped unauthorisedly to processing facility. Further, it was

suggested that, to explore the possibility of s ztting up of temporary processing

facilities at huge dunipsites.

The data on the number ofthe cases registered and resolved with regards to the

above two issues need to be reflected in the PRANA portal and placed before the

AQMC.

GHMC being thR F›OdaI agency may consolidate the Annual Action PTan for the city

before 25’
h
May, 2024 and communicate to TSPCB forplacing it before the AQMC

forapproval

To award thestudy to IITH foi assessing the efficiency of mechanical road sweepers

ancf the silt loading on roads. The details of the study along with recommendations

areto be placed before the AQMC meeting.



o To identify those studies that may be required for evaluating the initiatives taI‹cn for

replicating the best initiatives that gave good results.

• TSREDCO:

n TD submit the UCs farthe balance amount by July, 2024 and no addition al funding

will be provided till the balance funds are utilised.

o The issues related to the obstacles near the charging siations ma'/ be tal‹en p with

the GHMC andtraffic police department. The CCTV networI‹ installed by TSREDCO

way be shared with the Traffic Police department.

c To li›te nsiiy the efforts for securing permissio 1s at nther Government

departments/large software complexes/residential welfare association where public

access !s available far estabIishii›g of Charging station.

a A concept note forthe proposed study on the charging stations may be submitted

to TSPCB forexam1nation and placing before the AQMC.

• ”FraffiC Police

c The committee appreciated the efforts of Cyberabad Traffic PO\ice Department on

• T5R7C:

the in itiatlve with I f hubs for promoting the shared transport and utilising the

public transport. Aisi›, on tt›e development ofan App without any cha ges.

O The committee suggested to intensify the efforts in co-ord‹nation with TSRTC.

O The junction development activité taken up by Cyberabad traffiC police along with

WRI may be revisited, and !f found usefuI the same may be extended forqther

junctions.

O The concerns ra1sed by the Traffic police department Ou existing traffic congestion

and the anticipated increase due to the construction of hu8e IThubs in MadlJapur

area, may be examined along with the town planning department ofG HMC for

undcrstanding the dynamics and forJevis!ng alternate plans.

0 TgO COfTTmittee requested trahie police depnrfment to fac//itate the display of the

Mission LIU and airpollution related messages to iiicrease the public aa'aren9ss in

the Varia ble Message Boards (VMB) !nstalIed by Traffic department. The concerned

staI‹eholder departments may address request letters to the Commissioners,Traffic

Police for displaying the messages.

O Hyderabad Traffic Police department has informed ihat the UC wilI be submitt9d by

the ejld of the June, 24. No additional funds will be sanctioned until the allocated

funds are utilised.

0 TSftTC has informed that they will be submitting the UC fora bout Rs.4.5 crores by2 '

May, 2024 Phd balance by the end ofJ une, 2024.

0 200 E-buses will be deployed by the end ofJ une, 2024 and thecommittee advised to

expedite Fhe la inching of all 500 e-buses at theu arliest.

TSRTC to co-ordinate with the traffic department on the initiatives beingt 8l\Q by

Cyberabad Traffic Police and also with HMRLforestablishing Last Mile Connectivity,



• Clvi\ Supp\i£'s department:

o To taI‹e up ware number ofinspections with regards to fuel adulteration and the

data may be submitted regularly to TSPCB and entered in PRANA portal.

• Agriculture department:

r The effortst laced by the agriculture department to promote awareness on open

burning of the agri-waste through rythuvediJ‹a were appreciated. It was suggested to

tal‹e up more programs forincreasing the awareness.

o It was suggested for talking proactive steps in establishing of the

Briquette/pelletisation units by availing Gol subsidy. Further, the statistics pertaining

to the available stubble and duration way be mapped district wise to facilitate the

entrepreneurs to understand the viability of establishinga pellRtisation plant.

• Other IsSURS'

0 The status of the State Action Plan for Air Quality Management in compliaiice to the

OA.No. 159.2021 is noted and it was sr‹ggested to expedite the completion of the

report, following whicha HoDs meeting may be called for finalisation of the report.

All the stakeholder departments to update the actions undertaken !n the PRANA Portal

The suggestions to tal‹e awareness programs involving students and universities may be

examined byall the sta\‹ehoI der de partments.

0 Identifying the State level Institute of Reputed for involving them in the studies related

to air poltut on.

Stakeholder departments to involve the IoRs for annual action plan, Micro Action plan,

manasem entofthe Hotspots.

The proposals for funds from the staI‹el older departments shall accotnpa»y with the

timelines of execution and the outcome on theanticipated reduction in pollution/

The meeting ended with vote ofthani‹s to the Chairperson and other members ofthe

committee and staI‹choIder departments.

AQMC& Commissioner, Transport AQMC& DG,EPTRI





TELANGANA STATE POLLUTION CONTROL BOARD
p aryavarana Bhavan, A-3, Industrial Estate, San athn agar,

Hyderabad - 500018, Phone: 040 — 23887ADD

Minutes of the Air Quality Monitoring CommttteefAQMC) meeting held under the

chairoersonship of the Principal Secretary, EFS&T to review the Implementation of the action

plan forthe non-attainment cities

Date& Time:20-02-2024 at10.30AM

ThefoltowiiJg AQMC members were present:

1. S m t. o.Vani Pra.sa d, Pr I. Sectary, EFS&T/ DG, SPTRI - M em ber

Z. Or. Jyoti Buddha Prakas\I, Commissioner, RTA, Hyderabad -M ernbur / kJ5, TSPCB -

I\Member Co»vener

The details of the representatives of the stakeholder departments is Annexed.

At the outset, the Member Secretary, TSPC8 and the Member convener of AQD1C welcomed

Principal Secretary, EFS&T/Chairperson, AQMC and representatives of the stakeholder

departments to the AQMC meeting. The Member Secretary informed that, the quality of air is

important for well being and all the stakeholders have the responsibility to focus on the

mitigation of the various sources of air pollution.

ThE Principal Secretary, EF$&T in the opening remarks has emphasized the importance of alt

quality and related morbidity issues with increasing air pollution.A video showing the reasons

forworsen ingof air quality in MumbaiS asdisplayed for better understanding of the dynamics

of air jJollution.

The Principa! Secretary, EFS&T appreciated far the improvement pfair quality and reduction o*

M concentrations in comparison with FY 2019-20 to 2023-24 (till dates in Telangana State

and NaIgonJa city fcr maintaining the National Ambient AirQuality Standards (60 pg/m*).

The committee informed thatthe airpo llution shouId be priorit ized as it isa p ub lie emergency

and instructed for honest in puts from stakeholder departments.

The followingp resentdtio ns were ma de!

• 1”SPCB- overview of implementation ofthe Action plan and NCAP

• IIT, IfanpU r- findin gs of the SoU rCe ApportionmentStudy of Hydera6ad area

• GHMC—[mpJeme ntation of the NCA p and XV-FC fundsu tiliz ation

• TSREDCO —p ubI ic Charging Stations

The department wise issues that are reviewed and instructions issued were asfoll ows:

RTA:

. Effective implementation of the PUC: To incre ase the enforcema nt on the

implementation of the p oJlu tion U nder Con tro| Certifl cates. RTA to explore the

possibility pf linl‹ing the PUC with vehicle in›urance renewal aS was carried out in Delhi

and automation of the messages to vehicle owners where the validity of PUC isn ear

exp iry,

2. An amendment to the GO forengaging Hire vehicle is recommencled to facilitate

en gaging the electric vehicles by Government department.

3. Proposal far establishment of the Automatic Testing Station (ATS) ap art from

Hyderabad inti.e other two Non-Attainment Cities i. e., Na Igonda and Sa ilgareddy m ay

be placed before theG overnment, asthe same aremandated by Mo EF&CC

The establishment of Registered Vehic/e Scrapping Facility in line with the Mo RTH

notification shall be ta ken u p on priority dulya Pressing the financial be nefits in terms of

the GST and feduction in emissions due to the new f1 eet.



ñ The Committee instructed to examine and take appropriate action on the GOs

ocrtnJninr to restriction and plying of with outside registration and on the

numbers in GHMC area.

GHMC.

1. To rev/ort on the allo cat ion of the XV-FC gr$nts for -he FY.2023-24\nc luding thC

incentives recef ed fpr approval of the AQN C.

2.. As noted from the Source ApportionmenL Stud'y, the silt loading is higl›a n ñ h +nce the

+fficac‘/o F the Mechanical Noad s eep rs are to be assessed before and after sweeping

th ough foRs. further, regu la‹ remova/a I che sift on the roads have tobe taken.

3. The openb urnitlg of the garbagea nd leaves coupled with p.astics are to b e mitigated

a r.d the existing CCTV networl‹ to Ice used foridentification of th? so in e.

4. The dumping ofIhe C&D wa steand handling tob e addressecf using the CCII networ\.

Sangareddy:The Dist rict Collector, 5un gareddy informed abpuI worI‹d one in .’iaiJgareddy«nder

NCAP Thefollowing proposals were m ade:

1. Deve!opment of Miy3walsi fore*I in a vail ab Ie government I and a s proposed is

zerom mended underthe XV-FCgrants.

2. The oclour i5suc from. the industries was discusse d, the Pri nci pal Secretary, EFS&T

inst ructed TSPCB forstringent action on the industries and also far 3’* party inspection.

TSRTC:

1 The TSRTC p°oposatfordiversifica ion of Rs.1 2.97 crores re|e as ed (i iJ stall at on of GPS

true Ining system in the p ublic buses) for the FY202€i-21 towards establishin ent of

UPS cream power infrast uct»re of 33 l‹'7A, ch;2 Fging infr 9s\r ct re and retro-fit re It of

EV l‹its s approved by the committee and instructed for5 ub mission of UC within this

Finan cial Year.

2. Thc CU airperson, AQMC suggested that t/›e proposal sn OPEC basis in be examined

against the o utright purchaseA separate meeting to be held for talking £urth er (J eCision

on the a\\ocation of the fundS under NCAP forp ocurement oftheE-buses.

TSFtEDCO:

1. The Co m mittee instructed for suh m issio of tfle UCs for the funcls re teasec/ 3o far and to

su bmit the revenue model of Public CA args ng Sta tions as per the SLMIC

recommendation at thee arliest.

2. The Principal Secretary, EMS&T suggestcdto the redresent ati'ves of the statehol‹ier

c]e partments tofacilitatet he estn blish ment oftheP ›b lic CII arging Stations.

J. The procd ng of Subsidy tn thrue whe el mrs from NCAP funds to be examin ed in| ine wit h

Traffic:

the Governm entE -vehic\e Policy and the details proposals

Goreri-i m e nt for issu ing cf natifi cation ' ’ t) v+* “’

ate to be placed before the

!. Thecon1init\ee ad visc d the 7Fñttic PoilDR iOf in DTE:ing the ''UC stri ct ly and to cle ar th e

c arriageway frorn cnCroachme ntsforsift ootlJ flow of traffic.

2. F- ur\her, tra ffic studies for better clearance at the junCtions as Ans ca rried at Ga th ihowli

n ayL e rep licated

?. Hyderabad TrafficP slice was instructed for sub mission of the LJCs at the earliest.

^. The proposaIs of funds by otherTr 6ffic cummissioner ates ica'y h e placed before th9

AQfv forapproval.

5. The pl act r c nt of the TO & Noise lived ata with audio messa gesat3 I raffic jun ctions

'as noted anlt th e Chairse rson op in ed that colour roding and b etter display still

en h ance the understand ingofthe con m uters and catche slogans need tobe e xplored.

TSt1C: The Committee Instructed to CxanJine the proposal of TSIIC for allocation oi fund and

place it before theA QMS for decision.



Civil Supplies: The committee roled that the number of inspections to chec1‹ the fr›eI

adulteration are vey low and instructed to submit an action plan and increase the nut\Jbcr of

inspechons.

Agriculture:

1. The Comm›ttee instructed for increasing awareness throug! Rythu vediI‹as and other

forum forbraging awareness among thefatmes onag\-waste burning.

2 Agr icuhome clep artiv ent was instructed to co/Iaborate with I SRO for providing the

satel[ite inn ages of agrjcu ltue wasteb urnin g.|f agriculture waste burning is re Cognized

than mechani5ms to handhold the farmers towa rds altcrna lives !s ave t o be ex plored anJ

mplernented

3. Th e tab list ment ofthebriquetting and p elletis at ion units to be exp[oredd sly bit ilizing

lfie fir\an ciaI incen I ives byt lieG o I

loRs:

The Com m it tee noted that the technical assistance from city designated Institute of

R eputes(Io Rs) are not being used by the concerned UL0s. The la Rs m ay b e ri secl for the

perform ance evalUation Of the worI‹s ca tried out.

TSPCB suggested the follow ng.

• The perfortnaM ce of the M ecli an ical Road Sweepers with respect to silt loa ding m ay he

carried out by IIT, Flyderah ad beforeand after to ascertain their functioning.

• Similarly the improvements in the air qua lity before and after the in t?rveiJtions and

other physical indicators may be developed for other N on-attain ment cit ies. Th ose

i nterven tions v' ith m aximum result can be replicated.

• The ULBs m ay bep emitted to ‹i tilize the MCAP/XV-FC funds towards the performance

assessment words carried out by the I oRs.

The committee noted theabove and recammended forimplementation

Other instructions.

e The detailsper(0ining to the State Action Plan are to be provided by all the stakeholder

departments On priori:y hasis

• The u ploadind of tne inKormation in PRANA portalh as to be co ntinuous and failing

which action vill be recommenJ eel against then od al off.cers.

• The UCs along with properd ocumentation h ave to be carried out within time

+ The funds are not to be diverted for any otherp urpose without the prior approva! of the

AQMC

theChairperso‹i -IJ4s instructecl that in the subsequent.n1getings those .departments who are”

allocated ill the fundS .IeaVo nlyb e c alled a0d tfie in formation,ftod1 other qe,partm ents may

be obtained and plated far perusal of }hecomyittee. The Chairperson insf/u'cted'tL1’af-all the

st akeholder depart vents hove totakeI é’ actions seriously with respnnsibilit/ witha collective

objective to m eet the AAQ standard s.

The meeting ended with vote of than!‹s to the Chairperson and other members of the

committee and stakeholder department s.

Mem ber Secretary, TSPCB/Mem berConvenor

AQMC& Commissioner, Transport

/ : !, ,-i ' '

Prin¢ipaI Secretary T/Chairperson,

AQMC& D'G, ’EPTRI



Annex

List of representatives of the stakeholder departments attended during the AQMCmeeting

held on 20.OZ.Z034 under the Chairperson of the Principal Secretary, EFS&T.

1. Smt Kranthi.V, Collector, Sangareddy

2. Sri.D.J oel Davis, Joint Commissio ner, Police Cyberabad

3. Sri. N.Janaiah, VC&MD,TSREDCO

4. Smt. G.MamataP rasad, JTC, Transport

S. Sri. N.Ash0k Kumar, DCP, Traffic Hyderabad

6. Sri. V.Sreenivasu lu, DCP Traffic-2,Police Rachakonda

7. Or,T.V.B. P.S.Rama Krishna, Sr.P rincipa/ 3cient!st, CS/R-NE£RI

B. DI.Asif Qureshi, Asst, Professor, IIT Hyd

9. Dr.ChinthaIâSumanth,Asst. Professor, NIT WarangaI(FOR)

10. Sri. D.John Samson, Addl. Director,CDMA

11.Sri. M. Koteswarea Rao, SE (SWM), GHMC

12.in.A.Sattaiah, DSP, Police Sangareddy

13.Srl. Prasad 5CVIt Chavan, MunichpalCommissioner, Snngareddy

J4. Sri.K.Vanajath a, Dist. Civil Suppliers Officer (OCSO}, Civil Suppliers, Sangareddy

15.Sri.\/.AshaKumari, JDA, Agriculture

16.S ri. K.SudhakarBabu, ADA, Agriculture

J 7. Sri. V.5aJnath, Deputy Director, CDMA

18.Sri.K.Santosh,R achaLonda Traffic

19. Sri. S. Pra deepBabu,I nspectar of police, Rachakonda Traffic

20.5 ri. B. Narasimha,I nspect0r, Hyderabad Trafl!t

z1. Sri.G.Govard han Reddy, HC, Hyderabad Traffic

22. Sri.G.Guruvaiah, Inspector of Po1ire, Cyberabad Traffic ad min

23. Sri.Ch.Sai Prasa d, AMUI, Nalgonda AMUI& Transport

2s. Dr.K.VerikataRamani Dy. Transport Commissioner, Sangareddy

25. Sri.N.Sree kanth, AE, Mun]tipality sangareddy

26.M r.M ohd.I mtiyaz Ah need, Dy EE, IVlunicipality sangareddy

27.S ri M. M ad an Mohan Rao, EMP, TSIiC

28. Sri.T. Ravi, Dy. CME, TSRTC

29.Sri.D.V.Rama Krish na, Project Director (EV), TSREDCO

30.A.Usha Rani, Jt. Commissioner, Eivil Sup plier

31. Sri.V.Srinivasa Rao, Director U8D, ''2HMC

32.S not.T.Rajesvvari, Dy EE, GHMC

33.Sri. K.Sree nivasul ri, DTO, Sangareddv

34. Sri.RajivG and II, HMDA

35.Svi.P.Ravindar, HMDA/HGCL

36.Sri.V.RaiuKumar,ACS, Civil Supplies Dept, ACSO(I/C), Nalgonda

37. Sri. TVKH StJ brahmanyarYl, DGM (Pro]ect &0&M) BGL

TSPCB officials

38. Sri, B.Raghu, CEE

39. Dr.M.S.Satyan arayana Rao, JCES

4D. Sri.C.Y.N agesh, CTC

41.Dr.D.Prasad,SES

42. Smt. ft.J ayasr!,ES

a3. Sri Ch.Ramakrishna, consultant, CPCB, NCAP
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1. Background:

MoEF&CC, Galhaslaunched the National Clean AirProgram (NCAP) on 10" January, 2019 asa

time bound National level strategy for pan India implementation to tackle the air pollution

problem across the country ina comprehensive manner.

The state constiluted the following three committees as per the NCAP guidelines as detailed

below:

i) Steering Commitiee under the Chairmanship of the Chief Secretary through EFS&T

G.O. Rt.No.84, dtd:07-06-2019 foroverall guidance forthe program.

ii) Air Quality Monitoring Committee (ACtMC) under the Chairmanship of Principal

Secretary, Environment of the State Government to monitor the programme

closely through EFS&T G.O. Rt.No. 182, dated.20-1N-2018.

iii) Implementation committee at city leve! and would be headed either by the DAT or

the Commissioner of the N\unicipa\ Corporation through EFS&T G.O. Rt.No.33,

dated.14-03-2019 forthe non-attainment cities/areas.

Central Pollution Control Board (CPCB) prepareda list of non-attainment cities/towns based

on the Ambient AirQuality (AAQ) data with respect to Particulate Matter Concentration for

the years 2011-2015. According to which Telangana state is having three non attainment

cities/towns(Hyderabad, Patancheru, Nalgonda and Sangareddy).

An action plan for4 non-attainment cities {Hyderabad (incl Patancheruvu), Sangareddy and

Nalgonda) was prepared by the Air Quality Monitoring Committee (AQMC) and approved by

theCPCB is under Implementation in these cities.

According to the guidance document OfNCAP,a State Action Plan (SAP) for addressing the air

pollution have to be prepared. As per the NCAP document atAppendix-V\:NCAP agencies and

timelines at S.No.1.13 mentions about the State Action Plan for Air Pollution detailed below:

4



S.loo

113.2

1.13.3

Component/

Activities

A preliminary state action plan

for air pollution to be

formulated for the 23 states,

which harbor J02 non

attainment cities

SAP for air pollution to be

taken up for implementation

by the state government and

city administration

The guidelines for the

preparation of the SAP to be

formulas+d

Level for Level for

funding implementation

Center

State

Center

State

State

Center

Agencies

SPCB, CPCB

&

MoEF&CC

2020

State Govt. 2020

CPCB&

Time

Ines

2020

The gu!de1ines are to b9 formulated by the Centre {MoEF&c.C and CPCB) as mentioned at

1.13.3. CPCB communicated theState Action Plan template through mail dated:15.11.2021.

The template covers actions on the following headings:

Industrial Emissions, certOcular emissions, Construction and Demolition waste, Road Dust,

Emissions from burning of Wastes, Emissions due to burning of agro residues and household

emissions.

further, the action plan template covers the status of the activity, timeline for completion,

Target, Financial implications, Funds allocated and funds utilized as o» date. The indicative

template is placed at Annex-I.

2. Telangana State

2.1Topography, Geography and Meteorology:

The Telangana State was carved-out from the erstw'hife Andhra Pradesh and came into

existence with effect from 2nd June, 2014. The State emerged as29th and the youngest State

in the Indian Union witha geographical area of 1,12,077 Sq. Kms and is the twelfth largest

State in terms ofboth area and the size of the population In the country.

Telangana is located on the Deccan Plateau and ttes in the Southern region of India. The State

is strateg!ca\Iy located in the central stretch of the eastern seaboard of indian Peninsula. The
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StatR is bordE'red by the States of Maharashtra to the North and North-West and Chhattisgarh

to the North, Karnataka to the West, and Andhra Pradesh› to ihe South, East and North- East.

The region is drained by two major rivers, with aboul 79°é of the Godavari River catchment

area and about 69% of thE' Krishna Rjver catchment area, but most of the land ”is

arid.Telangana is also drained by several minor rivers such aS the Bhima, the Manj ra and the

Musi.

Climate of Telangana and Temperature: Telangana hasa predominantly hot and dry climate.

The areas covered by the OE'ccan plateau are characterised by hot summers with relatively

mild winte<sthe mean maximumtemperaiure varR5bevveen40’C and 45’C andthe mean

temperature is 13 to I7°C in Oecember and January.

Telangana receives rainfall mostly from south-west and north east monsoon. \t receives

rainfall mostly through SW monsoons and the average annual rainfall in the state is about

90.6 cm.

Population and Urbanization:

The population of Telangana is 3,50,03,674 (2011 Census), It consists of 38.88% of urban

population. As per the Niti Aayog, the urban population of Telangana is expected to reach
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50% by 2D2S from the current 46.8 per cent; as'of now the State stands third fO/lOWfDg fäFNi/

Nadu and fera/a.

Economic and lndustria/ 0eve/opment-

Telangana Stare is divided into (our agro-c)jmat!c zones based on the geographical

characteristics such as rainfall, nature of soils, climate etc., viz., (i} Northern Telangana Zone

(i!) Central TE'Iangana Zone, (iii) Southern Telangana Zone and (iv) High Altitude and Tribal

Zone. The CI1mate of the State is pre domfilancfy hCIr and drY.

Horticulture has becomea promising source of income forfarmers dub to favourable climatic

condicfO0s. Various soil types abound, including chalkas, red sandy soils, dubbas, deep red

loamy soils, and very deep b.c. soils that facilitate planting mangoes, oranges and flowers.

Presently, the StatE' is the major contributor in horticultural produccion, such as manBo,

mosambi, red-chilli, turmeric, marigold and vegetables. Telangana is rich in livestock

resources, espE'ciaIly cattle and sheep population, Animal Husbandry provides an addit/ona/

infame and ernployment tothe farmers, especially dur!ng droughts.

Telangana has divRrsified its industriel base, from high-tech nana-technology, biotechnology

and pharmaceuticals to traditional textiles, heather, minerais, and food prOcR5S1ng. The State

is one the major exporter of Information Technology (IT) services in the country. Hyderabad

has becomea premier global destination for ITand lTeS.

Telangana has consistently outpaced growth in the country, and the gap has widened

with each successive year. in the year of state formation itself, Telangana achieveda 1% point

higher growth rate of E›SDP than India’s GDP. On an average, in the period post 2014-15,

Telangana has grown at12.5o4 --2 percentage points higher than India's average growth rate

of 10.S%.

While India's GDP increased by only 118.2% from 7014-1s to 2022-2J, Telangana

achieveda 155.7% jncrease in the GSDP value during the same period, making it the 2nd

ranking state in terms ofthe overall GSDP increase during this period.



In terms of the PerCapita Income (PCI), which isa broad measure ofthestandard of living

of the population, Telangana's performance has been exceptional. In the year prior to state

formation, the average citizen of the state earned an income of Rs. 1,12,161, while the

average Indian citizen earned an income ofRs.79, 118.

‘Agriculture& Allied Sectors’, which are the backbone of rural Telangana, and employ

more than 46% of the population of the state, achieveda notable improvement in their

growth rate since state formation, Telangana‘s Agriculture and Allied sector growth rate

increased by 16.4 percentage points from 2014-15 to 2022-23. DUring the period 2014-15 to

2022-23, the sector grew atan average ratE' Of 12.8% in Telangana.

Energy and Transport:

Key stat\sttcs of power sector in Telangana BFE' Shown intable be\ow{reproduced from

Telangana power sector white paper - Fnergy department):

Details

Contract Capacity (MW)

Solar Capacity (MW

MàximLim demand (MW)

Maximum consumption ina day (MU)

Percapita consumption {kWh)

Total consume‹s served {Nos} in mares

Peak demand incidept on 30.3.23

** CEA statistics (2021-22)

Current status (as on 01.12.2D23)

19,475

G, 1?3

15,497*

258

?,126"*

The sector wise consumption ofthe power is as follows in the year 2022-23:

Details

Domestic low tension

Total Industrial consumption

Total Commercial Consumption

Total Agricultural Consumption

Lift irrigation schemes

Others

Total Sales

Net power purchase

Chapter-1- Reserves and potential for generation

2022-23 inMU

13843.g6

17489.02

7Z4517

1999524

4221.35

380 .of

66703,83

72441.84

• Estimated Potential of Renewable Power in India as on 31.03.2023 - 3.71%

• Estimated Reserves of Coal (ason01‘* April) - (in /\4///’on Foanes/

1.82

8



Proved Indicated lnferred Total
Distribution

)

2021- 2022— 202 1- 2022- 202 1- 2022- 202 1- 2022- 2021— 2022-

22 23 22 23 *’ 23 22 23 22 23

11,089 11,257 8,328 B,344 3,433 3,433 22,851 23,034 6.49 6.37

• Source wise and Estimated Potential of Renewable Power in India (as on 31.03.2023)- {in

MW)

Wind t Small Hydro

Power Power

@ 1S0m

Biomass Cogenerati Solar Large

Power on- Energy HydrD

547t7 102 1678

Total
Distribution

t%)

bagasse

117 20410 1302 78327 3.71°A

Chapter-2: Installed capacity and capacity utilization

• Instal)ed Capacity üf Coal Washeries during 2022-23

Name ofWashery Owner
State of Maw Loal

CQFD üOY Location

Manuguru W ashery, SCCL Singareni Collieries

(Through Global Coal& Company Ltd.

Mining Pvt. Ltd. Manuguru)

apaci
(VTPAI

Telangana 0.96

• Installed Capacity of E\ectricity Generation (Utilities) - (in GW)

Hydro Thermai Nuctear

31,03.2 31.03. 3 1.03. 3 1,03. 31 3 10 3 0

TO\aI Growth Rate

3 31.03. 31.03. 31.03. 31.O3.

022 2023 2022 2073 2022 .2028 2022 2023 2022 2023

(2021-22

to2022-23)

(%)

2.48 2.48 7.46 7.46 0.00 0.0ß 4.95 5.10 14.B9 15.04 0.98

• rumuIat!ve Installed Capacity of Renewable Power asof 31st March (in MW)

Bio-Power•
Small Wind Power eM Waste to Solar Pdwef

Hydr• Power/Coeen Energy

Growth
Total

c y›‹y
Räte(2021-

Power 22 tD

2021- 2022- 2021- 2022- 2021- 2022 23 202I- 2022- 2021-22 2022- 202\- 2022-
2022-23)

22 23 22 23 22 y2 23 23 22 73

90.67 90.BZ J?8.10 J28.10t 160.10 160.10 59.64 60.27 4520.48 4666.03 4959 510S 2.95



• lnstaTTation of Off-grid/ Decentralised Renewable Energy Systems/ Devices as

on 31.03.2023

Biogas SPV Pumps So]ar Photo voltaic(SPV)Systems

P\ants (Nos.) SLS HLS SL PP Waste to

(Nos) (Nos. (Nos.) | (Nos.) t›twP) Eve BYt+W)

316727 424 2,458 1,42,000 7,450 14.47

3. Ambient AirQuality Monitoring Program:

Telangana State Pollution Control Board is monitoring the Ambient AirQuality (AAQ) at 91

locations in the state. The monitoring of AAQ is carried out through Continuous or Manually

under two programs called as National Air Monitoring Program (NAMP) and State Air

Monitoring Program (SAMP).

Details

Stations

Number

Parameters

monitored

NAMP SAMP CAAQMS

15 14(2under NAMP)

RSPM(PM10), RSPM(PM10), RSPM(PM10), FPM(PM2.5),

FPM(PM2.5), SOA, SOz& NOT, SOA, NO 3, CO, Ozone,

NOx, NHS, Pb, Ni& Benzene, Toluene and

As Xylene

Monitoring Network:

Total

Stations

91

z0



s.

N n.

3.

4.

S.

6.

District

7.

8. Hyderabad

9.

10.

11.

13.

14.

15.

The details of AAQ Monitoring stations

Locations

Zoopark

Sanathnagar

Balanagar, CITD office

Charminar, TSRTC bus station

Jeedimetla, Industrial Association building

Jubilee Hills, Police station

Paradise, HMWS &S8Pump house

Abids, Police station

Buddha Purnima Project office

Chikkadapally, Lepakshi Emporium

K8RN Part, DfO oiiice

Langar House, Police Station

MGBS, Busstand

Nacharam, Police statiD3

Saini\‹puri, MRO office

CAAQMS/

AAQM

CAAQMS-2

NAMP -5

SAMP-8



S.

No.

18.

19.

27.

2B.

29

3

32.

33.

39.

40.

41.

42.

District

l7. Ranga Reddy

20. Medchal-Maljakgiri

22. BhadradriKothagudem

23. Khammam

24. Karimnagar

25. Mahaboobnagar

26. Mancherial

Medak

34 YadadriBhuvanagiri

35. Nalgonda

36. Nizamabad

37. P6ddapallt

38. Sanga Reddy

Warangal Urban

Locations

HCU

Madhapur, shilpaKa\avedika

CAAQMS/

AAQM

CAAQMS-1

Rajendranagar, NG Rang Agricultural University
SA'VIP 2

K ukatpa]] y, JN1U

Shameerpet, MRO office

Uppal, Modern Food \ndustfy, IDA

CER Club, bothagudem

lalasoud a

DIC buil ding, Karimnagar

Kothur

Adilabad/ M andamarri

Bollaram, CAAQMS

ICRISAT

Pashamyla ram

Gaddapotharam

R.C. Puram

PLTL

Choutuppa\, Nalgonda

Nalgonda RO, Building

Suhhasnagar/ Nizamabad

Codavarikhani

Sangareddy

KUDA

Mee-Seva, Warangal

Balasamudram

NakLalagutta

SA!VIP-2

NAMP-1

NAM P-1

NAMP-1

NAM P-1

NAMP-1

NANtP-1

CAAQMS-3

NAM P-2

SAMP-2

NAMP-1

NAMP-1

NANIP-1

NAMP-1

NAN\P-1

SAMP-2

dota\ No. of Stations in IS districte of Telangana State - 42 (6-CAAQMS+36AAQfv1)

AirQualitY index:

The ambient air qua\’ity in Telangana ranges from good tomoderate. The details of which are as

follows:

S.No Oistri¢ts

1

2022

tocation 2014 201S 2016 2017 2018 2D19 2020 2021 ^'t

Balanagar

office

, CITD
123 103 125 141 1Z3 132 105

121 139

HydexabBd Uppal, Modern

food Industry,

IDA

1'TZ 11g 108 93 ’
8 118

12



13



14



S.No Districts

39

2022

Location 2014 2015 2016 2017 2018 2D19 2020 2021 !*a^!

M/s. Srini

Pharmaceuticals

Ltd., Choutuppal

Nalgonda - Nalgonda

Nalgonda —

, 40 Nizamabad

AQI

0.50

RemarL

Good

51-100 Satisfactory

101-200 Moderate

201-300 Poor

301-400 Very Poor

401-500 Severe

103 81 64 62 62 62 55 ’5

TSPCB, Regional 89 73 59 6A 63 59

Office

Subhash Nagar,

Nizamabad

Color

Code

61 51

62 63 60 62 61 65 6
0 58 56

Minimal impact

Possible Health Impacts

Minor breathing discomfort to sensitive people

Breathing discomfort to the people with lungs, asthma and heart

diseases

Breathing discomfort to most people on prolonged exposure

Respiratory illness an prolonged exposure

Affects healthy people and seriously impacts those with existing

diseases

4. Proposals for improving the monitoring network:

The monitoring network is proposed to be increased for morE' representativeness of the

ambient air quality and effective implementation of the mitigation strategies.8 new CAAQMS

stations are prop05ed to be installed in Hyderabad, Patancheru and Sangareddy in the year

2022 under the National Clean Air Program. Further, ]VlanuaI Monitoring stations are also

being increased in the non-attainment cities of Telangana at Nalgonda and Patancheru.

Proposals have been submitted to the Central Pollution Control Board (CPCB) for sanction of

additional monitoring locations under the National Ambient AirQuality Monitoring Program

covering different locations in the state. These stations will be commenced on approval from

theCPCB.



5. State Action Plan:

The State Action Plan is to providea guidance and mandatory act!vitiesbeimpIementedby

different stakeholder departments, civil societies and others concerned towards reducing the

emissions and improving the ambient air quality. The increasing evidence on the health

effects of aft {Pollution from the studies across the globe shal) be an alarm for sensitising the

public, stakeholder departments and civil societies towards concerted actions for reducing the

air pollution and thus providinga better and healthier society for the future generat ons.

The Ambient air quality data of the TSPCB and that of the CPCB indicates that2 out of the 12

notified parameters in ambient air under the National Ambient Air Quality

Standards(NAAQ$)are exceeding the standards. The Particulate matter of size )ess than 10

microns called aS Respirable Particulate Matter(PM10) and Fine Particulate Matter(PM2.5)

are exceeding the standards in some ofthe places in the State. Tha major sources of air

pollution in Telangana are Industrial Emissions, vRhicular emissions, Construction and

Demolition waste, Road Dust,E missions from burning of Wastes, Emissions due to burning of

agro residues and household emissions.

The Health impacts of PM10 areknown to cause nasa/ and upper respiratory tract Health

problems. F-ice particles (PM2.5) penetrate deeper into the lungs and cause heart attacks,

strokes, asthma, and bronchitis, as self as premature death from heart ailments, lung disease

and cancer.Fi rther studies ofa UK based firm along with CII indicates hoses of upto Rs.7.0

Lakh Crores annually f.e., about 3% of the GDP due to Premature mortality loss of

productivity and ioss of consumer footfall. The Global Burden of Disease(GBD) — 2019 report

also indfcate 1.67 million deaths attributable to air poj!utJon !n /nd!a.

A separate action plan for improving the air quality by rid ucing the Particulate Matter

emissions are undRr implementation in Hydera bad,P atanCheruvu, Sangareddy and Nalgonda.

The action plan is prepared in line with the existing action plan under implementation in the

non-attainment cities and taking inta account of the CPCB format communicated for

preparation of the action plan.
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The action plan provides the actions under Implementation and proposed

1. IndustrialE missions:

2. Vehicular emissions:

3. Construction and Demolition waste and Road Dust,

4. Emissions from burning of WaStE'S and agro residues

5. Household emiss1ons.

The a¢tion plan proposed for the above activities nnd others are tentative. The regulatory

actions are continuous and any amendments interms of the regulatory activities will be

continued as they are in force. Those actions that require the budget will be taken as per the

availability and approval of the financial allocations.
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I. Industrial Emissions:

Telangana is havinga total of 1ß65S industries of these, 3198 are Red category, 3B70 are

Orange catE'gory, 895 are Green category and 2692 are White category industries. These

indUStries are monitored periodically by the Telangana State Pollution Control Board and

action is initiated against non-complying industries. The district wise d£'tBils of the industries

are placed as Annex-II.

A. Policy for permitting new industries in Critically Polluted Areas(CPAs):

CE'ntraI Pollution Control Board during the year 2009-10 has carried out comprehensive

environmE'ntal assessment of 88 industrial clusters across the country and rated them on the

concept of Comprehensive Environment Pollution Index (hereinafter referred to as CMP I). Out

of Bg Industrial clusters, 43 industrial clusters in 16 States having CEPI score of 70 and above

were identified as Critically Polluted Areas (CPAs). Further 32 industrial clusters wiih CEPI

scores between 60& 70 were categorized as severely polIUtE'd areas (hereinafter referred to

as SPAs). !t was suggested that areas having CEPI score between 60 to 70 i.e., severely

polluted industtia\ c\uste‹ sha\\ be kRpt undE'r surveillance and pollution control measures

should be effectively implemented. Whereas the Critically Polluted lndustria! Areas need

further detailed investigations in terms of extent of damage and formulation of appropriate

remedial action plan. ThreE' industrial clusters were monitored in the Telangana State and the

CEPI scores were assessed as below:

S.No Name oftheindustrial cluster

1 Patancheru-Bollaram

2 Kattedan

3 Kukatp•!v

60.17

66.46

CEPI Sco re

75,42 (CritjCally Polluted Area)

EFS&T Department, Government of Telangana constituted the Committee for

preparation of Action Plan for restoration of environmental qualities in respect of

identified three Polluted Industrial Clusters (PIA) viz. (Patancheru-Bollaram, Kukatpally

and Kattedan) taking into account the critical parameters pertaining to these areas and

submitted final Action Plans to the CPCB on 11.03.2019. The main action points and the

status of implementation is placed as Annex-III.
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Further, the Government ofTelangana iS not' permitting certain new industries under red

and orange category since year 2013. The copies of the GO Ms.No.20 dated:01-03-2013 and

GO.Ms. No.4 dated:20.01.2018 are placed as Annex-IV.

B. Laying of City Gas Distribution networks and shifting of industries to gaseous fuels:

The following four suppliers have been given exclusive herritoriaf distribution in the Telangana

state.

1. Bhagyanagar Gas Limited

2. Indian Oil Corporation Limited

3. Megha Engineering India Limited

4. Torrent Energy Pvt. Ltd.

The total investments of °Rs 2200 Crowes has already been made tall date in Telangana for

creating CGD infrastructure and the likely investment pianned for next3 years is "Rs. 6000

crores. Presently, CNG dispensing stations in Telangana are 110 and it is proposed to expand

tò 1500 dispensing stations in the next one decade. The detalls of the network laid, proposed

and the investments made areasfollows:

CGD agenciRS

BGL

IOCL

MEIL

Torrent

Network laid till now Network proposed by agencies

MDPE- 4094KM MOPE- 25O0 KM

Steel- 70 KM Steel- 250 XM

CNG - 85 stations CNG-10-12 stations

MDPE— 4KM

Steel —7 KM

MDPE— 3000KM

Steel - 600KM

CNG dispensing -10

MDPE-90 KM

Steel-103 KM

CNG -14 stations

Steel network-1DKM

HOPE-6 KM

MDPE-100 KM

Steel-103 KM

CNG -40 stations by 2027
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The State Government is in the process of preparation of the policy for uptake of Nat‹ ral

Gas in transportation, industries and commercial /househoId kitchens to reduce the impact

ofthe air pollution.

The inclustries in I.he non attainment cities are being pursued fortaking up the Piped natural

Gas instead of the conventional fuels, At present 48 industries shifted to CNG and 35

industries to LPG fuel.

Continuous Power Supply & Non-operation of DG sets:TeIa ngana is a state with

continuous power supply and meeting the power supply demands. The dRrNand and

supply in the last one year shows nil deficit. As an another r;najor feather in the cap of

laurels to the State of Telangana, the High Level Eminent Jury under the aegis Qf Skoch

Group of lndia has selected Telangana State Transmission Corporation (TSTRANSCO) for

the "SXOCH AWARD 2019” for Outstanding Contribution in Transmission Sector by

adopting the advanced technologies in relieving the transmission congestion by rd-

conducting of existing ACSR Zebra conductor with High Capatity HTLS Conductor in

8No,s of220KV Lines in Hyderabad city coveringa total of 136 circuit kilometers.

the Energy requirement is 72666.979 Million Units in the last one year from 1*’

December, 2020 to 30‘
h
November, 2021 and the energy requirement is met. There isa

continuous power supply to all the sectors, thus rendering the usage of the DG sets toa

minimum period in the state.

Monitoring ofthe Industries:

a. All the 17 categories industries 119 n umbers have installed the Continuous

G mission Monitoring Systems (CEMS) forthe point source emfssions and a

link of the same is connected tothe TSPCB and CPCB website.

b. These industries have also provided the Continuous Ambient Air Quality

Monitoring Systems ('C4AQMSj and are connected to the CPCB an0 TSPCB

W£'bSites.
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C. The F ug!tive Emission Standa'rds’ are presci ibed for the industries wherever

required and regular monitoring of the same is being carried out. The

industries were instructed for operation with enclosures, suction hoods with

APC and sprinklers.

d. Interlocking system of the Air Pollution Control(APC} equipment with the

process plant is also made mandatory in all the industries to ensure the

functioning of the APC.

e. Separate Energy meters for the APC is also made mandatory for certain

category industries to ensure the operation of the APC

Siting guidelines for certain air polluting industries like sponge iron industries,

stone crushers, hot mix plants are notified (Annex-V) and the same areunder

implementation

g. Green belt of 5 mtrs is he ing insisted in the industries with air pollution

sources to mitigate the airpollution.

h. Most of the industries are opting for heat recovery systems for better

utilisation of the heat and to cut the utilisation of the fossil fuels thereby

emissions.

The industries are regularly being monitored forcompliance verification and

actions are being initiated in case of non-compliance by way of issuing

directions, conditional bank guarantees and C!O5ure of the industry.

E. Policy to set up E-Waste recycling unit in Industrial areas: State government has

notified the E-waste policy in the year 20J7.A copy ofthe policy is placed as Annex-VI.

The total e-waste generated in the state is 37857 Tons/yE'ar. There are 12 dismantling

and S ‹ecycl\ng unity. The waste that is processed dun ng 2019-2020 is 37857 tons/year

by authorized dismantlers and recycJers. CPCB has issued Extended Producer

responsibility (EPR) authorization to 28 numbers of producers in the state. The filing of

the returns are mandated by all the e-waste handling producers, dismantiers and

recycTers.
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F. LPG Coverage in Telangana: As per the report of Petroleum planning and analysis cell

under the Ministry of PetroleUW& Natural Gas dated 0t.01.2020, the LPG penetration in

the state is 116.6%.

G. PfJG Coverage: The new townships are encouraged to opt for PNG coverage wherever

feasible. The PNC connections are being issued in Hyderabad and as of now 1.54 lakh

house holds having PKG CUn{JectfO05. Sales volume for2O30-2J for domestic PNG is

8759110 SCM

H. Co-processing of Hazardous Waste inCement Kilns: The incinerable waste generated in

the state is being used forco-processing in the cement industries asa result of” which the

fue1 used for incineration and the op9rat!on of the APC are saved Ieading to lesser air

pollution and is managed in an environmentally sound methods. The amount ofrrlaterial

co-processed incement plants during the year 2020-21 is 1,27,103 Tons.

Common guidelines /Action points for implementation in industrial estates and areas to

reduce the air pollution:

• Extensive P1antationto be taken up within the indust ries and also in the industrial

areas by the concerned industries, industrial associations, TSIIC and others.

• The roads in the industrial estates/ areas are to be maintained regularly without

potholes, end to en0 pavementand sweeping to remove thesilt-TSllC, IALA andU LB

» The loading and unloading operations are to be taken up in covered areas to prevent

any lofting of dust-TSPCB& Industries Department.

• Industries shall be mandated with suitable air pollution control equipment tomeet the

environmental standards-TSPCB

• API in-charges of industrial estates and areas to monitor the construction works,

loading and unloading activities. Also to havea dedicated public redressa1 system to

a¢tdress the grfevan¢es-TSltC& /ALA.

• The monitoring of all the industrial estates and areas to be carried out at regular

intervals for compliance verificat!on and to take corrective measures required if any.-

TSPCB



• All the air polluting industries with’ boilers, furnaces and any other should be

monitored fOr compliance verification at regular intervals. The online Continuous

Emission Monitoring and Ambient AirQuality Systems shall be made mandatory based

on the category of the industry-TSPCB.

• All concerted efforts are to be marle for switching over to cleaner fuels like CNG, LPG

and whe rever new industries are coming up they should be mandated to use cleaner

fuels wherever available- TSIIC, TSPCB& industries dept

• The Pollution Under Control(PUC) for the vehicles plying in the estates shall be

mandatory-Industry representative and IALA.

• All measures to be takE'n to prevent any sort of open burning and all such incidents

shall be stopped and punitive action to be initiated,-TSI\C& IALA.

• All fire accidents within the industrial estate/ area are to be mitigated at the earliest

and the environmental damage need to be fixed as per the procedures.--TSlIC,TSPCB,

Industries& IALA.

• Hot spots for air pollution need tobe identified within 30 days of approval ofthe state

action plan by TSIIC, TSPCB and Industries Department.A micro action plan has to be

prepared for mitigation of the air pollution at such hot spots and placed before the

competent authority( District Collector) for approval and implementation.

• A half yearly report has to be prepared by TSPCB, TSIIC and Industries Department on

the compliance status of air pollution with respect to PMID and PM ts along with the

actions initiated as pm the state action plan and approved micro action plan. The

recommendations if any are to be made.

2. Vehicular emissions:

Telangana has been recordinga sustained growth in the number ofvehicles over the

years. The development ofgood infrastructure, besides thR State emerging asa major

IT hub has enabled the accelerated growth of vehicIE'S. The following table provides

the details of the vehicles in the state:

23



SL.

NO

3

4

11

Details of total vehicles in the State with break-up in Vehicular Emissions

As Per Bharath stage Norms Vehicle Strength as On 17/12/Z021

CATEGORY

AutorickShaw

2 Contract Carriage

Educational lnstitute

Buses

S Goods Carriages

6 Maxi Cab

7 M otor Cab

8 Motor Car

Motor Cycle

10 Other Vehicles

Private Service

Vehicles

12 Stage Carrjages

ï3 Tractor and Trailers

Grand Total

BOV BSfi 8511/ BSIV BSV/ Grand Total

100 12,358 170,548 107,369 15,535 305,910

NIL 1,072 1,316 1,471 s0 3,91g

NIL 1, B48 4,186 5,914 39 11,987

J NIL NIL NIL NIL 1

783 38,906 104,336 160,477 43,003 347,505

2 1,426 1,S3J 10,632 372 13,963

308 2,340 J2,t83 S9,779 3,167 77,777

1,327 1,757 177.292 890,277 253,S29 t,324,182

8,696 47/,287 4,226,37s 2,430,674 971,S95 B,114,627

NIL 1,930 37,318

NIL 113 281

4,04S 1045

237 53

44,338

6g4

N H 973 4,372 3 601 4 8,950

o 4sg ii 9g 64 311,241

11,217 540,46s 5,049,258 3,675,674 1,288,466 10,565,084

The totaln umber ofvehicles using CCG in Telangana is autori#shaws-J2395, four wheeJer5-

12593, RTC Buses-167 and the battery vehicles are 10682.

Detalls of the Fuef Díspensing Retaff Outiets are as follows:

Detalls t /OC BPC

Retail outlets J361 988

SKO-LDO 109 31

ALDS 24 10

CNG l 32 21

1088

20

40

HPC £5SAR RIL

276 1 38

76
°

D 0

0 | 0

SHELL TOTAL

2 37S3

0 216

0 54

0 93

Additionally nRw CNG stations proposed in 2021-22 are 24 (HPC-6, POC-TO, BPC-8}

f-uel Consumption Detai\s in Telangana:

2020-21

Quantity in KL

M$(PetroI)

1540973

HSD

2881325

A. Notification of Phasing out old vehicles(Commercial:10 years and prívate:1S years|:



The Govt. issued G.O. Ms.No. 124, dated: 07.10.1999 prescribing that no four wheel and

above vehicles of more than 1S years old are allowed to Ply unless scientifically tested

and certified by competent authority and renewed of fitness certificate in the HUDA.3

wheeler vehicles which have covered 15 years shall not ply within the HUDA. The details

of the vehicles category wise, 15 years old vehiclE'5 as on 17/1Z/2021.

Category Wise, 15 Years Old Vehicles As On 17/12/Z021

S.No Category Count

1 Au toriCkshaw 71784

2 Contract Carriage z g

3 Educational Institute Buses 5017

4 Goods Carriages 133 S12

5 Ma xi Cab 4039

6 Motor Cab 16682

7 Motor Car 357074

8 Motor Cycle 2190391

9 Other Vehicles 22926

10 Private Service Vehicles 1465

11 Stage Carriages 7493

12 Tractor and Trailers 91147

Tata) 29D5324

B. Policy of Scrapping the old VRhicles: Ministry of Road Transport and ftighways have

issued draft notification E.5.R.190(E} dated 15
th

Marti, 2021 on Motor Vehic\e3

(registration and Functions of vehicle scrapping facility) RuIes,2021 as per the section

59(4) of the Motor Vehicles Act, 1988(59 of 19BB). The Rules oncE' finalized the state

will implement the same as Motor Vehicles Act is governE'rT by the Central

Government.

Telangana State Road Transport Corporation (TSRTC)' VE'hicIes which have covered

life of 15 years or 13.0 lakh kms whichever is earlier are condemned forscrap. The

policy for scrapping of buses is 12.0 lakh Kms for all types of buses (will be covered

with in 10-12years) and for city type of buses it is1 Syears or 131akh kms whichever is

earlier !s the scrapping criteria.

C. Public Transport:
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i) Mass Rapid Transit System:Mass”Ra pidTransit is under implementation only

in the Million Plus city in Telangana. Hyderabad is the only Million Plus City in

Telangana. HydE'Fdbad ME'tro Rail (HMRj is the world's largest Public-Private

Partnership (PpP) project in the Mitra rail sector. Hyderabad Metro Rail

(HMR} Project is an integrated urban transport development project with

inter modal connectivity and convenient sky walks and last mile connectivity.

T/ie Hyderabad Metro Rail Network will covera total distance of around 692 Km

across three corridors:

• CorridorI: Miyapur to LB Nagar

• Corridor II: J BS to MGBS

• Corridor All: Nagole to Rajdurgam

Further, Government is planning for Light Rail Transit System (LRTS) from KPHB to

Narsi ngi having the corridor length of 25.40 km is in pipe line and the feasibillty

reports are under preparation,

MMTS: South Central Railway is operating the M ult! Medal Transit System(MMTS)

in Hyderabad to surrounding suburban places

TSRTC: City buses are under Operation in the Hyderabad and W arangaI which hasa

population of Million plus and over5 lakhs respectively.

D. Policy for Augment of E-vehicles:The TelanganaE lectriC Vehicle& Energy Storage

Policy 2020-2030’ builds upon FAX E II scheme being implemented since April 2019

by Department of Heavy Industries, Govt. of India, where it also suggested States to

offer fiscal and no n-fiscal incentives to further improve the use case foradoption of

EVs. The following are the important incentives provided by the Government to

encourage the e-mobility.

a. Incentives for Electric Two \NtfieeIers

i. 100°A exemption of road tax& registration fee for the first 2,OD,000

Electric2 Wheelers purchased& registered within Telangana.

b. Incentives for Three-Seater Auto-Rickshaws

i. 100% exemption of road tax& registration fee for first 20,000 Electric3

Wheelers purchased& rE'gistered within Telangana
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ii. Recro-fitment incentive at 15oâ of the retro-fitment cost capped at Rs.

15,000 per vehicle for first 5,000 retrofit 3 seater auto rickshaws in

Telangana

iii. Financing Institutions shall be encouraged to providea hire-purchase

scheme atdiscounted interest rates.

c. Incentives for E\ectric 4-Wheeler commercial passenger Vehicles suCh as Taxi,

Tourist Cabs, etc.

i. 100% exemption of road tax& registration fee for the first 5,000 Electric

4-Wheeler commercial passenger Vehicles such as Taxi, Tourist Cabs, etc.

purchased& registered within Telangana.

d. Incentives for Light Goods Carriers - including Three Wheelers (goods)

i. 100% exemption of road tax& registration fee for first 10,000

ii. Electri'c thrae-wheeler (goods), e-carriers as well is electric Light Goods

carriers purchaSE'd& registered within Telangana.

e. Incentives for Private Cars

i. 100°4 exemption of road tax& registration fee for the first 5,000 Electric

4-Wheeler private vehfcfes purChased& register+d within Telangana

t. Incentives for Buses

i. 100% E'xemption of road tax& registration fee for the first 500 Electric

buses purchased& registered within Telangana..

ii. State Transport Units shal! also be encouraged to purchase Electric buses.

g. Incentives for Tractors

i. 100% exemption of road tax& registration fee shall be applicable for

electric tractors purchased and registered in the state at Telangana as

per thR exists ng rules/guidelines applicable for tractors by Transport

Department, Govt. of Telangana.



II. Electric Vehicle Charging Stations

Oil Co

IOC

BPC

HPC

Total

No. of Stations Proposed for2021-22

27 180

24 IS

20 157

71 35Z

Total

207

39

177

423

The following infrastructure is proposed under FAME-I& FAME-II byT SREDCO

• Total EV Charging Station by FY 1025-26: 196 No's (171 EVCS & 25 Battery

Swapping).

• UpfrontE lectricaI Infrastructure Cost for3 No. of EVCS under Name-I& 1 18 No's of

EVCS under FAME-II in GH MC Limits

« Installation of 50 No's of EVCS& 25 No's of Charging cum Battery Swapping

S tatfons along with rE'tOFfitment of 250 No.s 3-Wheelers autos in GHMC Limits by

TSREDCO

SI.

TO .

2

E. Notification and enforcement of PUC norms: In the state, there area total of 235

PUCs and out ofwhich 208 are active and 27 are expired. The integration of the issue

of certificates is maintainE'd through online and withCalibration

F. Green Tax is imposed nn thevehicle as follows:

Class of Vehicles

Transport Vehicles that have completed7 years

from the date of their registration

Amount ofYax

ofage
Rs200/- (Per annum)

Non-Transport Vehicles that have completed 15 years
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of age from thE' date of their registraton.

(a) Motor Cycles Rs.250/- (for5 years)

(h) Other than motor Cycles Rs.500/- (for Five Years)

There shall not be any levy of GrE'en Tax if the vehicle is operated by LPG, CNG, Battery or

Solar Power.

G. Refilling stations retrofitted with vapor recovery system: The three oil companies

together in the state have installed the VRS at 41 locations the details of which are enclosed

in Annex-VII.

F. Traffic Management: In million plus cities of Telangana, Traffic 1ntegrated Management

System (HTRIMS) is installed, the features of which areas follows:

1. Automateda nd centrally controlled signal junctions,

Vehicle Actuated Technology (VAC)

3. ATC (Area Traffic Control) with Synchronized signal and corridor management.

4. Cameras tomonitor the traffic congestions, denslty on each road.

5. Fall back Connectivity, Full backup power management, Green enRrgy Initiative

{Solar power backup).

6. Variable Message Sign boards (VMS) to increase awareness

7. Synchronization of corridors.

8. Signalling services around the clock, traffic command centres, traffic information

online in the portal are special fE'atures.

In all other cities and major towns thetraffic management is carried out

G Oeveloping of parking facilities: Augmenting the parking facilities in all the cities and

towns: Govlzrnme nt has issued order for providing free parking at all commercial

establishments.Designated parking sites are earmarked forthe para-transit vehicles and

cabs. Bus shelters and bay areas were developed offthe carriageway to avoid obstruction

of the free flow of the lraliic. Parking laciliiies were improved at all the major towns

facilitating the free flow of traffic and impounding of the vehicles with penalties for

parking at carriage way including towing facilities were provided at all major towns.

H. Common guidelines /Action points for implementation to reduce the traffic congestion

and road dust:
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• All commercial goods vehicles may not be allowed to enter and plywithin the city and

major towns from 8.00am to 9.00pm. This will reduce the traffic congestion and also

the disturbances caused due to loading and unloading activities.-ULB and Traffic

Police.

• To manage thetraffic ina better way, medians may be developed w‹th greenery on all

the main arterial and radial roads duly encouraging lane discipline- ULB and Traffic

Police

• Separate bus bays and designated parking for para-transit modes is to be allocated to

prevRnt traffic congestion and facilitate commuters - ULB and Traffic Police.

• To increase the average speed, the number of intercepts are to be reduced andU

turns to be provided to facilila te smooth flow of traffic-UlB and Traffjc Police.

• End to end pavement to be taken up in all the identified traffic corridors and

junctions.ULB.

Regular cleaning of the roads and removal of silt from roads after every monsoon and

before summer. Monitoring by point person from ULB -U LB.

• Online linking of PUC for the vehiclesand verification-RTAand Traffic police.

• E nforcing la ne discipline at major traffic junctions through linking of iP cameras to

command control centre and levying penalties-Traffic Police.

» Identification for provision of plantation to have green cover wherever possible-ULB,R

& B.

• Development ofvertical gardens where thegreen cover is not possible-ULB.

• Right turn to be regulated for free flow of traffic at traffic junctions by way of

providingU turns. - ULB and Traffic Police

• Construction of water fountains at major traffic junctions wherever feasible-ULB

• Earth works on the main traffic corridors to be restricted with containment of loose

soil and providing enclosures-ULB and other stake holders.

• Parking restrActions-ULB and Traffic Police

• The Ambient AirQuality monitoring of all the major towns are to be carried out at

regular intervals for compliance verification and to take corrective measures required

if any,-T5PCB

• The AAQ data of the town need tobe disseminated through the ULB/ District Portal.
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• Hot spots for air pollution need to be identified within 30 days of approval of the state

action plan.A micro action plan has to be prepared for mitigation of the air pollution

at such hot spots and placed before the competent authority( District Collector) for

approval and implementation. (District Collector, ULB and Traffic Police Department)

• A half yearly report has to be prepared on the compliance status of air pollution with

respect togMio andPM along with the actions initiated as per the state action plan

anda pproved micro action plan. The recommendations if any are to bR made. (TSPCB,

ULB and Traffic Police Department).
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3. Construction& Demolition waste and ro’a*d just managRment:

3a.C&0 w'aste management:

Government of Telangana is following the Construction and Demolition (C&D) Waste

Management Rules, 2016.A total of 142 ULBs are in TRlangana. The total CAD Waste

generation is 2255 TPD (GHMC - 1763TPD& other ULBS — 4gz TDD). Two C&D recycling plants

with 500 TPD capacities each at Jeedimetla and Fathullaguda is under aperati'an. Closed

containers fortransporting C&D waste are in place for ‹2HMC area artd surroundings.

The penaIt!es proposed for allences under C&D Waste managementin GHMC areproposed

and sent to Government forapproval forthe fo1lowing activities.

a. For illégal transportation and dumping of C&D waste at unauthoFiZRd/

objectio»ab!e places/ points !il‹e nalas, lames, public utility open places ete.

b. For i\legaI di5posi ng of C&D waste generated through any aCtivity at place (like

roadside, open plots, streets, öomper bins) other than notifÏRd by GHMC.

Thefollowing conditions are prescribed for controlling and preventing the Air Pollution while

granting the building construction permission:

As pei Clause 3{e} of G.O.Ms.to.268 MA, dated: 07.04.2OJ2, jt iS mandatory to obtain the

Environmental Clearance from State Environmental Impact Assessment Authority (SEIAA),

MoEF&CC, Covt. of India for the building with 20,000 sq.mls. and above built-up area. G.0.no

168 ent1osed as Annex-VIII.

All the Construction activities requiring the Environmental Clearance are mandated with an

environmental management plan and the compliance of which are being monitored.

The following actions are in progress with regards to the implementation of the C&D rules in

the remaining ULBs

< Proposal fortwo more C&D waste processing facilities are in pipeline in GHMC

65ULBs with significant C&D waste generation are grouped into6 clusters. RFP for C&D

waste management on PPP basis in6 clusters. CDMA invited tenders, but no bidder

participated,

Balance 77 ULBs, with smaller quaniities of C&D waste shall process C&D waste

independently.Action Plan has been prepared by the ULBs forC8‹D waste management.
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Forestablishment of construction and Demolition processing plants CDMA hadinvited

tenders forselection of agencyyconcessionaire on PPP mode — DBFOT basis covering 65

ULBs grouped in6 CIusiers, but no biddRr participated. Retendering under process.

• ULBs areempowered tolevy penalty on instances of illegal debris dumping.

Separate site for storing C&D waste is earmarked by all 139 ULBs (E'xCIuding

Kothur&Nakrekal).

< The process of identifying suitable sites to establish the C&D Waste Processing Facilities

!n the ULBs on standalone basis wherever it is feasible is under progress.

3b: Road Dust Management:

Maintenance of the Road is being practiced by all the ULBs andR & B.Rtport on Data Entry

Status for Roads enclosed as Annex-IX.The maintenance work fall in three categories of

maintenance as under:

(i) Routine Maintenance: These are routine activities to be performed ona regular basis

throughout the year. It consists of both off-carriageway and on-carriageway activities.

Most common routine maintenance activities are as under:

• Filling potholes, patching surface and repair edges of pavement

• Repair shoulders and side slopes

• Clear drains, allowing free passage of water

• Remove debris from roadway and drains

• Maintain road signages and pavement markings

(ii) Periodic Maintenance: Periodic maintenance covers renewal of road surface depending

upon the initial construction standards and quality, traffic and weathering effect.

(iii) Others: During emergencies on account of natural phenomenon oranyother situations

like accidents.

All the ULBs are maintaining the roads optimally. The plantation activity is being taken up

regularly on the kerbside and also in the medians under State Programme ofHaritha Haram.

In GHMC Total Serviceable Length (km): 2530km Road length under mechanised sweeping
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(Transport: 1820km+CRMP:71Okm). The total number ofmE'chanicaI sweepers deployRd are

42 at 43 road stretches. HMDA have procured4 MRS and deployed forthe maintenance of

theOuter Ring road and othE'F FadiaI roads.

F urther, Com missioner and Director Municipal Administration called for tenders for regular

sweeping ofthe roads through mechanical road sweepers in those UL8s where theMRI are

notdeployed.

Common guidelines /Action points for implementation to reduce the emissions from C&D

and Road dust:

• All the work /construction sites to be covered/enclosed to preve nt the bolting of the

dust - occupier

• The demolition waste words if any a pproved, have to be taken up witha tie up for

lifting the waste tothe processing /secured placed-U KB/PRRD

• The C&D waste carrying vehicles shall be covered or wherever possible closed

containers to be used.-ULB

• All such vehicles operation shall be taken up from 9.00pm to6AM. This will reduce the

traffic congestion and also the disturbances caused due to loading and un loading

activities.-ULB and Traffic Police.

• End to end pavement tobe taken up in all the identified traffic corridors and junctians-

U LB.

• Regular cleaning of the roads and removaI ofsilt from roads after every monsoon and

before summer. Monitoring by point person from ULB -U LB.

• Identification for provision of plantation to have green cover wherever possible-ULB,R

& B.

• Development ofVertical hardens where thegreen cover is not possible-ULB.

• Earth works on the main traffic corridors to be restricted with containment of loose

soil and providing enclosures-ULB and other stake holders.

» The Ambient AirQuality monitoring of all the major towns are to be carried out at

regular intervals for Compliance verification and to take corrective mc'asures reqiJired

if any.-TSPCB

• The AAQ data of thR town need tobe disseminated through the ULB/ District Portal.
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• Hot spats for air pollution need tobe identified within 3ß days of approval of the state

action plan.A micra action plan has to be prepared for mitigation of the air pollution

at such hot spots and placed before the competent authority( District Collector) for

approval and implementation. (District Collector, ULB and Traffic Police Department)

• A half yearly report has to be prepared on the compliance status of air pollution with

respect to PMtt andP M .y along with the actions initiated as pRr the state act›on plan

anda pproved micro action plan. The recommendations if any are to be made. (TSPCB,

ULB and Traffic Police Department).
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4. E missions frem burning of the waste:

The EFS&T Department videG,O.Ms.No. 27 dt. 10.07.2017(Annex-X)issued Notification

prohibiting open burning of waste and utilization of RDF as fuel in power generation and

cement plants. The same is undE'r implementation.

a. Total number ofULBs and their population: 142 including GHMC)& population of

Z.06cores.

b. Current Municipal Solid Waste Generation in ULBs: 10,409 TPD (GH MC- 6098 TPD

and remaining 4311 TPO bythe141 ULBs)).

c. Municipal Solid Waste Management intherural bodies of PRS is placed as Annex-

d. Number, installed capacity and utilization of existing MSW processing facilities in

TPD (bifurcated by type of processing eg- Waste to Energy (Tonnage and Power

Output), Compost Plants (Windrow, Vermi, decentralized pit composting), bio-

methanation, MRF etc:

Details of thR facilities existing in the ULBs.

e. The Greater Hyderabad Municipal Corporation (GHMC) has an Integrated MSW

facility witha capacity of 7000 TPD capacity in operation at Sy. No.173, Jawahar Nagar,

Medchal-Malkajigiri, The capacities of different facilities are as follows:

Facility

Material Recovery

Plastic Recycling

Compacting

BiD MRthanation

RDF

Waste To Energy Plant

Secured Land fill Capacity

and utilisation details

Number of Capacity Present Processing

Facilities

1 7000TPD 6794TPD

1 SOTPO SOTPO

4 4000 TPD 3805 TPD

1 5 TPD 5 TPD

2 3000 TPD 2989 TPD

1 19.8 MW RDF of 1400 TPD

1 1309870 MT 1289870 MT

f The details of facilities of the 141 ULBs is placed at Annex-V thesummary ofwhich is

as follows:

Total Solid Waste Generation in the State is 10, 409 TPD (G DMC-6098 TPD andothE'r than

GHMC 4311 TPD)

« GHMC area Integrated M$W ca pacity of 7000TPD exists.
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E

• In the remaining ULBs, the composting and DRCC areavailable in all the 141 ULBs

1861 TPD of the waste is processed. The gap in the treatment is 2450 TPD and

actions proposed are detailed below..

• A total of 856TPD is generated 32 ULBs located within PRS(GHMC is in

stretch)and the waste processed is 343.05TPD.

Doo r to

Door

Collection

Source Composting Dry

Segregation / Vermin- Resource

composting Coliection

Centres

‹oO ’o
3“ 41 ULBs

141 ULBs

g, Waste — to— Energy Plants: (Number/names

Sl

No.

Plant Location Plant

Capacity

1 19.8 MW Capacity at 19.gMw

Jawaharnagar

(Expansion to 48MW is under

consideration)

2 11 MW Waste to Energy 11.0MW

Capacity by M/s RDF Power

Projects, Bibi Nagar

3 12 MW Waste to Energy 12.0MW

Capacity Yacharam,

Ibrahimpatnam

4 14.5 MW Ca pacity at Dundigal 14.5MW

Biogas

and

the

Must

Greater Warangal Municipal

Corporation -2 Bio-methanation

1 TPD to operatea power plant of

capacity 24KW each per day

Siddipet —1 TPD (not in operation)

of towns/capacity)

Status of Operation

WtE was commissioned in August

2020 and in operation to its full

capacity

Obta! ned EC for the expansion

Construction of plant was completed

in 2018 but the promoter IL&FS fell

into financial crisis. Recently the

IL&FS was taken over by M/s Ever

Enviro Resource Management Pvt.

Ltd. and planning to revamp the

plant.

Land was acquired by the

concessionaire M/s SVGPPL.

PrRsently, It is under financial

closure to commence the plant

construction.

Construction of plant is under

progress and expected to

commission it's operations by the

end of 2022.

Action plan to bridge ga between Installed Capacity and Current Utilization of processing

facilities (if Gap > 20#»)
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v ii.

Initiated on-site composting across the state of Telangana for Bulk Waste generators and

Individual Households.

ii. C&DMA vide Cir.Roc.No.178853/2021 H2, Dt.12.10.2021 have ssued instructions along with action

plan and timelines for 100% Source Segregation of waste in Phase wise man ner i. e., 1“ P ha se-Source

segregationin Commercial, Institution at and otherb uIl‹ wa ste generators (22’^ Oct to 30" Ncv, 202 1),

2
d

Ph ase-Source Segregation in Organized Residential Colonies, RWAs andapartments (1“ Nov to 30
t
'

Nav, 202 1)and 3" Phase-SoU rce Segregation inSlums, un planned colonies and other areas (18” Nov

to 30” Dec, 202 1)

Enhancing capacities of DRCC tomeet 100% DryWaste handling within6 months.

2 agencies — M/s Cube Bio-Energy and M/s Sagar Motors have bE'en shortlisted and are

proposed to provide MSW processing facilities in 52 ULBs made into 04 clusters.

Balance 78 ULBs are grouped into5 clvStRrs and tenders were floated for processing of

fresh waste on 30.9.21 and 9 bids were received. The Committee headed by the Principal

Secretary to the Government, MA&UD Department met on 09.08.2021 and decided to call

the tenders and call for fresh tenders. As such fresh tenders were called on 12.10.2021

and last date for receipt of the bids is on 01/11/2021.

vi. Fresh Tender shall also be floated withina week fOrundertaking 6iomining of legacy

waste in balance 78 ULBs grouped into5 clusters.

Further, timeline for completion of 100% MSW processing facilities in 52 ULBs(for which

bidders are already selected) is 9 Months and 7B ULBs (For which Bids are under

evaluation) is one y£'aF

• Legacy dumpsites No. and aria (in acres) of uncontrolled garbage dumpsites.

i. No. of Dumpsiies: 160

i. Total Area in Acres: 965.31

Initiated Bio-remediation in the 5 ULBs and quanti of legacy waste processed is

99,177 MTs

Common guidelines /Action points for implementation to stop the burning of the waste:

« Public Awareness tobe increased on the segregation and on open burning-ULB
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• Awareness totheULB staff fOr stopping the open burning practice -ULB

• Implementation of the penalties on oplzn burning- ULB and TSPCB.

• Public Grievance redressal portal to be strengthened with open burning related

tracking of complaints and recurrence areas to be kept under surveillance through IP

cameras — ULB and TSPCB

• Segregation of the waste to be prorrioted - ULB

• Emphasis of the zig zag technology in the brick kilns with air pollution Control

Equipment to be made mandatory —Revenue department
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5.Emissions due to burning of agro residues:

The stubble burning is not a practice !n the state of Telangana and agriculture department is

monitoring the issue of stubble burning rRgularly. The parks operated by the ULBs and other

agencies have compost pits for handling the foIia@R And also to have sustainability for the

parks to use them asmanure

After, the harvest of the paddy crop, the straw is used as fodder and the stubble are

incorporated into the soil before land preparation of the second crop and cotton crop after

the drying the plant residues will be incorporated into the soil.

Agriculture, horticulture and forest departments totake up the following actions!

• Agriculture and Horticulture department to establish mechanisms forpreventing open

firPs and b ›rning of ag ro residues.

+ Awareness campaigns are to be conducted to the farmers on the airpollution issues

related to the stubble burning.

• Develop use of biomass/ cxop residue based pellets mass blending with coal and its

co-firing in thermal power plants with blending ratio which needs no modification in

boilers.

• A Policy for supply chain mechanism fora situ and ex-situ management ofstubble

burning to be made andawareness on the same tobe created

• Collaboration with ISRO and preparation of Satellite based maps formonitoring of fire

incidence — Forest and agriculture department

6. Household emissions:

Pradhan MantriUjjwalaYojana was launched byP rime Mi nister of India Narendra Modi On1

May 2016 todi5tribute 50 mi1Iion LPG connections to women ofBelow Poverty Line families.

Pradhan MantriUjjwala Yojana 2.0tO offer1 crorE' more LPG connections.The same is under

implementation. The penetration of the LPG in the Telangana state is 124.36% asan February,

2022.
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S.

No.

1. Industrial Emissions

Activities

1 Policy for permitting new

industries in Critically

Polluted Areas (CPAs)

Guidelines for laying City

gas distribution network

3 Policy for replacement of

heavy oil (eg., furnace

oil, diesel etc.) based

industries to alternate

energy sources (CNG/

PNG/ Electricity)

4 Rules and Regulation5 on

uninterrupted powsr

supply in State/ UT

S Policy for use of DG sets

Departm

ent

TSPCB /

lndustrie

s Dept.

BGL /

SLOC /

Torent

gas /

MIELf

IOCL

TSPCB /

Industries

Dept.

TSIIC /

Industrie

S

TSPCB

/lndustri

es Dept

Status of activity

(Completed/

Ongoing/ To be

Started)

Red and orange

category not

permitted

Policy and guideffiles

for laying city gas

distribution is being

prepared

Policy on usage of

CNG/ LPG in non-

attainment cities is

under consideration

uninterrupted power

supply is ensured in

the state

Uninterrupted power

supply and hence DG

sets are of minimal

Timeline for

completion

Annex-I

Indicative template forState Action Plan

Target

(Coverage/

Percentage)

Completed 100K

Financial

implicatio

IIS

(Yes/ No)

Long term 5 years to YES

December, cover

2026 GHMC area

Long term 10D%

December, coverage in

2024 Non

attainment

cities by

2025

Completed 100%

andongoing coverage

Completed 100%

andongoing coverage

NO -

NO

NO

NO

Funds Allocated

(Rs crore)

Under thescope

of the territorial

distributors

Industries have

to absorb the

costs for

installation of

the heating

devices

compatible with

PNG

CQSt iS borne by

consumers

Funds

Utilized

as on

date (Rs

crore)
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S.

No. Activities

Policy regarding

6 installation of CAAQMS

based on the emission

potential or Capacity of

air polluting industries.

7 Mechanism to be

devised for expansion of

OCEMS to air polluting

industries are not

covered currently (such

as emission from utility

stacks in 17 categories,

etc.)

8 Mechanisms to control

fugitive emissions

sources.

9 Regulations for

Oepaitm

ent

TSPCB

TSPCB

TSPCB

/Industri

es Dept.

TSPCB

Status of activity

|Completed/

Ongoing/ To be

Started)

use

17 category

industries have

installed the

CAAQMS& CEMS

All 17 category

industries are

covered with OCEMS

and linked to

CPCB/SPCB.

Also red category

industries like re-”

rolling have installed

OCEMS

Stipulated at the

time of issue of

Consent for

Operation to reduce

the fugitive emissions

by installing

appropriate APC to

meet the prescribed

standards

Zig zag technology

Timeline for

completion

Target

(Coverage/

Percentage)

Completed 100%

& Ongoing

December, 100%

2022

Competed 100%

&Ongoing

Medium 50% per

Financial

imp\icatio Funds Allocated

ns (Rs crore)

(Yes/ No)

NO Installation cost

to be borne by

concerned

industries

No Installation cost

to be borne by

concerned

industries

No Ni1

Funds

Utilized

BS OSI

date (Rs

crore)

NO 10 lakhs/ 10

Annum-TSPCB lakhs/

for central server annum

Nil
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S.

No. Activities

conversion of brick kilns

to clean technologies

10 Policy to set up e-waste

recycling unit in

industrial areas in

compliance with e-waste

management rules

11 Any other Policy/ Rules/

Standards/ Guidelines

pertaining to industrial

emissions

12 Number of industries in

the state complying

emission standards

Departm

ent

TSPCB

TSPCB

/Industri

es Dept.

TSPCB

/lnduStri

es Oept.

Status of activity

(Completed/

Ongoing/ To be

Started)

implementation with

APC

Telangana state has

issued e-waste

management policy

in 2017 and 28 nos.

with Total Capacity

with a processing

capacity of 1,75,208

TPA

Siting Guidelines for

establishment of

certain air polluting

industries are

notified

Industries are

regularly monitored

through Automated

and manual systems.

The details of

industries where

Timeline for

completion

Target

(Coverage/

Percentage)

term year to be

Two years completed

by

December20

2S

Completed 100%

and under

implementat

hon

Completed 100%

Completed 100o/

and ongoing

Financial

impliCatio Funds Allocated

ns (Rs crore)

|Yes/ NO)

No Regulatory

No Regulatory

No Regulatory

Funds

Utilized

aS on

date (Rs

crore)
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S.

No. Activities
Departm

ent

13. Shifting of industries/ TSPCB

commercial units to /lndustri

gaseous fuels es Dept.

(CNG/PNG/ C9G)

14. Number of households SLOC

sh\fted to PNG/ LPG

Status of activity

(Completed/

Ongoing/ To be

Started)

actions are initiated

in past1 year due to

non-compliance are

placed as annexure.

Policy is under

preparation and so

far56 industries have

shifted to CNG/LPG

and network

expansion is under

progress

LPG penetration in

the state is 126s

PNG-2.0

connections

lakh

Timeline for

completion

Target

(Coverage/

Percentage)

Ongoing and Five years

longteam initialty with

5% targeted

conversion/

new

permissions

with CNG

based on

availability

Completed 100%

& ongoing

Financial

implicatio Funds Allotated

ns {Rs crore)

{Yes/ No)

No Industries will

bear the cost

11.0 lakh Details not

connecti available.

ons given Borne by Central

under Govt.

PMUY

with 4

cylinders

free per

year and

Rs.400/-

subsidy

far

addÏtiDna

Funds

Utilized

as on

date (Rs

crore)
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S.

No. Activities

Status of activity

Departm (Completed/ Yimeline for

ent Ongoing/ To be completion

Started)

Target

(Coverage/

Percentage)

15 Ban on Polluting 'TSPCB / No polluting industry Completed.

Industries Industries is being permitted Already

G.0.MS. No.111, dtd: undi2r

8th March 1996 implementat

prohibits polluting ion and

industries. Ban continuing

is under

implementation since

1998

16 Source Apportionment TSPCB Non-attainment Hyderabad 100%

and Emission inventory cities (Hyderabad, &Patancher coverage

studies Patancheru, u completed

Nalgonda and Nalgonda

Sangareddy) &Sangaredd 4 non-

y by attainment

December, areas

2023

2. Vehicular Emissions

Financia)

implicatio Funds Allocated

ns (Rs crore)

{Yesf No)

I

cylinders

upto

l2nos.

Funds

Lltilized

as on

date (Rs

crore)

YES 2.0 crores by z.2 Cr.

TSPCB
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S. Activities/

No plan

Action
Department

Notification for Transport

phasing out old and Traffic

vehicles

(Commercial: 10

years; Private:

1S years)

Status of activity

(Completed/ Ongoing/ To

be Started)

Notification issued

Traffic Police. Transport

Dept submitted the

proposa! to the Govt for

issuing notification on the

policy. Enforcement shall

be carried out based on

the re. sponsibilities vested

on Po\!ce dep\. in the

policy.

Transport:

The MoRTH has notified the

Motor Vehicles {RegJst ation

and Functions of Vehicle

Srcapping Facility - RVSF) Rules

2021 vide G.S.A653(E) Dated

23 September, 202a that lays

down the procedure for

establishment of Registerec

Vehicle Scrapping Faci!it\•

{RVSF).

Accordingly, Orders from the

State Government area 'vaster

for implementation oT

Tmeline for

competon

Target Financial " Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

On going 100°A No

Transport: - : ”

As per the

guidE' lines

issued by the

Government.
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S. Activities/ Action

No plan

Status of activity

Department (Completed/ Ongoing/ To

be Started)

Scrapping Policy and

establishment of RVSF and ATS.

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

Po)icy for Transport To be implemented asper As perthe Establishment -

scrapping old and Traffic the Gal rules rules issued of RVSF and

vehicles ATS

Traffic PoIiCR: Transport

Dept submitted the

proposal to the Govt for

issuing notification on the

policy. Enforcement •hall

be carried out ba sed on

the responsibilities vested

on Police dept in the

policy.

Transport: Transport: EStablishment

Orders îor implementation As per the ofRVSF and

of Scrappinq Policy from the8Uide lines des.

State Government is awaited
issued by the

Government

Policyl Scheme Transport MRTS under

forEco- Friendly and implementation in

3 Mass Rapid Hyderabad.

Transport Proposals for extension

Systems under consideration.

Completed 100% Public—Private

Partnership

(PPP) (90%

L&Tandl0%

Govt.)
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S. Activities/ Action

No plan

4

Status of activity

Department (Completed/ Ongoing/ To

be Started)

Policy for Transport, TSRTC:

augment e- one 1. Under Fame-1

vehicles TSRTC, scheme, corpo›a tion

TSREOCO itñtf OduCRd 4ß electric

vehicIE'S İP Hyderabad

city for the first time

in the country in GCC

model.

2. Under NEBP-1, GCC

Model, Corporation

plannCd for induction

of SOO e-bus.s (intcr

city} under a'et lease

Supply of e Buses

starts from an'24

ends by Jun’34.

3. Und r TŞRTC, DCC

f7odel. Corporation

planned for \nduct\o»

city) under wet lease,

in wlch 50 e1uses

Timeline for

completion

2023—24-ISO

nos.

TSRTC:

Complctd

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

2024-25-

500 nos. 5.0%

2U24-25- 14.30

2 1 n OS

OPEX basis

TSRTC: 81.75

Crpres

required

In (inrcs
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5. Activities/ Action

No plan

Status of activity

Department (Completed/ Ongoing/ To

be Started)

ends by Jun’24.

TSRTC proposed 300

Nos 12 meters low

floor intra city e-

buses under NAME-II

Scheme. But the same

is on hold du9 to court

case pending !n

Hon’bye Supreme

Court. Requested M HI

and C£SL to expedite

the process of disposal

of legal issue.

TSRTC proposed /or

establishing charging

stations at 18

different depots& 03

bus stations towards

charging of E-buses

duly establishing

upstream power

1nfrastructure

TSRTC has subscribed to

the grand challenge for

introducing ol 300 buses

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

50



S. Activities/

No plan

Action
Department

Status of activity

(Completed/ Ongoing/ Yo

be Started)

in GCM model. Under

Fame-India Scheme-II,

M/s Energy Efficiency

\E'FViCCs Limited (EESL)

through its wholly owned

subsidiary M/s

Convergence EnE'fgy

Services Limited (CESL)

will undertake

aggregation of demand

and implement on OPEX

basis through grand

challenge.

Timeline for

completion

Target Financial Funds Funds Utili2ed

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)
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S. Activities/

No plan

S

6

Action
Department (

Notification

&enforcement

of PUC norms

Online

monitoring of

PUC

implementation

Transport

Transport

Status of activity

Completed/ Ongoing/ To

be Started)

Notified &Enforced by

Traffic Police and RTA

department

Tran p0rt:

EnforcRment Checks on

PUC Centres running with

expire.d licenses are bRing

seized and vehicles plying

on roads without valid

PUC Certificates are being

fined.

Five (S) Pollution Stations

are siezed !n Hyderabad

District till date for not

complying with rules,

M/s.Smart Chip Pvt. Ltd.,

has been identified as the

service provider for

design,deve1opment,

network, commission &

Maintenance of online

issuing & mon itor ing of

pollution under

control(PUC) certificate

fora period of (S) years by

Timeline for
Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

Ongoing 100% Covered

regulatory undef

activity respective

Departmenta

budget

Completed 100%
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S. Activities/

No plan

7

Action
Department

Mechanism for Transport

centralizlzd

record

maintenance Of

PUC checks,

certification and

cross check bY

the concerned

transport

authorities to be

incorporated

Status of activity

(Completed/ Ongoing/ To

be Started)

the

Department.

Transport

Transport:

M/s.Smart Chip Pvt. Ltd.,

has been identified aS the

service provider for

Oesign, OeveTopment,

Network, Commission &

Maintenance of online

issuing & monitoring of

Pol\ut\on Under Control

(PUC) Certificate for a

period of (5) years by the

Transport Department.

Online

completed

integration

TSRTC: Six nD's Of

pollution under check

(PUC) testing machines

were installed by M/s AVL

India Ltd at nodal depots

of GHZ viz., FM,KCG,HYR-

1,RNG-1KG and KP

depots. Instructions were

issued to all the depots to

Tmehne for

compleflon

Target Financial Funds Funds Utili2ed

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore)

Transport: Transport:

Its a Its a regular

regular activity.

activity.

December, 100%

2022

Nil
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S. Activities/ Action

No plan

Status of activity

Depanment (Completed/ Ongoing/ To

be Started)

get their vehicles checked

for pollution levels at the

respective nodal depots.

Transport:

ln this Department 427

Pollution Control Centres

are linked to Remote

Server.Out of this there

are 319 Mobile Stations

and 108 Fixed Stations

Stations,

Enforcement on PUC

Centres area continuing.

Construction of CDMA, All the major towns were

8 bypass / ring TR&B provided with by-pass

roads and HMDA roads to divert the traffic

Re-filling SLOC/ Civil

Stations supplies

9

retrofitted with Dept

Vapor Recovery

System

VRS has been installed and

operation in Petrol re-

fuelling stations

Next phase below

outlets are planned by

CO nm a i es

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore)

Transport: Transport:

Itsa regular Itsa regular

activity. activity.

Completed 100%

Dispensing

stations with

SOOKL anc

rn0re are

taken up —

completed

Less that

500 KL—2024-

25

100PO
Oil

companies
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S. Activities/ Action

to plan

10

Incentive of

setting up R&D

facilities related

to EVs

Department

Transport/

IT&EN dept

Status of activity

(Completed/ Ongoing/ To

be Started)

Telangana Electric

Vehicle& Energy Storage

Policy 2020-2030’

released by Telangana

Government

Transport:

Vide G.O. Ms. No. 12,

FTE&C Dept. dated: 29—lD-

2020, Electric Vehicle

Policy 2020—2030 was

issued by the

Government.

ThE' Government, vide

G.0.fVls.No.11 &

G.0.Ms.No.12, Transport,

Roads & Buildings (TR. I)

Department, dated:

02.02.2021 to encourage

the Electric Vehicles in the

State has exempted Road

Tax, Registration Fee and

Retro Fitment incentive

fOf the first few Electric

Vehicles, purchased and

registered in Telangana

TimeMne{o<

competion

Ten years

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

100% Subsidy is -

provided

SS



Oepartment

ytatus of activity

(Completed/ Ongoing/ To

be Started)

5tate

£unher, the Government

vide G.O.Ms.No.13

Tr.R&B(Tr,I) Dept., Dated

09.02.2021 has issued

permit to the Electric

Three—Seater Auto—

Rickshaws for

vehicles and Retro-

fitment of existing Auto

Rickshaws for250 vehicles

and Electric Lig/›t Goods

Carriers (Three Wheeler

Goods) for500 vehicles to

ply within the Greater

Hyderabad Municipal

Corporation limits in

relaxation of

G.O.Ms.No \37,Tr.R&B

{Tr.I) Department,

dated:08.08.2002.

The Government is taking

necessary steps to

improve th9 quality of air

by reducing the vehicular

emission by encouraging

the registration of electric

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

S6



E

S. Activities/

No plan

11

12

13

Action
Department

Prepare action Civil

plan to check $gpplies/S

fuel

adulteration

and random

monitor1ng of

fuel quality

data.

Alternative Transport

clean fuel policy

for vehicle

Development of HMRL,

MUlti-layer Traffic,

parking
CDMA

Status of activity

(Completed/ Ongoing/ To

be Started)

vehicles and usagE' Of

alternate fuels like CNG

(Compressed Natural Gas)

whereas LPG (Liquefied

Petroleum Gas).

Number of inspections

conducted for assessing

fuel quality in FY 2021-

22:85 Nos

Alternate clean fUE'I

policy yet to be notified

No. of fuel stations with

CNG: 93 Nos.

P of public transport

vehicles running on CNG

and electric with respect

to total public transport:

6%

.The work for MLP at

Nampally is in progress.

Timeline for
Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

Continue as Regular

a Regular activity

activity

2022-2023 CNG policy to

be approved

1Year G H MC

Jurisdiction
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S. Activities/

No plan

14

Action
Department

and

HM DA

Penalize parkingTraffic

Of vehicles innon-POIice

designated areas

Assess and Transport

i ntrDducea city and TSRTC

bus system of

appropriate

fleet size of

small buses and

desirable bus

15 type replete

with GPS

tracking, ETVMS

for fare

collection and

Passenger

Information

Status of activity

(Completed/ Ongoing/ To

be Started)

Penalty charges for fixed

and are under

implementation.

Penalty char• s for !xud

and are u nder

i mplememation

(Ongain g).

TSRTC:

g23 buses operating in

the city limits are

provided with GPS

T r ac king a nd ETVMs. In

addition 6251 buses

ope rating atd istri cfs are

also provided with GPS

Tracking and ETVMs.

Çmall BusesI ntroduced

ou M nibuses were

ntroduced from

Gachibowli to TondupaI1 i.

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

Regular Re ular

ACt iVit'/ a Ct iVit y

Regular Regular

activity activity

Yes 13.06

TSRTC:

0.09

12.97 Proposal

submitted for

diversion of”

!unds

tgqt¿

e stablishment

of upstrearr

power

infrastructurR

for ev buses

charging

sta t\ one.
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S. Activities/

No plan

17

Action
Department

Steps forTransport

promoting battery

operated vehicles

(like e—rickshaw,

e- cart etc.)

Conducting audi Traffic

of Traffic police

intersecti.ons anc
1
’ install functiona

traffic signal at al

major

Status of activity

(Completed/ Ongoing/ To

be Started)

No. of Employees

deployed in the year

2021-2022:-21

GPS Tracking High End

vehicles

Framed guidelines in

2017 for registration of

E-riCkshaw / e-Cart. As

per G.0.MS.49, Tr.R&B

(Tr. I) Dpt., Dt.07-07-

2017, e-rickshaws and e-

carts are restriCted to ply

on National Highways

and GHM C I Inn it s.

No. of battery-operated

vehicles (under various

category) registered in BY

2021-22: 1231 Nos.

Implementation O

Adaptive Traffic Signal

Control (ATSC)& Perfect

Stop Signs (POS) for new

identified junction

0&M of existing

Timeline for

completion

Regular

Activity.

2024

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)
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IS

S. Activities/

No plan

Action
Department

intersections

Synchronizing Traffic Police

traffic movements

/ introduce

intelligent traffic

systems for lane

driving.

Status of activity

(Completed/ Ongoing/ To

be started)

F!yderabad traffic

integrated management

system (HTRIMS) signal

system.

Foundation work

completed for40 nos. of

ATSC junction and 01 no.

of PSS.

Traffic policemen at

signal and bottleneck

spots co-ordinate with

the help of VHF man pack

to synchronize traffic

movements.

BOttIenE'ck5 and traff'c

congestion points are

being identified by the

traffic police to ease the

traffic con gestion and

communicated to GH MC

for corrective actions.

Traffic policemen at signal

and bottleneck spots co-

Timeline for

completion

Regular

activity

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

60



S. Activities/ Action

No plan

Status of activity

Department (Completed/ Ongoing/ To

be Started)

ordinate witht he help of

Prepare plan forCDMA &

construction otH M DA

diversion ways/

zo bypasses to avoid

congestion due to

non destined

vehicles.

Launch Public Transport,

awareness Traffic,

campaign for air TSPCB,

pollution control,GHMC &

vehicle HMRL,CDMA

maintenance,
21

minimizing useo

personal vehicle,

lane discipline,

etc.

VHF man pack to

synchronize traffic

mo«emcnts

Nehru Outer Ring Road

of 168 km, 8 Lane

expressways encircling

the city is constructed to

bypass the non-destined

vehicles

GHMC: Ongoing.

AwarenE'ss Campaigns

are conducted at Traffic

Training Institute,

Educational institutions

i.e. Schools, Colleges,

Auto and Cab centres

and among the

commuters through

social media platforms

viz., Twitter media.

Timeline for

completien

completed

Regular

activity

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)

No
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S. Activities/

No. plan

Action
Department

Status of activity

(Completed/ Ongoing/ To

be Started)

Tr affic

1.Awareness campaigns

are conducted at (2)

Traffic frai ning Institutes.

1 120 awareness events

conducted in FY 2022-23

and engaged 1,61,507

public.

2. Awareness in Mo by!e

vans and !he staff visits

all Educational

‹nstitutJons i.e. Sc nools

Colleges, Auto and Cab

centres and conducts

{raf c awareness

programmes

3.Traffic Police is also

creating awareness

arron• the commuters

through our socka i media

platforms viz.. Twitter

media

Timeline for

completion

target Financial funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) (Yes/ No) crore) crore)
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23

5. Activities/ Actio

No plan

F'I

Department (

Launch extensiveTransport

drive against id Traffic

polluting vehicles

lor ensuring strict

compliance

1nit!ate steps foitransport

retrofitting of and TSRTC

particulate filters

in diesel vehicles

when BS-VI fuels

are available.

Ta increase fine on Traffic

|veh!cIe own E'rs

24 t0Ot drivers

where the visible

smoke is emitted

Status of activity

Completed/ Ongoing/ to

be Started)

Penalty charges for fixed

and are under

implementation

Penalty cha‹sec arc fixed

and are under

im ›lementation. PU C

certificates are being

regu lai ly che c ked du ring

speciald rives

The retrofitt! ng models

areyet to be evaluated by

the Gal for

implementation in the

state. The

implementation will by

commE'nced with the

approval of the

technologies for

retorfitment

Penalty charges for fixed

and are under

implementation

Timeline for

completion

Completed

& continue

asa regular

activity

Completed

& continue

asa regular

activity

Target Financial Funds Funds Utilized

{Coverage/ implications Allocated {Rs as on dale {Rs

Percentage) (Yes/ No) crore) crore)
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S. Activities/ Actio

No. plan

and noticed

Status of activity

Department (Completed/ Ongoing/ To

be Started)

imp Cementation. PUC

ce ri if icatg s are be! ng

reguiarIy checked d urlng

spec.aId rives.

Timeline for

completion

Target Financial Funds Funds Utilized

(Coverage/ implications Allocated (Rs as on date (Rs

Percentage) {Yes/flea) crore) crore)
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3. Construction& Demolition Waste and Road Dust Management

Departm

S.No. Activities/ ACtion plan
en

’

1. Policy for

development of

projects/ plants for

C&D waste

management

G HMC-

C&D,

CDMA

Status of activity

(Completed/ Ongoing/

To be Started)

G HMC: In compliance to

C&D waste management

RuIeS 2016, (2) C&D

recycling pl anus at

Jeedimetla and

F atriuTlaguda were

completed and operating

and 3”' Plant is completed

a nd under trial run at

Sham.shabad and and 4”

plant is under

construction at

Turnukuntaand. All are

with 500 TPD capacity.

CDMA-RFP for selection

of agency for collection,

transportation,

processing & disposal of

C&D waste for ULB

clusters in Telangana

State is under

conclusion process stage.

CD f7 A- RFP fGF SEIe CIi OU

of agency Tor colec:ien

Timeline for

completion

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Balance to

operate in GHMC

23-24 jurisdiction

area

Project to

be

initiated&

timelines

2ß12-13

Plants

constructe

d under

PPP

35 UL6 under DDf?A- CDf7/'.-

D[vj,c. c I u str r N o 15 30 Cr

P roieci ..
ppm ach

Funds

Utilized as on

date (Rs

crore)

6S



Departm

S.No. Activities/ Action plan
€°

fi!

2. Policy for use of C&D GHMC,

waste in laying and CoA4A

construction of State

highways.

3 Demand creation for GHMC,

C& D waste and CDMA

alternative use of

C&D waste material

Status of activity

(Completedf Ongoingf

To be Started)

t ransport3t ion,

processing & d is pos a! sf

C&D waste for U LB

clusters in Telangana

State i5 un der

conclusion process stage

GHMC: Consultations

with «arYous stakPh a!d c'r

departments are going on

for usage of C&D

recycling material in

public works. for which

Government has formed

a Chief Engineers

committee.

CDMA: Issued notification

of C&D waste

management rules 2016,

E stablished Non-bulk

C&D waste collection

centres in ward level at

141 ULBs

GHMC:

Consultations w1th various

stakeholder departments

are going on forusage of

Timeline for

completion

(2024 25)

1 year

TarBet Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

10-°â to 20%

usage in non-

structural

items

CDMA: CDMA:

Completed 141 ULBs

1 year io-%‹ zo°z

usage in non-

CDIVIA: structural

{2024—25) items

NO Nil

Funds

Utilized as on

date (Rs

crore)
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Departm

S.NO. Act!Vities/ Action plan
e i

!

Status of activity

(Completed/ Ongoing/

To be Started)

C&D recycling matereal !n

public works.for which

Government hasformeda

uhir'f Engineers

committee.

CDMA-RFP under

conclusion, In the RFP

under Processing& Disposal

Facility a condition was

incorporated stating that

1. The concessionaire shall

identify and develop end-

markets for recycled

material and products

made from C&D waste,

independently. ThR

concessionaiFR will provide

facilities for crushing,

screening and separation of

wastes in various grades

and sizes for sale to

respective consumers

and /or process for

production of various

precast structure, paver

tiles, road—side curb bricks

etc.

Timeline for

2023—23

Target Financial Funds

(Coverage/ implications Allocated

Percentage) tYes/ No) {Rs crore)

Funds

Utilized as of›

date (Rs

crore)
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S. No.

Departm

Activities/ Action plan I””
t

4 Schemes for GHMC,

development of CDMA&

green belt/ open HMDA,

spaces and street Forest

sides greening on Dept

State highways

5 Penalty provisions GHMC,

for non-compliance C&/7

of C&D waste & CDMA

management rules at

construction sites

Status of activity

(Completed/ Ongoing/

To be Started)

2. The concessionaire

should maximize the

recycling, reusing as well as

reducing the waste atthe

end ofthe treatment cycle.

G H MC.Telanganaku

Harithaharam, XV FC and

GHMC General budget.

CDMA-Oevelopn entof

Green belt in ULBs are

undertaken by developing

U rban Parks, Miyawakis,

M LAPs, Median plantation

etc.

GHMC:

penalties Dn unauthorized

dumping asper Go Rt. No:

854 MA&UD(GHMC.II)

dated27.11.21. Rs. 5000/-

on citizen and Rs. 25000/-

on builders/ work

CO fitt f3 C I ors.

CDMA:As perthe G.O No

168, Govt issued certain

guidelines stipulating

Timeline for

completion

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No)

GHVCarea

Regular COMP-

activity 221. 33 Lakhs

plantation in

141 U LBS

Regular GHMC area

activity

It isa

continuous All ULBs

activity.

Yes

NO

NO

375

(2023—24)

CDMA-

75.42 Cr

NA

Funds

Utilized as on

date |Rs

crore)

68
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NA



Departm
Status of activity

S. No. Activities/ Action plan *** (Completed/ Ongoing/

6 Maintenance, repair CDMA 8

and paving of state HMDA/

highways .9&B Dept/

PR dept

7 Monitoring of road TSPCB

dust especially in and

around hotspot areas

and in the vicinity of

State highways

8 Mechanism for US//C

development and

maintenance of road

infrastructures for

industrial estates and

To be Started)

certain condition for

obtaining building

permissions.

G HMC:G PS tracki ng was

installed ie Sweeping

machines and prodded

condition to sweep 60

Kms perdayperme chine. -.

CDMA: Procurement of

Sweeping Machines is

clustered into 3 zones.

RFP issued by EnC

completed and awaiting

Govt. approval for tE'nder

approval cum

administrative sanction

TSPCB procured 2no of

MRchanical road sweepers

Under NCAP and placed

jeedimetla anal patancheru

industrial areas

Timeline for

completion

Regular

activity

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Funds

Utilized as on

date (Rs

crore)

1160 Lane KMs Yes Rs.22.00 Cr Rs.20a.34Cr
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Departm

S.No. Activities/ Action plan
e

'3
t

clusters

9 Any other Policy / GHMC/

Rules/ Standards/ cowA /

Guidelines pertaining HM
DA

to C&D waste and

Road dust

management

Status of activity

(Completed/ Ongoing/

To be Started}

TSIIC:

Ongoing ( it is a regular

process !n the Industrial

Area Local Authority ). In

the Industrial Estates of

TSIIC, Industrial Area Local

Authority (CALA) will take

up all maintenance works

in the Industrial parks. Viz.,

Sweeping, Cleaning,

maintenance ofroads etc.

GHMC:

issue d Gos.G o RI.N a:854

MA&UD(GHMC. IIT dated

ofC&D Rules

CDMA: Issued notification

of C&D waste

management rules,

Established Non-bulk C&0

waste collection centres in

ward levels.

Timeline for

completion

Target Financial Funds

(Coverage/ implications Allocated

Percentage) {Yes/ lo) {Rs crore)

Funds

Utilized as on

date (Rs

crore)

'TSIIC: TS HC: TSIlC: TSIIC: TSIIC:

It isa re=ular 100% coverage It !s regular It is regular

in the Yes process F0Rt process in

pF°°eSS Industrial f! Industrial

GHMC:

Regular

parks of TStIC nd Area Local

GHMC area Yes

Area Loca

Authority

(IALA)

Authority

(iALA)
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Departm

S. No. Activities/ Action plan
e

't!

10. C&D wastE' processing GHMC/

plants CDMA /

HMDA

11 Greening of open GHMC/

spaces/ parks CDMA/

developed HMDA

Status of activity

(Completed/ Ongoing/

To be Started)

GHMC:

completed axed operating

t2) C&D recyci ing plants at

Jecdimetla and

Fathullaguda and 3'

Plant is completed and

under trial run at

Shamshabad and and4 "

plant is under

construction at

Tumukuntaand. API are

with 500 TPD capacity

GHMC:

Completed sofar from

beginning:

i) 19 Major Parks each

having more than5 Acres

in extent.

li) 33 Theme Parks having

various thRmes like Dog

Park, Panchatantra Park,

Palmetum, Ficus,

Bougainvilleas, Herbal,

Bamboos etc.,

Timeline for

completion

GHMC:

C onzplete "

d

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Regular GHMC

Activity aren
Yes

I 1.87

(2023—24)

Funds

Utilized as on

date (Rs

crore)
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Departm

S.No. Activities/ Action plan
e

I

t

12 Any other GHMC,

activity/ project CDMA /

pertaining to C&D H/\4OM

waste and Road dust

management

13 Control measures forGHMC/

Status of activity

(Completed/ Ongoing/

To be Started)

iii) 1032 landscape Parks.

iv} 528 Nos. of Tree parks.

v)Panchatatva Parks

developed in existing 20

parks.

Ongoing during 2023-24

127 parks in progress and

out which 62 completed.

CDMA: On-going

CDMA-RFP forselection of

agency forcollection,

transportation, processing

& disposal of C&D waste

forULB clusters in

Telangana State is under

conclusion process stage

GHMC:

mechanical road sweeping

machines are operating to

mitigate road dust.

Decentralized SCTPs for

collection of C&D waste

provided and tiE'-up the

private truck operators

GHMC:

Timeline for

completion

5498

{2024-25)

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

4806.7

6 acres
283.73cr 31-03-2022 4032

Regular 38 No 1160

activity of Lane

machi Kms

nes

Regular GH MC

Funds

Utilized as on

date (Rs

crore)

111.37r

Yes 22.00 20.34

No, borne
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/»No.

Departm

Activities/ Action plan
£t t

fugitive emissions from CDMA /

material handling

conveying anc

screening operations

through water

Sprinkling, curtains

barriers and dust

suppression units.

14 Strict enforcement o GHMC/

CPCB guidelines f y

construction (use of
DA

green screens, side

covering of digging

sitE's, etc.)

Greening of openGHMC/

areas, gardens, CDMA /

community places HMDA/

schools and housing

societies.

Status of activity

(Completed/ Ongoing/

To be Started)

On go1ng activity and blue

sheets and curtains are

erected 211 around

constru¢tion sites.

C.DMA: To Control and

Measures for fugitive

emissions are mentioned in

RfPs. Evaluation of RfPs is

completed and proposal

are submitted to Govt for

further orders

GHMC:

Ongoing and Condition is

incorporated in the

Building Perm it Order for

strict compliance by the

builders.

GHMC:

Ongoing greening of open

places are at7 locations.

Apart from open space

*reeling, development of

greenery in central

Tmelnefor

competion

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

activity area by the

builders

Regular GHMC

^ ’*"Y area

Continue

asa

regular

activity

0

Yes 8.22

Funds

Utilized as on

date (Rs

crore)

7*

0.41



Departm

S.No. Activities/ Action plan ’”’I
t

16 Prepare plan for !/I

widening of road anc “"**"”r"!

improvement o ’*”*”

decongestion of road.

CDMA,/

HMDA

Status of activity

(Completed/ Ongoing/

To be Started)

m= dians, institution

plantation, under flyovers

and M1AP3 8t24locations

and2 vertical gardens

‹fi l'ransport lnfrasti rictiiie a

Cmxpchcnsivc Tilfic

ñudv {CTS) study was

conducted in ?0t ?-I4 mcd

Static God Dave oprcm

Timeline for

completion

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Ys

Funds

Utilized as on

date (Rs

crore)

792.00 649.89
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Departm

S. No. Activities/ Action plan
E°

*

17 Introduce waterCHMC/

Status of activity

(Completed/ Ongoing/

To be Started)

10.50 KMs was completed.

Transport lnfrastnlctur2 ir

Timeline for

completion

H› derafiad. a Comj›rcI1 »si 'e

Plan (SRDPj was lfiniiiilated

The pioject tools off in the year

2tl 18 and till date (33) »or1‹s

as contpleted of‘ which 119’

are Flyoxefs. (0*

kinderpa.ses. (06) ROBS

RABs. t0l) Cable Siayec

bridge. f0li Panja tata Stee

t›rid ¿e. t0i ) Panlagiiiia

Widenin* and (9)words areir

profesiX Tots of?819Lms

CHMC: 55 nos were Regular -

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Yes 0.57 -

date (Rs

crore)
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S. No.

Departm

Activities/ Action plan
e

I
t

fountains at ma orCDMA /

traffic intersection, HMDA

wherevet!easibie

18 8lacktopping ofGHMC/

meta\led roads CDMA /

including pavement o\ HMDA/

road shoulders. TR&B

Dept

16 Maintain pot holes free GHMC/

roads for free-flow o\ CDMA y

traffic HMDA/

TR&B

Status of activity

(Completed/ Ongoing/

To be Started)

Timeline for

completion

completed solar from the activity

beginning. During 2023-24

4 are in pro8ress and J

completed.

GHMC:

Ongoing, 45.93 KM

Length of roads

repaired/recarpeted

during 23-24. ’

GHMC:

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Regular GHMC area

activity

Regular

activity
Ongoing, 26985 Nos

potholes repa ired during

23-24.

( GHMC BT plani- 22629

& CRMP-4356)

GHMC area

(2023-24)

Yes 98.75

Yes

Funds

Utilized as on

date (Rs

crore)

47.91

2.01 2.01
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4. Emissions from burning of waste

S. Activities/ Action plan Department Status of activity Timeline for Target Financial Funds Funds

No. (Completed/ completion (Coverage/ implications Allocated Utilized as

Ongoing/ To be Percentage) (Yes/ No) (Rs crore) on date (Rs

Started) crore)

1. Notification and EH.WC/ GHMC .'

Enforcement of €DMA/ Notification of SWM

municipal solid MA& UD Rules to be done.

waste (MSW) However GHMC is

management rules implementing MSW

management as per

Rules.

2 Policy for MSW GHMC/ GHMC:

management CDMA/ Completed vide

MA&UD Govt. vide G.O. ftt

No. 808, MA&UD

dated 24-09-2018.

3. Policy for legacy GHMC/ GHMC:

waste management CDMA/ Completed. (it was

at dumpsites MA&UD covered in State

For all ULBs

Forall ULBs

policy for MSW). Under Process For all ULBs

CDMA:

Already MSW Rules

Notification issued.

NO

No

No
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S. Activities/ Action plan

No.

Policy for

implementatîon of

ban on single use

plastics

5. Policy for

development and

Construction of

Waste to Energy

Plants

(a) non-recyclable /

combustible dry

waste

(b)Bio- methanation

/ BioCNG

Department

TSPCB/

GH!V!C&

CDMA

GHMC,/

CDMA,/

TSREDCO/

TSSPCL/

MA&UD

Status of activity Timeline for Target Financial Funds Funds

(Completed/ completion (Coverage/ implications Allocated Utilized as

Ongoing/ To be Percentage) (Yes/ No) (Rs crore) on date (Rs

Started) crore)

GHMC:

Completed •zide Govt

vide Cir. Roc.

No.133211/2021-

Dt11.10.2021.
**’ End of Dec

2022

Notification Bylaws

issued for Ban of 125

microns plastic.

GHMC: 24 MW WtE

using RDF is in

operation at

Jawaharnagar

14.5 MW WtE is

completed and

under trial run at

Dundigal

24 MW WtE plant is

u nder construction

at Jawaharnagar

One year for

under

construction

plant.

For the State

RDF

(at present 1450

TPD utilizing at

Jawaharnagar)

GHMC: One year for 25 TFD of CBG

S TPD output Khaithalapur gas to operate

No

NO Construct "

(constructed ed under

under PPP by PPP by

theagency agency

with own under

funds) own funds

Construct

E'd under
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5. Activitîes/ Action plan Department

No.

(c) Composting plant

etc.

Status of activity

(Completed/

Ongoing/ To be

Started)

capacity CBG plant

at Jawharnagar is in

operation. 0.5 TPD

output capacity CBG

plant at Khaithlapur

is ongoing.

CDMA:

2 plants under

progress on

GoBardhan Scheme

DPR completed

NÍ2dmabad 20TPD

WarangaI-20 TPD

GHMC:

4000 TPD compost

plant iS in operation.

CDMA:

141 plants are

operational.

6. Any other Policy / GV/•JC, GHMC:

Rules / Standards/ CDMA / Circular for source

Guidelines HiVIDA segregation and

pertaining to MSW separate collection of

Management Bulk waste

Timeline for Target Financial Funds Funds

completion (Coverage/ implications Allocated Utilized as

Percentag£^) (Yes/ No) (Rs crere) on date (Rs

crore)

plant vehicles

(at present 0.75

Under TPD ofgas

Progress utilizing at

Jawnharnagar)

Under

Pcogress

Continuous

4000 TPD

PPP by

agency

under

own funds
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S. Activities/ Action

No. plan

Total

Status of activity Target Capacity Funds

Department (Completeâf ongoing/ Number |TPO)/ Allocated

To be Started) (No.)/ (%) Coverage (Rs. crore)

(Acres)

collection status CDMA

in the city (%)

2. Waste

segrlzgation

status in the

3. Material

Recovery

F aCility

GH \4C&

CDMA

GHMC&

CDMA

4. Waste to GHMC&

Energy plants CDMA

GHMC:

Ongoing - regularly

GHMC: Ongoing

)00%

CDMA: 53a» of waste is 63P«

segregated in city.

GHMC:

Completed

(1 atPlastic recycling

unit at Jawaharnagar

and 24 DRCC at transfer

stations)

:GHMC:

compIetE'd (24 kfW

WtE at Jawaharnagar

and 14.50 MW WtE at

Du md igal)

Ongoing (another 2+

MW WtE at

Jawharnagar)

Timeline for

completion

Target

Completed

ason date

Funds

Utilized as

on date (Rs

crore)

8000 TPD 138.52 Regular 100% 102.84

activity

GHIMC

area

CDMA:

2289 TPD

50TPD

25Nos
‹DMA.

750TPD

3 Nos 62.50 MW

Construct

ingunder

ISWMP

with own

funds of

the

Concessio

naire

Regular

activity
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S. Activities/ Action

No. plan

Total

Status of activity Target Capacity Funds

Department (Completed/ ongoing/ Number (TPD)/ Allocated

To be Started) (No.)/ (’d) Coverage (Rs. crore)

(Acres)

CDMA: No WtE plants

are proposed or

5. Waste to GHiVtC&

compost plants CDMA

6. Remediation of GHMC &

dumpsites in CDMA

thecity

established

GHMC:

completed at

Jawharnagar

GHMC:

Letter oT intent has

been issued to the

successful bidders for

1 4000 69.00 Cr

four clusters.

Approval is awaiting December,

on signing af contact 2012

from GDvt.

For remaining S

clusters, bid

evaluation under

progress

GHMC:

CDlpTeted — 2nos

(Jawaharnagar,

F athullaguda)

CDMA: 151noofdump 151

sites in 123 ULlJs are

made into9 c dusters and

4

121 Lakh

CDMA: MT

72.02

(50% share

ofGHMC)

Timeline for

completion

Continuous

Activity

CLJMA:

31"

December

2024

Target

Completed

ason date

Funds

Utilized as

on date (Rs

crore)

47.82

71.19
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S. Activities/ Action

No. plan

7. Control open

burning of

Total

Status of activity Target Capacity Funds

Department (Completed/ ongoing/ Number (TPD)/ Allocated

To be Started) (No.)/ (°A) Coverage (Rs. crore)

(Acres)

allotted to (7) agencies

on 2§.02.2022 and

around 3.94 I.akhs ETs

of lc acy waste has been

processed

GHMC& G HMC:

CDMA Ongoing -regular

MSW

8. Any other GHMC GHMC:

activity/ project & CDMA Ongoing

pertaining to (Comprehensi ze

MSW Legacy Leachate

Management management)

Launch extensive GHMC& GHMC:

drive against CDMA Ongoing -

open burning of

biomass, crop

residue, garbage,

leaves, etc.

GHMC area

Timeline for

completion

Target

Completed

ason date

Continuous
Cont nuous

Activity ct v'

Funds

Utilized as

on date (Rs

crore)

NA

444474 KL

849780 KL 2000KLD 250.00 2 years (ason Feb 160.35

24)

all citizen

in ULBs

1D Proper collection GHMC, GHMC: 482Nosof

of Horticulture CDMA andCompleted: 482 Nos. ^fTlP•‹ g

waste and its Agritulture . p"
S

disposal following

CO W @OStIng-Currj

0.20

Regular

0.20
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S. Activities/ Action

No. plan

gardening

approach

Total

Status of activity Target Capacity Funds

Department (Completed/ ongoing/ Number (TPD)/ Allocated

To be Started) (No.)/ (%) Coverage (Rs. crore)

(Acres)

S. Emissions due to burning of agro residues- Not practiced in the state.

NOT Activities/ Action plan Department

Status of activity

(Completed/ Timeline for

Ongoing/ To be completion

Started)

1 min-situ treatment of biomass residues for management ofstubble burning

b)

Timekne for

competion

Target

Completed

ason date

Target Financial Funds

{Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Schemes foragriculture Under Sub Mission

procurement o1 on Agriculture

agriculture machinery Mechanization, an allocated

a) action plan for the 2021-22 amongthe

year 2021-22 was districts.

submitted. Approva

from GOI is awaited.

Assistance forAgriculture Nil

establishment of farm

machinery banks/

custom hiring centres

Use of decomposed fore•riculture Nil

c) in-situ Crop residue

management.

)Ex-Situ treatment of biomass residues for management ofstubble burning

Yes
Rs.27941

Lakhs

Funds

Utilized as

on date (Rs

crore)

Funds

Utilized as

on date (Rs

crore)

Yet to

approve

(info. As per

agriculture

action plan)
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S.

No.

3.

4.

Activities/ Action plan Department

Status of activity

(Completed/ Timeline for

Ongoing/ To be completion

Started)

Schemes fDF balers/Agriculture

a) pellet/ br1quette

machines, etc.

Biomass projects with Agriculture No Hot spots

respect to the

hotspots of crop

residue burning

Use of biomass/ CropAgriculture The practice of

residue based pellets stubble burning is

mass blending with not recorded inthe

coal and its co-firing in state

thermal power plants

with blending ratio

which needs no

modification in boilers

Policy for supply chain Agriculture

mechanism for in-situ

and ex-situ

management of

stubble

Supply chain for crop Agriculture

6. residues to cow

shelters

Development ofagriculture Burning of the

effective protocol for agriculture waste is

monitoring of fire not a common

incidents including, practice in the state.

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Funds

Utilized as

on date (RS

crore)
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9.

Activities/ Action plan

crop area

consideration an4

crop fire area data

Collaboration vvitF

ISRO and preparation

8. of Satellite based

maps for monitoring

of fire incidence

Any other schemed

program that may

help in reducing air

pollution

Department

Agriculture

agriculture

Status of activity

(Completed/

Ongoing/ To be

Started)

Burning of the

agriculture waste is

not a common

practice in the state

After, the harvesto

the paddy crop, the

straw Is used as

fodder and the

Stubble are

.incorporated inta

!the soil before lane

preparation of tlle

second crop ant

cotton crop after

the drying the planl

residues will be

incorporated into

the soil.

Timeline for

completion

Regular

activity

Target Financial Funds

(Coverage/ implications Allocated

Percentage) (Yes/ No) (Rs crore)

Funds

Utilized as

on date (Rs

crore)
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6. Household emissions

S. No.

4.

3.

Activities/ Action plan

Schemes for use of

1. LPG/ PNG for cooking

fuels

Engage with

concerned authorities

for continual basis for

maximising coverage

of LPG / PNG for

domestic and

commercial cooking

with target of 100%

Coverage

Hotels, restaurants

and dhabas to use

cleaner fuels

Department

SLOC

BLOC

G HMC,

COMA &

SLOC

timeline for Target Financial Funds funds

(Completed/ Completion (Coverage/ implications Allocated Utilized

Ongoing/ To be Percentage) (Yes/ No) (Rs crore) as on

Started) date (Rs

crore)

• Pradhanmantri lmplemente

ujwalawasyojana. d

Completed • Completed 100°A

• LPG and

penetration in continue a*

GHMC in FY 2021- a regular

23:173a activity

• No. of

domestic LPG

Connection to low

income strata in FY

2021-22: 01 Nos.

Deepam connection

GHMC:

On going.

LPG Non-Domestic

Connections

released

Commercial

establishments..

to

regular

activity

GHMC area No
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1. Industrial Emissions

No.

S. Activities

Policy for permitting new

industries in Critically Polluted

Areas (CPAs)

2. Guidelines for laying city gas

distribution network

3. Policy for replacement of

heavy oil (eg., furnace oil,

diesel etc.) based industries

to aItE'rnate energy sources

(CNG/ PNG/ Electricity)

4. PoliCy for restriction on

usage of Pet coke for

industrial use.

5. RulE's and Regulations on

uninterrupted power supply in

State/ UT

6. Policy for use of DG sets

Indicative template forState Action Plan

Annex-I

Status of Timeline lot Target Financial Funds Funds Utilized

activity completion (Coverage/ implications Allocated (Rs as on date (Rs

(Completed/ Percentage} (Yes/ No) crore) crore)

Ongoing/ To be

Started)
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Policy regarding installation ol

CAAQMS based on the

emission potential or capacity

of air pollUtfng 'ndustries.

8. Mechanism tobe devised for

expansion ofOCEMS toair

polluting industries are not

covered currently (such as

emission from utility stacks in

17 categories, etc.)

9. Mechanisms tocontrol

fugitive emissions sources.

10 Regulations forconversion of

brick kilns to clean

technologies

11 Regulations for Emission

Trading Scheme (ETS)

12 Policy to set up e-waste

recycling unit in industrial

areas in compliance with e-

wastlz management rules

13 Any other Policy/ Rules/

Standards/ Guidelines

pertaining to industrial

emissions
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S. No.

14

16

17

Activities/ Action plan Status of activity Timeline for Target Target Funds Allocated Funds Utilized

(Completed/ completion (Coverage/ Completed as (Rscrore) as on date (Rs

Ongoing/ To be Percentage) on date (no.) crore)

Started)

Number ofindustries in the

state complying emission

standards

Inventory of feel ronsumE'd in

the industries (type and

quantity)

Shifting of industries/

commercial units to gaseous

fuels (CNG/ PNG/ CBG

Number ofhouseholds Shifted

to PN G/ LPG

18 Any other activity/

proiect pertaining to

industrial emissions

2. Vehicular Emissions

Activities/ Action plan

1. Notification for phasing out old

vehicles (Commercial: 10 years;

Private: 15 years)

2. Policy for scrapping old vehicles

Status of Timeline for Target Financial Funds Funds

activity (Coverage/ implications Allocated (Rs Utilized as on

(Completed/ Percentage) (Yesf No| crore) date (Rs

Ongoing/ TO crore)

be Started)
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3. Policy/ Plan for Li-battery waste

management from scrapped

vehicles

4. Policy/ Scheme forEco—

Friendly Mass Rapid Transport

Systems

5 Policy for augment e-vehicles

6. Notification and enforcement

of PUC norms

7 Online monitoring of PUC

implementation

8. Mechanism forcentralized

record maintenance of PUC

checks, certification and cross

check by the concerned

transport authorities to be

incorporated

9. Construction of bypass/ rfng

roads

10 Re-filling Stations retrofitted

with Vapor Recovery System

11 Incentive of setting up R&D

facilities related to EVs

12 Any other Policy/ Rules/

Standards/ Guidelines

pertaining to vehicular

emissions



3. Construction& Demolition Waste and Road Dust Management

Activities/ Action plan Timeline for Target Financial Funds Funds Utilized

activity completion {Coverage/ Allocated as on date (Rs

(Completed/ Percentage) (Yes/ No) (Rs crore) crere)

Ongoing/ To

be Started)

1. Policy for development of

projects/ plants for C&D

waste management

Policy for use of C&D waste

in laying and construction of

State highways.

3. Demand creation for C& D

waste and alternative rise sf

C& D waste material

4. Schemes fordevelopment of

green belt/ open spaces and

street sides preening on State

highways

S. Penalty provisions for non-

compliance of C&D waste

management rules at

construction sites

6. Maintenance, repair and

paving of State highways

7. Monitoring of road dust

especially in and around

hotspot areas and in the

vicinity of State highways
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B. Mechanism fordevelopment

and maintenance ofroad

infrastructures for industrial

states and clusters

9. Any other Policy/ Rules/

Standards/ *‹uidelines

pertaining to C&D waste and

Road dust management

S, Activities/ Action plan

No.

10 C&D waste processing plants

11 Greening of open spacesy

parks developed ”

12|Any other activity/ project

pertaining to C&D waste and

Road dust management

StatuS of Target Total Fun4s Timeline for Target Funds

activity Number Capacity Allocated completion Completed as Utilized as on

(Competed/ (No.)/ {%) (TPD)/ (Rs. crore) on date date (Rs

ongoing/ To Coverage crore)

be Started) (Acres)

4. Emissions thorn burning ofwaste

S. Activities/ Action plan Status of activity Timeline Target Financial Funds Funds Utilized

No. (Completed/ for (Coverage/ implications Allocated as on date (Rs

Ongoing/ To be completio Percentage) (Yes/ No) (Rs crore) crore)

Started) n

2. Notification and

Enforcement ofmunicipal

solid waste (MSW)

management rules



3. Policy for MSW management

4. Policy for legacy waste

management atdumpsites

5. POl‹Cy for implementation of

ban on single use plastics

6. Policy for development and

Construction of Waste to

Energy Plants

(a) non-recyclable/

combustible dry waste

(b) Bio- methanation/ Bio

CNC

(c) Composting plant etc.

7. Any other Policy/ Rules/ -

Standards/ Guidelines

pertaining to MSW

Management

Activities/ Action plan Status of Target Total Funds Timeline for Target Funds Utilized

activity Number Capacity Allocated completion Comp\eted ason dateIRs

(Competed/ (No.)/ (°4} (TPD)/ (Rs. crore) as on date crore)

ongoing/ To Coverage

be Started) (Acres)

1. Waste coitection status in

thE' City (%)

Waste segregation status in

the city (%)

3. Material Recovery Facility
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4. Waste to Energy plants

5. Waste tocompost plants

6. Remediation of dumpsites

in the city

7. Control open burning of

MSW

8. Any other activity/ project

perta/ning to MSW

Management

5. Emissions due to burning of agro residues

S. No. Activities/ Action plan Status of Timeline for Target (Coverages Financial Funds Funds Utilized as

activity completion Percentage) implications Allocated (Rs on date (Rs

(Completed/ (Yes/ No) crore) crore)

Ongoing/ To

be Started)

1. In-situ treatment ofbiomass residues for management ofstubble burning

ay Schemes forprocurementa

)agricuIture machinery

b'/ Assistance for establishment

of farm machinery banks/

Custom hiring centres

c) Use of decomposer for in-

management.

situ residue

2. Ex-situ treatment ofbiomass residues for management ofstubble burning
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a) Schemes for balers/ pellet/

oriquette machines, etc.

3. biomass projects with

respect to the hotspots of

crop residue burning

4. Use of biomass/ crop

residue based pellets mass

blending with coal and its

co-firing in thermal power

plants with blending ratio

which needs no modification

in boilers

S. Policy for supply chain

mechanism for in-situ and

ex-situ management of

stubble

6. Supply chain for crop '

residues to cow shelters

7. Development ofeffRctive

protocol for monitoring of

fire incidents including crop

area consideration and crop

fire area data

8. Collaboration with ISRO and

preparation of Satellite

based maps formonitoring

of1ire incidence

9. Any other schemE'/ program

that may help in reducing air

pollution
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6. Household emissions

S.No.

2.

S.

3.

Activities/ Action plan Status of activity Timeline for Target Financial Funds Funds

(Completed/ Completion (Coverage/ implications Allocated (Rs Utilized as

Ongoing/ To be Percentage) (Yes/ No) crore) on date

Started) (Rs crore)

Schemes foruseofLPG/

PNG forcooking fuels

AmE'ndments tothe

building by-laws for“

Indoor air quality

management”

Any other Policy/ Rules/

Standards/ Guidelines

pertaining to Household

emissions

Additional Instructions:

» Air quality is affected by both regional and background contributions hence actions at state and regional levels which also

consider the airshed approach are required.

» Identification of prominent airpolluting sources: Inventory of air pollution sources in State/UT including hotspots or areas of

concern pertaining to air pollution should be carried out.

» Hotspots of air pollution: Hotspots with respect to air pollution (such as stubble burning, illegal waste burning, un-authorised

operations, cluster activities, forest fires etc.) should be identified and localised action plan for mitigation of the same should

be prepared.
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• Categorization of industrial zones into red, orange, and green sectors has already been implemented so states may choose to

permit or ban an industry depending on the state of the environment in their state or zones, for example- in TTZ some

industries are bannE'd.A similar strategy could be adopted by other states.

• Ambient air quality data: Plan to get access to available air quality monitoring stations in the State/UT operaterl by both public

and private agencies. Quantification of improvement in existing air quality.

• Awareness on AirQuality: To develop Mobile App/ Online portal for dissemination of air quality as well as to take complaints

on local air pollution.-

• State Action plan may dwell upon other relevant action points as per need and requirement of that state whi¢h are not

mentioned in above template.
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Annex-II

District wise details of the industries

The District wise Red, Orange, Green& White category industries:

S.No Name ofthe Name oftheDistrict Red Orange Green White Grand

RO total

ZO H /derabad

1. Rangareddy-I

2. RangarRddy-II

3. Hyderabad

4. Warangal

5. Kothagudem

6. Ramagundam

Total

ZO RC Puram

7 Medak-I

Medchal-MafkatgfFf (only 133 169 100 12a.4 2629

3 mandals)

Vikarabad 174 82 2 3

Rangareddy (Except6 264 307 95 56

mandaTs)

Total:

Medchal-Malkajgiri

(Except3 mandals)

571 558 197 1303

631 689 357 95:T
2630

Total: s3› 6 g s7 gaz

Rangareddy (6mds) 95 130 29 48 694

Hyderabad 15 17 0 34.

Jogulamba Gadwal 14 26 2 1

Mahaboobnagar 57 103 5 1Ei

Nagarkurnool 21 26 0 1

Narayanpeta 9 15 0 D

Wanaparthy 17 15 1 0

Total: 228 332 37 97

Jangaon 38 32 2 0 612

JayashankarBhoopalpally 19 B 0 0

Mahabubabad 100 Z9 0 0

Mulugu 70 5 0 0

Warangal Urban 87 B0 7 0

Warangal Rural 57 77 0 1

Total: 371 231 9 1

Bhadradri-KDthagudem 41 36 47 3 378

Khammam 141 97 7 6

Total: 182 13J 54 9

Jagityal 38 77 0 0 913

Karimnagar 303 171 4 0

Peddapally 71 1 B5 2 0

Rajanna-Siricilla 21 40 1 0

433 473 7 0

Sangareddy (Except2 213 251 94 146 704

mandals)

Total: 213 251 94 146
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8. Medak-II Medak 60 156 3s zs gs7

NR Siddipl2t 23 116 10 0

Sangareddy (2mdls) 131 150 45 95

Total: 214 422 88 173

9. Nalgonda Nalgonda 49 176 14 2 69B

Suryapet 51 122 10 2

Yadadri-Bhuvanagiri 100 156 16 0

Total: 200 454 40 4

10. Nizamabad Adilabad 15 32 0 0 500

Kummram-Bheem 14 17 3 0

(Asifabad)

Kamareddy

Mancherial

Nirmal

Nizamabad

Total:

Grand Total

2.2 Details of 17 Category of Industries:

29 57 3 0

42 56 1 0

7 24 1 0

48 141 4 6

155 327 12 6

3198 3870 895 2692 10655

There are342number of 7 categories of highly polluting industries.Out of these, 299units have

installed Continuous Online Monitoring System formonitoring for liquid effluents, air emissions

as per CPCB guide lines and connected toTSPCB online monitoring centre. Remaining units

are under closure/ sick.

S.No. Sector

1. Cement

2. Distillery

3. Dye &Dye Intermediates

4. Iron& Steel

S. Pesticide

6 Pharmaceuticals

7 Thermal Power Plants

8. Pulp& Paper

9. Sugar

10. Tannery

Annexure - III

Total:

No. of industries

24

10

3

2

257

13

3

9

20

342
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Action points and the stat is of implementation inCEPI area

As per theCompreliensive Fn vironmerit Pollution Index (CEP 1), thi ee i ntlustrial

clusteis were monitor ed in the Telangana State and the CE Pi scot es were assessed as

S.No. bande of the industrial cluster

i p tanclaeru-fioiiaram

2 Kattedan

3 KukatJsally

CEPI Score

7S.ë2 (C iticalty Pollured Area]

60.17

66.46

Accordingly, the Board is monitor ing the industries in the said areas and initiated

action against non-complying units. The compliance ofactinn poin ts are as follows:

Action Points

Mnnitoiing of industiies fur

con ptiance of omission standards and

lu -g”acTatinn r›f /\ir Prillution Conti“nl

e tri ments.

Ensure instaliation of m rilti stage

sci-uhie l-s with onlifio pH meters tn

control pt ocess en issions / vent

condensers tosoJvent storage tariffs.

PreJaare ptn r• iniJil ovemeBt of

infi'asti‘ucttiie (if rootis,

êction taken tilf date

compliance of emissi‹io standards. The 17

category industries have installetl onlinc

emission monitoring equipirent and connected

toTS PCB setver.

All Industries using sci uhbeis upgraded single

stage sci-ubbers to in ulti stage scrubbers with

online JaH meters,

I DA Bolla am:

1, The status of improving info-astructrire

Ê8Ct 1.1 Al BS lfl l DA Sellram was reviewed and

internati oatls are conci etized tn reduce air

pollution.

2. No soliü waste daimp lias hapt›ene4 in the

area.
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Action Points

Maintain \›ot holesh ee roaris for free-

how of ti a£fic

Regulai check and contr‹›lo I bm ning

of nzunicigal so lick wastes.

Regular operation or zLD systems /

fiTPs or ensuring sending effi Kents to

CETP regular ly.

Regular- monitoring of CETP a net

ensui”ing compliance nfstan‹Jai“4s.

Action taken till date

JDA Patancheru:

Allroasts in the Patanclaei il liirlustrial Park ore

BT/CC roa4s ancl aie in goocl ca nclitiuii.

All roacls in the IDA aie BE/CCi uarls an‹Ja ie in

gDo‹t condition.

I DA Kattetlan:

Alli oacls in the IDA are BT/CCi oac!s a»cl aru in

goal conclitiun.

The Bnar4 has pi”DC1ii”ecl 2 nzeclzanical sweeping

machiiies anJ hancIe‹l ovei to TSIIC fu

cteploynzent in IDA Patanclzeiu a ncl ]eecTin elta.

Retail anal maintenance ofNot hole.s wurks done.

The Governnient Ires isstttl GO Ms. No.27

poohibiting open baii ri ing of ni unicipal woste. No

inciclent of open Lili-iii iig nuticetl tluritig this

quarter.

There are 5 inrltisti ies (3- 8ol!arani& 2

Pataiicl eru) having ZLD systems. M/s Di kedtly

Laboratories is havi iig com leon ZDD system for3

tinits antl 45 uiiits (33 -Buffaia m& 1.2

Patancheru) are menibers ofC CTP.

The members r crTP are tra: spot ting the

effluents to CETP using ta nke s fittecl witTz GPS

and online vehicle trzcT‹ing an‹J manifest system.

The ZLD systems have instalIe‹J camera ancl flew

me tel anlt connected toTSPCB ancl CPCB seivc.

llegrilai monitor ing of aho ve iiitltisti res are

carried otit.

The CFTP is monitored on claily basis foi

ensuring compliance cf stanclai de. The CETP
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Action Points

Regular monitoring of the Industrial

area to identify the ilnauti orized

dumpings.

Cnnci etizi ng nf storm watei drains in

Fhe in‹lusti ill area and con nect tn STP

Action taken till date

installed OC EM S arid the same is connected to

TSPCB and CPCB servel-. The CETP is meeting the

standai'ds.

TSPCB hasconstituted nighr poti'olling teams to

monitor IDAs regularly to identify any

unauthorized dumgings.

Mon!Fnrjng Of the ambient airand stacl‹ are being

cari iedouti egularly.

Boila i am M iWjicipality is maintaining existing

stn i“n watel- cti line -egularly and gI-€›}3OSaI Koi

concrete stnrm wate dv-ains is under

cnnsidei atinn.

TSIIC-IALA Patancheru, Kuttedan and Ku1‹atpally

are maintaining storiTi wa ”e cIi'ains regula› ly.
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Annex-IV

GOVCüNf»£¥4YO r TGI.AHcAHA

h€sk TKAC3’

s»ti: ‹ng o ‹ nduxc•-ie from iLhin c››t«r ›‹i aaaa c›R›t) te ou t»\ua oute.r ›«i

kc›acl - Parrr+ir.rtnq certain indi. stries Iocat9-d wlchln OR¥t - Amendm<tnt U r<ters

INDUSTRIES& COMMERCE (IP& IHF)D.EPARMEHT

a•a p o u nn.

\. G.LJ. Me. No. 20, IncJristr us aridC cirr\mcron (| k£rlHf”} Dep\., dk.Uj. ijJ. 4U1 y.

2. T5Pce tr•tter na.97ZTSPCB /Gcn/G o 6• Ho 70/20t6.741, dt.I 4.06.yO16.

ï. C ircular Mr›- 97 TûPCB/'2« GO . ,20/Zô t6 1S13, d\.y0.09.70 5 is› ›+•ti t›y

4. TSPCB Fetter no.I /YS TPASS7CFO?LaitecF 7yOj•5.24,d t.0:I. D4.Z0j7.

h. f•t<'mo No. \ 72S7tP & INF/At r2O17 Jrldusti ›vs u‹id Comm<•tce {II“&INrF Out r.,

dL. III. £f7.ZD1 ”7.

^. Jnu¢e•> a* the meectng he.c. on J 6‘.1 \ .Z0l7 cn che Chambers of P‹-‹nc ipat

a<. et cry I.i’* ¢•m'£, £ Uh \” Pe,oL.

Gti9i:tiamt•nt Order, tu xmlf1 taultnt trip ii itti stt lc•s lciirriti u1• iv 1 and moii tiolliil ii ig

I ndcist riest opt teilal} brom wlLII irf LI c tJutiiir ‹t\yt read (OFtk} Lu ou Ls de Outc-rr ‹tgruuu.

2. 7r\ t lit tuf‹•rr•r1rsr ?' i açl al7c›ve. t rte* TelanytsHi SUI Lt f’Ul(\J Non Cui tti t›( Ïh»rcl

{*rÊl’ÛB) •ius req‹ic•nI ucJ tJtu InrJ isti \t» Êt Crurnrntr ct dep/srtizte nt, Gcswc•rnrne•nL of

T••iarigana :rx isst•o rue cssary ‹. Ier ifi«a\ c‹s fer p›u<ussI ig uf CFE7C f'-0 appt›cat ci‹as

fTLc'ct ler u st •jDLici irjIej›E rtrud upt t̂u LxHI uf now p'oltu t›t1g And ftDri- p4t LLi¢ir\g ind Bt riz's

and cxpanstof où cx stang golluttng und son poJlu\ln$ iildustc4es with \nOPR.

3. Further,t he z emher Secrurary, Te[angeno grate Pollution Cof›trol Board has

intarrr•d I.hot in \Ls 4‘" f?oord Meiet ink hel‹J ‹›n 18. O1 . 2 D17, vtdc Resototion f•In, 76 has

cont:I Lutszfa Sug L,gmmiI t.ec he-a I«I hy tI w $.ec rotary, MAgUD andcomprlsfng of I fic•

0c•tJ ii r>issiuriur of Irtr4tisLr ic•a nr h-> rwnii ieu•t•, Lite /• i»Dvr Se Cretary PCd, repres'=rtta\ i•u

‹›f T *l,angafizi Ii›J est rialla\ Ficrati›il afuip with the CoreIn\ssluizer HP\UA as *youlat

lnv iL+•e u revlww r.as try c ast• elI t its' }›+•ntsti t ta sun, fa lt\ng under G ,O , /' \1. Np 2fF.

t,I\. \f1, fJ ¿,yO1 .f.

^ In the reierer‹cc ‹"' ea‹l al›nvu, trm rec‹xnmen4ac›ons of tne Committee, flow
Boarcl Ijas regLlested tfte IrisJustr I+•> (3 '[wr\ tnerll Cn take nPCe5SaFY aC LfDN t¢' *^*!^*'*

¿.. O.us.No.y€, dt.O . UI.yD1j tr't‹mtt I.g cl›u fo\‹ow ng Rerl G Orangc• t, a‹»@rv ol

Induscr ies basrd on their serv\ne po\ enttel ena t›ol'u E*on load, wi¢ziin Uu Ler k ri9 k d

watt› candid on rI›at the industries shal{ adopL be>La •»‹1abtu technologies for rnnfrol

of potI urlnn. Tl›ey shatt provide facilities Eea train Zeru L›quId D›Kharse (ZLO)/ 1U

R<vy<ie ofc eased wasce wawr, usa oi cleaner fuel›. p' •t•Je 5cr•ibbe‹* *•4
III errs/ ESPs farcontrol of airpo{lu ficin an<I Eako rrieasurc Lo controlLhe. oAtJr .

FtM C.aregory

lsotated starage ut”i axardœi› cNomJca\s {LPG slorage on!Y7.

li. Automobile manulachlrinig uf»Ls (ffmy ineei in• units)

t f,.alru.c.are F«cil‹ties (a• del ned ›n KW ftute5) having <t tl w«s1w«teI

hurlerat lon more tIaai\I OU KLD / tJo'rinjt inc›rie ra^or

vx, liaitway locomotive worf xhop7 lrite8taieu. rt'W Uanspnrt ' s 'cp

» nt ii‹*rizcil er vice center s,

v 1.
ij i,

gg §§i@s rend Wrtd@f£Ig aQerati‹Ri›b

tn »ghLcr leuse tCx\stlfig On lys
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lx. fjuitding a»rf Constr‹atiort pr‹›yct more. 1)›*n üü,00ß 5q.in bu1\\ vy area

I avinq discharqe mnre than\ 00 KLI1.

x, R£‹D fB‹jlkÖrug an+2 Bu lA Üi'Hg IFitcrmcdlalss, nuL for c‹›P me^ci‹°.t pur port\

n.»cry anti cenfect.k›ng LTwtl with grnducEton cnpacit.y >1 CPU ‹wich Ovc'ns

/1 Jrnaces)

C.Fran hHr and Ta cNn horn rt‹/ffed and bz atc•n *:•• fmuri ancI 4t li a) us'ng

hiJsk +Jred own,

Compar.r disc cnmputerflux * and «ascotLo mnn»Iactwring/ k+c'\
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Sills sr.reefs print Ing, sari pr^n'. Ing by wcx>iJen blocLs.

vi. Aim lr‹›l, Grilln nnufacturin§ {Dry Mechma’Cat pror+:sx›
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l .If S f Öü } .

xj I, A'.ari i‹fncture n fieci” (Eric•n brcwcr*rs).

Giii. C’\ t'fivtJr2 printi n@, d?$§fte1 ErI i1 i lfd oG II ex, v li\yf.

x I z. ! l‹JI cls I • 3 s\n rl gr h0Stlv max int - 7-0 rn‹›rns .Incl !•. ss f nn IOP roorrr•

xc. ir.o CrPam.

s.vi. t\cchanixe‹J laundr/ uslng allfircd bnllni

x•i i- Neu h ghway censtrucW\on UroJec C.

••iti, P•i ti •g PYnzs-

xix, ^\'•<' rrl randlng only.

Dg cc.I1 mattory (e rl‹icIii‹f¡ rvanufnr\ t1r\h§ of ele ct rn‹JoxJ and assn‹nh\i ng an4

t•hfirginq Lil’ r1Cld Bea d bat \cr<•s on mt‹:.in male..

Pharmacc'‹Jf ical Forwt‹r/ rfon and lo• Rho' purpose' (frJrx tsta inddr elr•as+/

cxlcn ded retrasr of drugs nnly and noL fnr com rnercTalp mpose}.ñ pan Ir'y
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a u |›l icat\on arc rin\ be›ng considu c"tj as \rte mor iu ju* nqt ctewi ty n i¿ri tiçn<y vii
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{BY OBI3EI AND Ii'+ ”KHE NAME OF T£IC GOVEftNOR OF TELANGANA)

Inthe
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Annex-V

SITING CRITERIA OF INDUSTRIES

TheTSPCB follows the guidelines for establishment of the industries as mentioned bel0w.

1. Cement Grinding units

2. Stone Crushing units

3. Dairy units

4. LPG Bottling

5. Cashew Processing units

6. Pulverizing units

7, Para bombed Pice mill

8. Pesticide formulation‹ nits

9. Sponge |row Units (CPCB)

10.R & D Un its

11. Tyre Pyrolysis units

12. Transportation/Communication system

1.CEMENT GRINDING UNITS (UP TO 5D TPD)

W The distance between the boundary ofthesite and boundary ofthe

i) National Highway shall be -100 m

ii) State High way shall be - 50m

iii) M.D.R./Village roads shall be - 25 m

Time minimum distance between theboundary ofthe site and human habitation (boundary ofTown,

Village etc.) shall be 500 m as the po1lution is anticipated from fugitive emissions only.

4 Green belc of 2o m width shall be developed along the bounclary.

Total area of hand acquired — Ac. 1.5

4 Minimum capacity of the unit shall be 20 TPD.

Bag filter for grinding as well as cement silo either combindly or separately to be provided farunits

with Capacity more than 50 TPD.
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2.STONE CRUSHINC UNITS

The distance between theboundary ofthe sitE' and boundary ofthe

i) National Highway shall be -500 ni

ii) State High way, MDR and other roads shall be -100 m

4 The distance between theboundary ofthe site and humsn habitation (bou ndary ofTown, Village

etc.) shall not be less than 800 m .

4 Preferably located near the quarries.

There shall bea 5 m width ofgreen belt along the boundary ofthe site in the 50 m width buffer zone

of the stone crushing unit. This green belt shall be developed on outer side of the buffer zone so asto

actasa barrier.

4 Total area of hand acquired — Ac.3 to S.S depending up on surroundings

3. DAIRY UN!TS

4 The distance between thRboundary ofthe site and boundary ofthe

i) National Highway shall be -100n

ii) State High way shall be - 50 m

iii) M,D.R./ViJlage roads shall be - 25 m

4 The distance between theboundary ofthe site and human habitation (boundary of Town, Village

etc.) shall be at least 500 m

4 Total area of land acquired — Ac. 3.0

4 Minimum capacity of the p\ant shah) not be less than5 OLD

4. LPG BOTT£ING (UP TO 100 TONNES STORAGE)

The distance between theboundary oftte site and boundary ofany road shall be at least 100 v

4 The minimum distance between theboundaiy ofthe sitea nd human habitation (boundary of Town,

Village etc.) shall be 1 km

4 Total area of land acquired — Ac. 5.0

OF S!tE' emergency plan to be prepared kefare the activity is commenced i.e. before the trial

production.
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5. CASHEW PROCESSING UNITS

Drum Process:-

a) To be located1 km away from habitation

b} No new units to be allowed !n Palasa, Kasibugga&MogiIipadu.

c) Distance between2 units shall be TOO m.

d) A distance of 500 m shall be maintained between theboundary ofsite and H e Edge of Nationa/&

State Highway.

e) A distance of 100 m shall be maintained from boundary ofsite and Edge ofB.T. Roads in the

Districts.

Boiling Process:-

a. To be located 800 m away from habitation.

b No new units tO be alloWRd paiasa, Kasibugga, Mog!lipadu in the districts of SrikakLilam

&Vizianagaram and Vetapalem in the District of Prakasham.

6. PULVERfZING UNtT5 (UP TO 50 TPD)

Thedistance between theboundary ofthe site and boundary ofthe

i) National Highway shall be -100 m

ii) State High way shall be - 50 m

iii) M.D.R./Village roads shall be - 25 m

The minimum distance between theboundary ofthe site and human habitation (boundary of Town,

Village etc.) shall be 500 m.

4 Green belt of 7.0 m wid th stsa II be developeda long the boundary.

Total area uf land acquired — Ac. 1.5

4 Bag filter has to be provided forthe pulverizer.

7. PA RA BOILED RICE IVIILL

Category-I: Plat form (Solar) drying system

Category-lI:Elevator type (forced dryingjsystem

4 Boiling will be done in one Shift in case of Cat-I and two shlfts in case of Cat-I I.

Husl‹ is to be sta red ina clo sed shed en Iy.
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4 The a ir pollution control Equipment shall be installed to meet thestandards prescribed {SPM-

115.mg/Nm3)

4 The wastew6tRF Shall be treated to meet thestandards prescribed by the MoE&F, GOI todispose on

land within the premises of the industry.

4 Boiler ash shall be stored ina separate closed shed in one of the corners of the site away fron

habitation and roads until its final disposal to brick manufacturers.

4 ETP Sludge disposed into setured landfill.

Area ofLand:

i. Plant: Ac. 0.5 and ETP : Ac. 0.5

ii. To utilize 10 KLD of wastewater Ac.1.0of land is required

iii. 10 m wide green belt shall be developed along the boundary.

iv. The total area of land requ ired to set up the plant is as follows:-

Capacity TPD Effluent discharge Area ofland required for land

application in acres.

20

25

m3/day

25

30

2.50

3.0

Total area.

at.res

3.50

4.0

Note: For the units who have adopted forcedd rying system Ac.0.Sland may be deducted from the total

area of land mentioned above.

Ceneral:-

4 The new units shall be located at least 0.5 km away from human habitation I.e. boundary ofthe

village/town etc.

The new units shall not be located in the catchment area of drinking water source.

8. PESTICIDE FORMULATION UNITS

No clusters of pesticide formulation units shall be permitted.

4 The quality of product (after mixing) shall be ensured and certified by agricultural department

before going into commercial production. The certificate shall be produced before the APPCB while

applying for CFO or when theunit goes forexpansion.

4 The proprJnent has to substantiate the break-up the capital cost so thata proportionate amount is

justified for pollution control measures forodour ordust causing products/processes.
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4 The solid, liquid and gaseous formulation units shall have extraction and scrubbing systems for

mitigation of smell or to avoid any accidental leakages of poisonous gases.

4 Bag filters shall be installed to trap particulate matter at all dust emission points in the process.

Dry mopping vacuum cleaning of floor shall be adopted instead of wet floor washing and vessel

cleaning as it prevents water contamination.

Solid waste/drums shall be detaxified and they only disposed offby incineration or to the scrap

dea1ers.

4 The unit shall be located at leasta rąidal distance of1 km away from any human habitation

excfudfD@ AP//C fEs/IDAs.

AII odour causing chemicals in the formulation units Shall be stored ina separate place vvithin the

premises

4 The units shall have atleast 50-80% open area other than the factory built up area

9)GU\DELtt4ESf COOE OFPRACTICE FOR POLLL/T/ON PREVENTfOfv FOR SPONGE IRON P1ANTS ICPCB)

1.AirPollution

Srack Emission from f¢ifn

i. Adequately designed ESP or any other adequate air pollution control system/combination of

System should be installed to achieve the prescribed stack emission standards.

”As installation and operation of PoIlutlon Control Equipment farplants with less than 100 SPD capacity

is not economically viable, therefore, it is recommended that plants with less than 100 TPD shall not be

permitted in future.

Program forphasing out old Plants having capacity less than 100 TPD shall be worked outby theState

Pollution Control Board.

ii. All Pollution control equipment should be provided with separate electricity meter and tctaliser for

continuous recording of power consumption. The amperage OftheIDfanshQuld also be recorded

continuously. Non-functioning of Pollution control equipment should be recorded !n the sa ce logbook

along with reasons fornot running the Pollution Control Equ ipment.

iii. The safety cap/emergency stack of rotary kiln type plant, which is generally installed above theAfter

Burner Chamber (ABC) of feed end column should not be used fordischarging untreated emission,

bypassing the air pollution control devtCe.

iv. In order to prevent bypassing of emissions through safety cap and non-operation ol ESP or any other

po1lution control device, software controlled interlocking facility shpu\d be provided on the basis of real

time data from theplant control system, to ensure stoppage of feed conveyor, so that, feed to the kiln

wot‹ld stop automatically, if safety cap of the iotary kiln is opened orERPIs not in operation. The system

should be able to take care of multiple operating parameters and their inter relations to prevent any

possibility of defeating the basic objective of the interloc k. The system should be foolproof to prevent

any kind of tempering. rhe software based interlocking system, proposed to be installed by industry

should be get approved by the concerned State Pollution Control Board, for its adequacy, before

installation by Ite industry.
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v. Mechanical operated system fortimely collection and removal of the flue dust generated ii1 ESP or any

other pollution control device shall be installed. /span>

Stack Emissi‹›n from de-dusting units

All de-dusting units should be connected toa stack havinga minimum stack hE'ight of 30 m. Sampling

porthole and platform etc. shall be provided as per CPCB emission regulation to facilitate stacl‹

monitoring. De-dusting units can also be connected to ABC Chemberandfinally emitted through

common stack with kiln off-gas emissions.

Fugitive Emission

The measurement may be done, preferably on 8-hour basis with high volume sampler. However,

depending upon theprevalent conditions at the sitE', the period of measurement can be reduced.

2. Efiluent Discharge

i. All efforts should be madetoreuse and re-circulate the watera nd to maintain zero effluent

discharge.

ii. Storm water/ garland dta\n should be provided in the p\ant.

3. Noise Control

The industry should take measures tocontrol the Noise Pollution so that the noise level standards

alread} notified for Industrial area are complied.

4. Solid Waste Management

Char

Char should be mixed with coal or coal washery rejects and used as fuel in FluidiZRd Bed Combustion

Boilers (FBC) forgeneration of power. The plants having capacity 200 TPD and above Should install

F luidized Bed Combustion Boilers (ABC) for generation of power. Also the smaller capacity individual

Sponge Iron Plants (capacity upto 100 TPD) and operating in cluster can collectively install common

Fluid ized Bed Combustion Boilers (FBC) for power generation. The Sponge Iron Plant are free to explore

other opt ions/ possibilities to use char forgeneration of power. Char can be sold to local entrepreneurs

formalting coal briquettes. It can also be mixed with coal fines, converted to briquettes and used in

brick kilns.

Under no circumstances char Should be disposed offin agricultural fields/othi=r areas. Logbool‹ for daily

record, of Char production and usage must be maintained by the industry and the' record shall be made

available to officials of CPCB/SPCB/PCC during inspection.

Kiln Accretions

The kiln accretions are heavy solid lumps and can be used as sub- base material for road construction or

landfill, after ascertaining the composition forits suitability and ensuring that it should not havea ny

adverse environmental impact.

Gas Cleaning Plant (GCP)/Scrubber Sludge
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The sludge shou IN be compacted and suitably disposed offafter ascertaining the composition for its

suitability and ensuring that it should not havea ny adverse environments| impact.

Flue Dust/ Flyash

Flue dust iS gRnerated from air pollutioii control system i.e. E$P or any other airpollution control system

installed with kiln. Secondary flue dust is also generated from Bag Filters or any other air pollution

control equipment Installed with Raw Material Handling, Coal Crusher, Cooler Discharge and Product

house unit. The reuse/ recycling of the flue dust generated/ collected may be explored and suitably

implemented.

Flyash brick manufacturing plant should be install for fly ash utilization. Fly ash can be utilized in cement

making by Cement industry also.

Bottom Ash

Bottom ashmay have objectionable metallic compounds, therefore should be stored in properly

designed landfills as per CPCB guidelines to prevent leaching to the sub-soil and underground aquifer.

General

a, Solid waste management program should be prepared with thrust on reuse and recycling. Solid

waste disposal site should be earmarked within the plant premises. The storage site of so1id

waste should be scientifically designed keeping in view that the storage of solid waste should

not have any adverse impact on the airqua lity or water regifJie, in any way.

o. The various types of solid wastes generated should be stored separately as per CPCB guidelines

SD that it show !cl not adversely affect the air quality, becoming air borne by wind orwater

regime during rainy season by flowing along with the storm water.

5. Raw Material handling and Preparation

a, Unloading of coal by trucks or wagons should be carried out with proper care avoiding dropping

ofthe materials from height. It is advisable to moist the material by sprinkling water while

unloacling.

b. Crushing and screening operation should be carried out in enclosed area. Centralized de- dusting

1'aciIity (collection hood and suction arrangements followed by de-dusting unit like bag filter or

ESP or equally effective method orwet scrubbed and finally discharge of emission througha

stack) should be provided to contro1 fugitive Particulate Matter Emissions The stack should

confirm to the emission standards notified for de-dusting units. Water sprin|‹ling arrangement

should be provided at raw material heaps and on land around the crushing and screening Uh its.

c. Wark area including the roads surrounding the plant Shall be asphalted or concreted.

d. Enclosure should be provided for belt conveyors and transfer points of belt conveyors.

Thea bove enclosures shall be rigid and permanent (and not of flexible/ cloth type enclosures) and fitted

w'ith self- closing doors and close fitting entrances and exits, where conv9yars pass through the

enclosures. Flexible covers shall be installed at entry and exit ot the conveyor to the enclosures,

minimizing the gaps around the conveyors.
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In the wet system, water sprays/ sprinklers shall be provided at the following strategic locations for dust

suppression during raw material transfer:

a Belt conveyord ischarge/ transfer point

o Crusher/screen discharge locations

6. Waste HRat Recovery Boiler (WHRB)

SpongR Iron Plants of capacity more than 100 TPD kilns shall use Waste Heat Recovery Boiler (WHRB) for

generation of power.

7. Cooler Discharge and Product Separation Unit

Permanent and rigid enclosures shall be provided for belt conveyors and transfer points of belt

conveyors. Dust extraction cum control system preferably bag filters or ESP to arrest product loss in

cooler discharge and product separation area shall be installed.

8. Char based Power Plant

For plant having capacity of 200 TPD of cumulative kiln capacity, the power production through FBC

boiler using char asa part of fuel, isa viable option. Power generation through FBC boiler using char asa

part of fuel be implemented ina phased manner within4 years of commissioning and targeting for 100%

r tilization of char.

Individua! Sponge Iron Plants of capacity upto 100 TPD and located in cluster can installa common char

based power plant collectively.

New Spnnge iron Plants

No New Sponge Iron Plant will be commissioned without installation of Pollution control

systems as stipulated in the Standards. The concerned State Pollution Control Board will accord

consent to operate only after Physical verification of the adequacy ofthe Installed pollution

control systems formeeting the standards and stipulated conditions in the consent to establish.

ii. All new kilns shall have the independent stack with the kiln or multi-flue stacks in case two or

more kilns are joining the same stack for better dispersion of pollutants.

iii. Any entrepreneur having more than 2X100 TPD kiln may install WHRB forpower generation, as

it'sa tech no-economic viable option. For plants having capacity of 200 TPD or more, power

generation using char in FBC Boiler as part of fuel is techno-economic viable option, therefore,

new plants must install FBC boiler for power generation atthe time of installation of the

industry.

iv. Any new sponge iron plant being installed along with thE' other downstream facilities of

converting the sponge iron inta steel with/without further processing the steel should meet th€'

target of 100% utilization of sensible heat of DR (Direct Reduction) Gas and Char forpower

generation. Wet scrubbing system forkiln off-gas treatment forsuch plants should not be

opted.

10. General Guidelines

a. Extensive plantation/Green belt shall be developed along the roads and boundary line of the

industry.A minimum 15 m width Green Belt along the boundary shall be maintained. However,
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thegreen belt may be dE'signed scientifically depending upon therequirement and local and mix

species of plants may be selected for the green belt.

b. Monitoring of stack emissions, fugitive emissions, tradE' effluent and noise level shall be done as

perCPCB regulations.

c. Pollution control systems shall be operated as an integral part of production to ensure minimum

emissions. Pollution Control System shall start before conveyor operation/operation of plant.

Similarly pollutlon control system shall be stopped only after completion ofconveyor

operation/operation of plant so that possibility of dust settlement in ducts can be eliminated.

Continuous evacuation of dust (from Oust catchers, ESPs, Bag filter hopper etc.) shall be

organized.

Siting Guideline for Sponge Iron Plants

Siting of new sponge iron plants shall be as per respective State Pollution Control 9oard guidelines.

However thefollowing aspects shall also be considered:

a. Resiclential habitation (residential localities/ village) and ecalogica Ily and/or otherwise sensitive

areas:A mlnimum distance of at least 10o0 m (1.D km) to be mafntained.

b. The location of Sponge iron Plant should be at 1east 500 m away from National

Highway and State Highway

c, Radial distance between tvvo Sponge Iron Plants should be5 km for plants having capacity 1000

TPD ormore.

d. Sponge Iron Plants can be established in designated industriaI areas/ Estates as not ifled by

State Govt.

10. Guidelines forR & D Units

a) The R & D units shall not be located in the residential and commercial areas.

b) The R&D units shall be located at least 0.50 km away from boundary of nearest human habitation.

c) If the R& D unit proposes forup-scaling the process/technology validation, developed an laboratory

scale, boiler(s) of maximum total capacity 0.5 T/hr shall be allowed.

d) The R & D units shall not go for commercial production.

a. Pyrolysis units may be IocatI=d atleast 500 m away from habltations.

b. Burners shall be installed to flare up excess non condensable gases with safety arrangements.

c. Air pollution control equipment shall be provided tocontrol the flue gas emissions generated during

the heating of the pyrolysis reactor.
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d. No further distillation of oil shall be carried out.

e The by pro Jucts, carbon black shall be collected properly and stored in c1osed shed without causing

any spillages before selling to outside parties.

12. SITING GUIDELINES FROM TRANSPORTATION/ COMMUNICATION SYSTEM:

Thefollowing wfdrfi of buffer zone shall be maintained from theload land 8oundary’:

1. National Highways — 50 Mts.

2. StatR Highways — 40 Mts.

3. MDR / Village Road — 20 Mts.

*Road Land Boundary mea nsthe boundary ofthe road upto which land is acquired far road purposes.

These guidelines will be applicable to industries other than 11 category of industries for which specific

guidelines are formulated by the Board.

The buffer Eone may be permitted to be utilized for the following:

i) Paved Vehicle parking.

ii) Administrative gu iding and security office.

iii) Green belt.

iv} Electrical Substation /transformers.

v) Fuel Station.

vi) Water supply sumps.

These guidelines shall be applicable to individual industries& industrial estates, but not to the plots

located within induslriaI estates.
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Annex-VI

State government has notified the E-waste policy in thE' year 2017.A copy ofthe policy can be

downloaded from thefollowing link.

https://www.telangana.gov.in/PDFDocuments/Telangana-e-Waste-Management-PoIicy-

2017.pdf
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Annex VII

Refilling stations retrofitted with vapor recovery system: The three oil companies togetherin

the state have installed the VRS at 41 locations the details of which areenclosed in Annex-VIII.

ST

N

o.

Name ofRO
pe

fis

t

1 NATH

SERVICE

CENTER

City

Completed VRS in Retail Out!ets in H'¥D

HYDERABAD

2 VENKATAPU HYDERABAD

RI RUEL

POINT

3 MALLIKARJU HYDERABAD

NA SS

4 SAPPHIRL HYDERABAD

SERV!CE

STATION

S TSSP 1ST HYDFRABAD

BATTALION

SS

6 TSSP 8TH BN HYDERABAD

SS

7 SRI

BHARATHI

PERROL

FILLING

STATION

8 TOWLI

CHOWKI SS

HYDERABAD

HYDERABAD

Address

SURVEY NO 18

GACHIBIWLI

HYDERABAD 500029

Avg Whe

Mo ther

nthl VRS

Y is

MS insta

Sal Iled(

es Y/N)

P

era

tin

g Details of

Sta Faciiity

tus

220 Y Y VRS Stage

IB and II

SY . NO. 124 VINYAK 170 Y Y VRS Stage

NAGAR GACHIBOWLI 1B and II

500032

HPC DEALERS NO. 22- 313 Y Y VRS Stage

B7 IB and II

RAMACHANDRAPURA

M - 500032

0 NO. 6-230 AC

GARDS LAKIDEKA

POOL HYD - 500004

SY NO. 123

YOUSFGUDA

285

169 Y Y VRSStage

1B and II

POLICELINES 500045

SERILIMGAMAPALLY 218 Y Y VRS Stage

MANDALKONDAUPUR 1Bandli

8ALANAGAR MANDAL

HYD- 500084

SY 19GANDHAMGUDA 411 Y Y VRSStage

VILLAGE 1B and II

PEERANCHERUVU,

RAJENDRANAGAR

MANDALAND

MUNICIPALITY-

500008

9-4-77/3/8 YOUSUF TE 236 Y Y VRSStage

KRI TOWRICHWK1 1B andII

HYDERABAD 5O000&

Remarks

InstaTlati

on und er

progress
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9 SRI

ANJANEYA

MOTOR

FUELS

HYDERABAD

1D GANGA FUEL HYDERABAD

STATION

11 V1NAYAK HYDERABAD

FILLING

STATION

12 KRISH NA HYDERABAD

fiRVCf

STATION

13 University HYDERABAD

FlgStn

14 KESHAV

PETRO FIL

HYDERABAD

15 IND\JBAALA HYDERABAD

CARRIERS

HPCL DEALER,

SHAIXPET SHAIKPET

NALA HYDERABAD

SYNO.79,80,82

SERLlNGAMPALY

%dAGf&MANDAf

HYDERABAD 500071

SURV£Y NO

111,112,113

292 Y Y VRS Stage

1B and II

135 Y Y VRS Stage

1B and II

246 Y Y VRS Sta ge

1B and ll

KUKATPALLY VILLAGE

BAtANAGAR MANDAL

HYDERABAD 500071

HPCL DEALER, SY NO, 204 Y Y VRS Stage

20, 27 HANDSET IBandII

VILLAGE,

SER!L1NGAM PALLY

TARNAKA JN

SECUNDERABAD

500007

740 Y Y VRS

Vacuum

Pumps(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

SY NO 178 OPP KPHB 380 Y Y VRS

COLONY KUKATPULLI Vacuum

50DO85 Pumps(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

PLOT E-102& 103, SY 333 Y Y VRS

NO 601 SINAKPURt Vacuum

500094 Pumps(1

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold
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16 HI-TECH HYDERABAD

WILLING

STACTION

17 VAMSHI HYDERABAD

FUEL POINT

18 K.

BALAKRISHN

AIAH& Co

HYDERABAD

19 BHARATH HYDERABAD

SER.STN.

20 JUBILEE

HILLS FILL

STN

SY NO.89 HAFEEZPET, 266 Y Y VRS

500050 Vacuum

Pumps(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

SY NO. 243 GANDIPET 268 Y Y VRS

MAIN ROAD Vacuum

LANGARHOUSE Pumps(2

500008 Nos),PV

BESIDE HUDA

COMPLEX,

SAROORNACAR#

HYDERABAD DISTT.

RAANGREDDY-500035

3704S,LIBERTY

JUNCTION#

HYDERABAD DISTT.

HYDERABAD - 500029

TELANGANA

Valve far

MS/Speed

Tank Vent

Pipes with

Manifold

300 Y V VRS

Vacuum

Pumps(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Man ifold

272 Y Y VRS

Vacuum

Pumps(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

ROAD NO1 JUBILEE 327 Y Y VRS

HILLS 500034 Vacuum

Pumps(2

Nos),PV

Val've for

MS/Speed

Tank Vent

ipes rith

Vanifoid
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21 MOHSIN HYDERABAD

MOTOR

NEEDS

22 CHANDRIXA HYDERABAD

SERNIVAS

FILL1 NG

STATION

23 SHOVE

SHAKTI FUEL

STATION

HYDERABAD

24 CYBERABAD HYDERABAD

FILLING

STATION

25 BP—

AMEERPET

HYDERABAD

26 HIPPOCAMP HYDERABAD

US SER, STN.

MS 267, WIP

6-3-655 IRRAM

FJANZIL,#

HYDERABAD

TELANGANA

PLOT NO.

88,B9,116,117

PRAGATHYNAGAR

ROAD,KUKATPALLY#

HYDERABAD DISTT.

M EDCHAL MALKAJG1RI

— 500090, TELANGANA

SYNO.1011/10

MOOSAPET VILLAGE,

K UKATPALLY

MANDAL,#

HYDERABAD, DISTT,

MEDCHAL MALKJGIRI -

500018, IELAN GAH b

265. Y Y VRS

5 Vacuum

Pumps(2

Nos),Pv

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

299 Y Y VRS

Vacuum

PumpS(2

Nos),PV

Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

267 Site is in

WIP due to

upgradation

SY. NO . JNTU-HITECH 455 Y Y VRS

CITY RD, KHANAMET, Vacuum

SERILINGAMPALLY Pu pst2

(m). KHANAMPET V, Nos),PV

HYDERABAD, 500081 Valve for

MS/Speed

Tank Vent

Pipes with

Man ffoId

H.NO. 8-3-217, SY. NO. 390 Y Y VRS

6/1, BLOCKA WARD-5 Vacuum

SRINIVASANAGAR (w) Pumps(2

AMEERPET, Nos),PV

HYDERA8AD - 500038 Valve for

MS/Speed

Tank Vent

Pipes with

Manifold

HYDERABAD - CITY 301.

5

Site is in

WIP due

tO

upgradat
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27 LALITHA

FUEL POINT,

171 WIP

28 BP-

HYDERABAD

HYDERABAD

AME ERPET

29 FU LLMOON HYDERABAD

S/S

SOMAJIGUD

A

30 SIVAM AUTO HYDERABAD

31 SREE SAI HYDERABAD

VEERA S/S

32 PRODUTURI HYDERABAD

SERVICES

33 COCO.

BEGUt8PET

HYDERABAD

34 SUPERINTEN HYDERABAD

DENT OF

JAILS (hyd)

35 SHIVAM

HITECH

36 INDRA

PERTO

PROOUCTS

37 GANESH

SERVICE

STATION

3B ASHOK

HYDERABAD

HYDERABAD

HYDERABAD

U YDERABAD

HYDERABAD - CITY 202 Y Y VRS

Vacuum

Pumps(2

Nos),PV

Valve for

MS/Speed

7ank bent

Pipes with

Manifold

HYDERABAD - CITY

SOMAflGUDA-

HYDERABAD

i0M

210 Y Y AIR,WATER, Work

TOILET, ETC complex

ed

BEGUMPET, 266. Y Y AIR,WATER, Work

HYDERABA - 500016 833 TOILET, ETC complet

553 ed

3

MEHDIPATNAM, 310. Y Y AIR,WATER, Work

HYDERABAD- 5000Z8 666 TOILET, ETC comp!et

HUBSIGUDA

HYDERABAD

666 ed

7

230. Y Y AIR,WATER, Work

833 TOILET, ETC complet

333 ed

3

BEGUMPET, 38a. Y Y AIR,WATER, Work

HYDERABA - 500016 938 TO\SET, ETC comp\et

5 ed

SAIDABAD (V&M}, 602 Y Y AIR,WATER,

HYDERABAD TO ILET, ETC

HYDERABAD

HYD£RABAD

HYDERABAD

HYDERABAD

119. Y Y AIR,WATER, Wark

166 TOILET, ETC couplet

666 ed

7

319. Y Y AIR,WATER, Work

5 TOILET, ETC complet

ed

282. Y Y AIR,WATER, Work

666 TOILET, ETC complet

666 ed

7

255 Y Y AIR,WATER, Work
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SERVICE

STATION

39 KALINDI

FILLING

STACTION

40 COCO

HITECH

ODYXNAGAR

HYDERABAO DHITECH CITY-

HYDERABAD

42 PMS FILL/NG H‘zDERABAD HYDERABAD

STATION

42 RAJENDAR HYDERABAD HYOERABAD

PERTO

PRODUWS

TOILET, ETC complet

ed

23 Y Y AlR,wATER,

TOILET, ETC

368. y N AIR,wATER, Tempora

769 TOILET, ETC rily

5 disconne

cted due

tO

moderni

zation

works

(W1P)

239. Y Y AIR,WATER, Work

166 TOILET ETC complet

666 ed

256 Y Y AIR,WATER, Work

TOILET, ETC comp\et

ed

22



Annex-Vłll

G.0.no 168

GO¥'čRNNENT Oï°AND LIRA PfŁAtPčž?£l

ł•tu \i «rpuI Ad ntiri isLru Łiuri and urUa+I DuvvluptnurtI DupurLntenL - Andf ra

Prad«vl1 Bui Idiny Rul i*, 20t2 -Ordurs -ł ssuud.

NIJNfC1PAL ADMIN1?îTRATION ANP URBAN DčVELOPł’tENT\ I•\) Oč PA,8TMENT

C .0.f"ts..N u.1'6b

ñ . G .@ • M s•N o.' gg 3 f•1 .A 8, U C£. D'e pa I i•m øn I,

a . c .o.i‹ s,N . 34I x .A & U• C'.U epa ’ti ien i,

3. ü O.M.s.No. 33 h1.A& u D. Öøpmlnla >t,

< . G .0.k\ s.Ne .06 M.A & U . D. Dep a›4i sent,

5 . G .Ô.f4s : No . L7 1 k\ .A & U •C!• P spa tment,

6. G .O.f•ł s•No. 623 t4.A& U. Ci. Dopa‹c-nen Ł,

3 . G .OEM s.No. t7 h1.A & u . E°. D•ap 4i Łnaei>t.

9. u O.N s.No .67a 4 .a& u.O.D eparčment

9.G O .h\ c. No.,736 M+A & U.D. Depa‹tment,

TO.G‹O•kl s. la. 744 NJ.A& U U, Depaitmen I,

1 I .G .O.f1s No .279 II .A ß U .G Døpa‹’tmen I,

AZ.G.0N s.No .Z0L k.k & U.O. Department,
I 3.u ,Ö .k1 s.No., 302 /'4.A& U.D. Depa I-menL,

z4.ra. 0. k\'s.No.. 369 ł•l .A & U.O. Depai Amen.t,

z 5,G .0.Ms+No 2é9 kl .A & U ,€i. Pepa‹ tment,

16. G.O.Ms.No .450 IT.A& U.G. U4po 'ement,

17.O.O./•‹ •,N<-34 I’M.A & U.D. D.•« ti»nt,

z0.G,0.M s.N»..45 M.A & u.D. DaAa -t»ent,
z9.G.O• h! s.No .ß2 ß1.< 8‹ u. D, D4pat’tn1ent,

da had

da Lad

datad

dated

dated

dat+d

dated

dated

dated

da.ted

da ted

da.ted

da.red

da ted

da tod

8»ted
daead

daŁad
dated

R6ad the Zollo• In0

2%-OO.i990
i7-11.2000

O]•02-2OUl

D3:OZ-_006

a9-04-20O6

Or-i2-2OO6

10.O1•20O7

03.*U•2OO’7

04-iO*2007

Ol-Od-3000

15-04•30O8

23-0S•20O0

16 -03 -2009

13107010

R2-0z-ż'21 1

*8-0a-2011

21-02-202I

1, In The iefeicnces i°ead àbove, Go venlmenc have issued Corny ’øhensivc

Building I tules and o¢hei i elat•sd i alas •xhich are applicable to Munłcìpal

Coipoiations t•1 uilfcipaiities, Nag ai’ PanchayaLs ands ’eas covei ed by Ui-ban

C\ev*JopmenI Ati:hoi itts's in *he •iatg.. ThaseB uiIdin'g ^=T+G a æ '*'2 !• •A •*^

building.a ctiv Łies in abova area s.

cinifo¥ m bo I ding stipuT atițns in the Seats and mm efoia d+c›dad to issue

Andh i'a Pta dos h Bu ildinqs Rules.

3. A copy of this Urd +i- is available on Ll1eI wta n+t s ncl can bo accacsl at time

4. The following no tiricat‹on sql aTl ba publi shed in as Ext i and din ait issV e of

Andl› ia Pt-ad esh Ga zeŁtee. da md:09-0<-*01 *.

e. SAM BO B

Ą IŁtŁ4C1PAL 9'EE DIETARY TO CO VERI'sf4E NT

theC ommissIoi1+I. Pi'inting, Stationei'y& 3¢oies Pui chase DepattmEn I, J-jydei'a bad

f• PubJicat on o£I heN oLič catiori in tJ'teG az+tt-•a• nd fu‹ n*sh 1ooo colias.

Tha Comm ss\onec, G ua\er Hydørabaü IbunIcipa\ Co› got aT*on,H 7d ai aLad,

the f•'1etropolitan Co mm issio< ei”,

Hș4•.rab ad Me ti<poI/ttnß <ve1opment Autho ity. Hyda ’aha d.

All Vica Chai 'men o£Ui”ban DeseIrpm ent Authorities.

P,T.0,

123



5• PER MISS1DLE SEYDACK9 H EIGI-OF STIPULAT1 OINt FDR ALL TY P£S

OF NON-H1GH R1LiE BUILD7NGE

(Buildi ngs bclowL 6iiin ł›ei\ji\L i ncłusivc of 5ŁiII/ ParkiI\gFtoor ):

( a ) Yhe height 4f buiTd\zfiqs pe i missioIe ina gfven site / p tot GU all be Gu6ject

to ’Bstt’icL iOns given in Ay¥mx\irc -1 Lo ZI.

(b} Tl58 minimum setbacks a nd peimissiblo height a4 pe i’ TP U lu - 1Zt a nd

othąi* condTtions st›pUIated bafo v‹ rhaff 6e flolfo \ved.

TABLE - III

Buildi ng Line oI Minimu m Fiont Setbacl• to

Ptor. size H< gh› b+ eft n m)

SI. ( in Sq . D'ai King (innn) A utting Road y/idth

No i-Ot pFovici e›w‹• ¥i U p Above Above Above

Above n ble to L2 m S‹ 1Sm S‹ *-Tm 0. Xboxe

Up to Up to 12 Grpto ipto up to SOm

no LSm 24 m 30m

fi 50 -I OG

7 1.5 I,5

zoo - st it 7 2 3

6
40 0 -

500

S

3 4

2 3 4

Łiooi- ‘ - 3 4

75 0 - One

IOOO iielI ai’

K OO Y

1o00-
9 ggg

1500 -
0

2 5G0

?5OO

“ 3 4

15 3 4

7 y ą

\2 › 4

" 3 4

13*"

3 4

2 ćellar 3 4

" 10 '!* 3 4

2 oi

moi'e

3

3

5

4

on

sidas

05

5 1.0

6 1.5

ó 7.5 1.5

6 7.5 1.0

6 7.5 2.0

ó 7.5

6 7.5

6 7%

6 7.5

6 7.5

J.5

?.0

?.5

3.U

J.0

5 6 7.5 3.3

5 6 7.5 4.O

5 6 7,5 5.o

5 6 7.5 6.0

5 6 T.5 •t.0

3 6 7,3 5,0

5 6 7.5 6.0

5 6 7.5 '.P

5 6 7.5 6.0
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‹3. P ARKlnis ecqutcz›"IENT5.

(a ) In ¥ li 8uil d4Jgs piov ision shall be inade fof pai6it ig cyacac ac po› Ihe

Fsllov ng i”equ› i'em entr:

• 1 ui l4 intj/
No acLivit

f'tu 1Lip!e>as

2 Oh upping I¥T[$

sq. m }.

I nflormatian

T*cI^noJogy

EnabI n g '*e vices

3 Ho telc,

Restactf'anLs.

Lodges. C\n=ma

hails, B us mess

b T Idlngs, Gtl^•i-

buildings,

KaTyana

OT›ces.& H Igh•

fifis'a Buitdi•es/

Cemplcxe4oI Non

Re-sidentiaI

Calapoil
4 ResldWtial

Apartm end

Conaplexer.

Hospitals,

I rt stilet ion a 1

buil dings‹

Ind usti lal

building s.

Schools.C ollages,

Othar Cdueahonal

u ildings&

Go do..ns8

TABLE -V

N Ps/ Humici

GIIMC G .P+. pul

in Corpur

60

60

dO

50

50

30 20

60

30

SO

4 e

60

40

i‘1uni¢s PaI

lLiu>/

N.PS/

G.Ps.

29

20 2D 20 *a
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S.No
District

Name

Annex-IX

Report on Data Entry Status for Roads

3

Total

Wards

Total Total

Length of Length of

CC Roads BE Roads

(KM) (KM)

Total

Length of

Kutcha TOTAL

Roads
( )

7

1 Adilabad Adilabad 49 207.17 38.223 129.78 375.1g

t BhadradriKoth

agudem

3

4

BhadradriKoth

agudem

BhadradriKoth

agudem

Bhadradri1foth

agudem

Kothagude
36 124.61 36.05 25.47 186. 13

Manuguru 20 69.20 4.75 12.92 86.87

Palvancha 23 217.60 20.20 9.50 247.30

Yellandu 24 83.79

6 Jagityal Dharmapuri 15

7 Jagityal

8 Jagityal

9 Jagityal

10 Jagityal

33.60

3.81 4.55 92.15

7.03 15.90 56.54

Jagitial 48 100.52 40.92 30.35 171.79

Korutla 33 1D0. 7O 17.07 66.28 184.04

Metpally 26 44.35

Raikal 12 43.29

longaon 30 95.80

5.84

8.20

940

12 Jayashankar Bhupalpally 30 72.87 28.12

13
JogulambaGad

wal

30.97 81.16

14.91 66.40

43.30 148.50

9.83 110.81

Gadwa1 37 93.99 26.38 60.11 180.49

14
JogulambaGad AlaIT›pUf 10 0.00 000 0.00 0.00
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1S

16

wal

JogulambaGad

wal

JogulambaGad

wal

Waddepally 10

leeja

10. 72

20 35.40

1.20 4.3S 16,27

3.16 24.63 63.19

17 KamarE'ddy Kamareddy 49 107.93 48.07 16.22 181.11

18 Kamareddy Yellareddy 12 2 7.71 II. 44 14.65 53.80

19 Kamareddy Banswada 19 54.55

20 Karimnagar Huzurabad 30 39.55

2.96

0.15

9.42 66.93

26.38 66.og

21 Karimnagar Jammikunta 30 27.88 12.86 40.39 81.13

22 Karimnagar Karimnagar 60 331.70 59.43 128.06 519.18

Cho
23 Karimnagar

pp

di

adan
14 15.85

14 Karimnagar Kothapal\i 12 33.24

25 Khammam Khammam 50 34.74

26 Khammam Wyra 20 23.72

27 Khammam Sathupalli 23 78.77

28 Khammam Madira 22 44.46

KomaramBhee Khagainaga
29 30 71.92

Mahaboobnag
30

ar

Mahabubna

gar

0.00 14.75 30.60

7.20 10.73 5 1. 17

0.02 0.00 34.76

6.70 19.48 49.89

0.00 0.00 78.77

5.33 24.20 74.00

6.62 5.2 2 83.7 6

49 201.65 48.34 59.23 309.22

MahabDobnag
31 Bhoothpur 10 14.98

ar
0.20 0.41 15.59

32
Mahaboobnag

‹adcherla 27 41.27 13.67 24.43 79.37
ar
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33 Mahabubabad Dornakal 15 167.50 1.00

34 Mahabubabad Maripeda 15 5.00

35 Mahabubabad
Mahabooba

bad

0.00

6.SO 175.00

2.60 7.60

36 208.33 37.77 374.93 621.05

36 Mahabubabad Thorrur 26 J04.98 5.00

37 Mancherial Kyathapally 22

38 Mancherial Mandamarri 24

0.40 110.38

62.90 17.ß0 26.10 106.00

74.80 33.06 15.69 123.54

39 Mancherial Bellampally 34 62.20 1B.80 35.12 116.12

40 Mancherial Chennur 18 37.46

41 iVlancfle Dfal Mancherial 36 3 4.D6

6.21 2 1.64 65,31

8.18 2.25 44.49

42 Mancherial Naspur 25 153.50 90.30 0.00 243.80

43 Mancherial Luxettipet 15 D.02

Ramayampe
44 Medak 12 20.06

45 Medak

46 Medak

47

48

49

Medak

Medchaf-

Malkajgiri

Narsapur 15

Toopran 16

14.81

59.4D

Medak 32 69.10

Thum kunta 16

Medchal- Peerzadig

Malkajgiri a

5.11

0.03 0.03 0.07

1.90 13.79 35.75

1.50 6.23 22.54

14.20 11.13 B4.72

7.76 37.86 114, 7Z

7.54

ud
26 242.11 0.00

10.85 23.50

0.00 242.11

Medchal—
ID Nagaram 20 100.53 12.68 78.18 191.40

Malkajgiri

Medchal—
S 1

Malkajgiri
Kompally 18 43.15 34.04 3.95 81.14



52

S3

54

Medchal- Jawaharna

Malkajgiri ar

Medcha\-

Malkajgiri

Medchal-

Malkajgiri

28 34.29

Boduppa 28

GHATKESAR 18

SP

Medchal— Dammaig

Ma\kajg!ri a

Medchal-
56

Malkajgiri

57

96.54

63.22

0.00 260.80 295.09

7.20 58.60 161.34

6.25 6.60 76.07

ud
18 138.28 15.90 81.6S 235.83

Pocharam 18 40.59

Medchal- Gundlapoch
15

Malkajgiri ampally

Medchal-
58

Malkajgiri

Medchal-
59

Malkajgir!

60
Medchal-

Malkajgiri

Medchal 23

9.27 2 2.45 7 2.31

19.49 24.63 20.13 64.25

77.76 25.54 13.02 116.32

Nizampet 33 112.16 33.56 2 1.39 167.12

Dundigal 28 15.83

61 Nagarkurnool Achampet 20 11.08

62 Nagarkurnool Kolhapur 20 49.15

Nagarkurno
63 Nagarkurnool 24

ol

64 Nagarkurnool Kalwakurthy 22

79.57

22.00

65 Nalgonda Chandur 10 13.32

66 Nalgonda Haliya 12 35.70

0.60 1.20 17.63

0.00 10.85 2 1.94

0.50 9.70 59.35

14.80 40.60 134.97

0.21

0.00

10.38 32.59

32.12 45.44

0.00 0.00 35.70

67 Nalgonda Nandikonda 12 33.0D 102.00 12.50 147.50

6s Igonda Nalgonda 48 323.31 74.81 179.20 577.31
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Oevarakond
69 Nalgonda 20 85.00 0.00 40.00 125.00

70 Nalgonda Miryalguda 48 183.23 9.41 64.85 257.49

71 Nalgonda Chityal 12

72 Narayanapet Narayanpet 24

16.21

13.68

73 Narayanapet Makthal 16 17.29

74 N arayanapet

75 Nirmal

76

77

Nirmal

Nirmal

Kosgi 16 25,01

Khanapur 12 23.68

Bhainsa 26

Nirmal 42

78.20

70.06

4.48

0.00

9.90 30.58

o oo 13,69

1.50 34.68 53.47

J. 17 30.20 58.38

1.23 2.11 27.02

0.00 51.80 130.00

0.00

78 N izamabad Bodhan 38 99.38 47.70 41.90 188.98

79 Nizamabad Bheemgal 12 59,30

80 Nizamabad 3d 7J.S9

2.50 8.95 70.75

12.92 62.23 147.74

81 N izamabad N izamabad 60 175.84 170. 12 186.94 532.90

82 Peddapalli Peddapalli 36 130.05

84 Peddapa/li Manthani 13 41.50

84 Peddapalli Sulthanabad 15

Ramagunda
85 Peddapalli 50

Vemulawad
86 RajannaSircılla 28

28.19

70.40

120 38.94 170.20

2.32 18.50 62.32

2.95 19,S8 50, 72

201.36 69.52 710.88

16.35 44.19 130.94

BU RajannaSircilla Sırcilla 39 159.89 18.12 68,72 246.73

88 Ranga Reddy Turkayamjaf 24 64.55 57.35 94.63 216.54

89 Ranga Reddy Adibatla 15 42.51 21.70 2.04 66.26
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90 Ranga Reddy
Shamshaba

d
25 66.97 U .85 31.39 111.21

91 Ranga teddy Thukkuguda 15 24.48 2. 14 5.84 32.46

92 Ranga Reddy Narsingi 18 66.05 27.22 23.52 116.78

93 Ranga Peddy Arnangal U 10.33 4.60 13.39 2B.32

94 Ranga Reddy Badangpet 32 119.79 101 28 251.96 473.03

95 Ranga Reddy
PeddaAmbe

rpet
24 62.22 24.71 52.74 139.66

Shankarpall
96 Ranga Reddy 15 21.67

97 Ranga Reddy Ja/aplly 28 31.35

98 Ranga Reddy
Bandlaguda

Jagir
22

1. 99 19.16 42.81

9. 76 212.43 253.54

58.25 12.59 64.99 135.83

99 Ranga Reddy Meerpet 46 122.17 35.96 41.69 199.82

100 Ranga Reddy Maitonda 20 79.15 18.56 14.29 112.00

brahimpatn
101 Ranga Reddy 24

am
29.79

102 Ranga Reddy Shadnagar 29 66.26

103 Sangareddy Bollaram Z2 24.75

104 Sangareddy
Narayankhe

d
15 24.14

1.21 9.49 40.d9

7.21 67.99 141.46

0.90 17.51 43.16

2.10 17.20 43.44

105 Sangareddy Ameenpur 24 30.52 13.32 16.47 60.31

106 Sangareddy Sadasivpet 26 42.34

107 Sangareddy
Andole -

Jogipet
20 32.79

108 Sangareddy Sangareddy 38 90.05

7.98

1.85

52.27 102.58

0.63 3S.26

8.20 145.53 243.78
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109 Sangareddy Zaheerabad 37 53.20

J10 Sangareddy Tellapur 17

1.00 93.64 147.84

42.06 12.19 7.51 61.75

111 Siddipet Siddipet 34 63.63

112 Siddi pet Husnabad 20 34.68

113 Siddipet

114 Siddipet

11S Siddipet

Cherial 12 0.00

8.93 13.16 85.71

6.08

O.00

18.44 S9.19

0.00 0.00

Dubbak 20 129.66 6.50 20.40 156.56

Gjwe-

Pragnapur
20 58.75

Thirumalagi
116 Suryapet 15 22.36

15.02 47.20 120.98

2.60 40.57 65.53

117 Suryapet Suryapet 48 214.52 37.65 197.27 449.43

11B Suryapet Kodad 35 125.80 14.80 83.80 224.41

119 Suryapet Huzurnagar 28

120 Suryapet

121 Vi\arabad

Nereducharl

a

27.24

15 32.OS

Tandur 36 88.83

122 Vikarabad Kodangal 12 9.81

4.18 17.76 49.18

5. 10 SO 0S 87.20

6.30 20.41 115.55

0.00 10.93 20.73

123 Vikarabad Vikarabad 34 76.60 S3.88 45.28 175.76

124 Vikarabad Parigi 15 29.55

125 Wanaparthy Atmakur 10

126 Wanaparthy Amarchinta 10

127 Wanaparthy Pebbair 12

128 Wanaparthy Kothakota 15

129 Wanaparthy \Nanaparthy 33

3.80

D.33

6.70 13.77 50.02

0.0O

0.OO

0.00 3.80

2.09 2.41

000 000 000 000

1512

11.25

1. 10 0.65 16.87

3.47 1.36 37.O8
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130
Warangal Wardhanna

12
(Rural) pet

1
Warangal

(Rural)

132
Warangal

(Rural)

Parkal

27.70

32 58.00

Narsampet 24

6.50 14.98 49.18

7.D0 0.10 65.10

48.89 11.78 24.62 85.29

133 Warangal(U) Warangal 58 717.52 626.40 171.65

134
YadadriBh uvan Yadagirigutt

1
t

agiri a

YadadriBhuvan
135

136

agiri

YadadriBhuvan

agiri

2510

Mothkur 12 39.36

Choutuppal 20 SB.20

Yadadri Bhuvan
137 Alair

agiri

YadadriBhuvan
138

agiri

12 15.55

Bhongir 35 84.42

3 YadadriBhuvan Pochamp

agiri y

TOtdI

1515.5

7

1.45 7.68 34.23

0.00 12.58 S 1, 94

4.10 63.05 125.35

8.52

21.61

7.92 32.00

8.15 114.18

a

' 13 37.41* 16.44 30.88 84.73

18326.
3405 10183.81 2843.68 5298.71

2
$
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Annex-X

G.O.Ms.No. 27 dt. 10.07.2017

Gc›VBRwYEMT OF TEIMGANA

ABSTR gT

EP 'GTDepa i•£n ant - Pi-o h'b ition of op•n bui-ning of Wa ste and UIFli ation of

Reduced Deñ*xed fuel (ROF) as a fHef in Povzei Gene<acian and Cement

Plants - Or<le'”s - Tssued.

G .O.k s.N . °Y o«trd’ 2o-of-’0 z

Read rh- m4 nv nn:-

1. ve»oment ef7ndia. IVlfnl sLiy •* Environme=t• Pqyast B nd Chima te

c ha g• x tifica in n No, s .ci. 1 a s7‹sj. dt. oa. at. za1a naz¡ping the

S'nTTd WnsteM anygmma ntR they, ZS t6.

2. G .a. i s as, E.r.s . a v. ( ro‹. ttt›, oei>t., o»ted3G. z.za s

a. oras s or urv. /Yew De f•i. dt. ez. a.zois in or u .

t99Z2O14 Filed bv I'lls , s.I•n It i'a H. ¢'at el.

4. Pi•om the MS. T Pr.R.H vd=.i aba d, lotteI N o . T6PCB/MSS'V/U-rv/NGT-

ORWGR:

isssoil-aios.dt, iA,oz.zoiz.

Jn ene c*ss of tha p a wg\•g confeia-ed bv »ectio us 3.6 and * 5 of IF.e

En ciion m ent { it-otectisn) Act. t9SG( 29 of 1936). and In su pe ’ses»on oF the

faunicipa I ñ• l›d Sha9te Ma nae• •n‹ & HandFinn} R u les. 2CiP0. th< C enti-a1

G ova i'r me inL ciotlfiod SeIid WasLe f'1an agement R ules, 2.0L 6, *in dei•

Oo)lousandoh,Jincascof

P.T.W
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TheMamb•‹ seci etaiy.T lailgana st•te Po)Iu1lon Centi’oJ Boarcl has

iequ+•Fed lot- ci ders accot Jingly, r id= ieLte i' dated 14.2, g§2.7 ir the fa urth

had above.

Go?ei nm e«t. a hei ca'soul considei ‹Fion of the ma ttei. ard n

e.cei cise of the bowels corfei i’6ñ und•.I sectier5 lead t‹iLh sect‹on 21 af LLa

tr-in I,’on l›aEnt Pio tE c»On j Act. j su6' r-cad v rth sJb Isu lvt -ij of ¢ul e » ¢if ¢/-e

E v i‹ onm er t ( ProFection) R ules. 19ß6 and ‹i› cot pliance o£ the j uaq n-• rt

p'ono un ced by toe Von'ole National Gi°een Tl’TDM:1 ai la reg ma I ap pllcaticn

No.S 9g of 2014 riet-aby oidet that :

B}

The oo›v •i q<i>ei ad on o la i1t a nd cement pl an Ls in Te fanga ma Stata

sh al buy a nd .ise F.efu se D+‹iv ed Fu el I RPF/‹ asf *I fr the ii i eEpe¢ti\e

plants, sva eie •ei' RCrF plant is JocaLed »ith in1 OO Lm ia dius.

Th eie shall be complete p›oI1.b‹tion on open buin iilq of was-e on Iand3,

Inchd'ng aI ]endfiII sites for° Each such in cident a defa ult, v io laFo:s

in cTcd ing pi o}ect pi oponont. cencessioaa ii e, U han La col 3 odies, a riy

pe son oi- M ody ‹ .esyonsiale foi- su<l; b urn‹ ng I-nz lfm nm entsJ

compensation sI1aII be leve d Rs. 5,D3D/- ( Rupees Fiv• Th ocisa r.d

u\ ITy ) ]'ui siii yl Auf ‹\i› •u •• ›d Rs.23 0007 (Ruy <-s Tw<ii Ly Fixe

I) the cancel wed Ur-ban Local Bedy /” G t'ert1 Po acI1ay at is z £›e

c<r ayc4eM3 »uthc i•ity fit levy ofi on zi\•on m ontoJ clampd âsstic n

fei open rzasLe buining dple btp ubfic, cence•siprta ir e, p i oje:I

n IS•nt 3ifivato r•.immunities etr

J() the Tela ng ana SFate PoTluFionC on Lial Boar°d is Lhe competent

authoi’iLy for ie vying LIe ei1vi›o m ental compensation fa ppEn

vzasce buin ing dono bvU ban Local Dodies/ • m v nchayacs

T\\= Envi‹ ctitm•nial €ompansation shall b= utilizeo raw’ creaz‹ig

avzai cnessa inpng genei at pu Llic pn e i1xii'unm en t•I is su es •nd c•fi en bu i1i‹-g

of v:a sts.

As per’ Rule1 t•J lb l, I h e Local Auihot ibes and Vi.lage Pa nch sya:s

of census tow ns and uiLa it agglom eia \i on shall e sta6lish vast+ toe nei cy

piocesses Incl ud Eng &e£used G eilvcd Fuet (eU F) \o’ combu3tlDle lilac-ion of

»aste¢i supplyas fe-d stock to sclid waste base-°I po web plants to Tfiei m af

In case of The‹m at Plants& Co m ent Plants a›e not ex isting \v th it

: OD Lna i ad ius of local bud Yes/ RUF plan:s. the cor cci nad UfbanI ocol Bod ies

/R eluded Dei'i red Fuel (RC›F) o lant 'sfia II b ear the Li'an sp oit cost foi

ti’an.sp oiting Rah sec C*e‹ived Fu=J to tI^e n +ar by Th ei'm al Plants Fx ñ enleoF

Piants.

i3S



:3:

Thass oiders she TI Coms into łor-c'+ •v Itl• imm adiate eFfect.

Copy of this •i dsi is available on I ntei-net and can b4 Bt•Cessed et

\ •.N vz. G ni‹ te1 anQ an a .Q O v, ip ,

( 9Y DRßER AND UNDE NAME OPINE GO4GF4M‹üR O•FT¥LANŒAWA)

To

The Csmmiøsionni,P lnting0 St¥tionsy,¢ hanch»Ioud a.{ foin titication sf

the •boveG 0. irt bhe Ex€rao&ina i/ Issue of State Gazette.)

The it un ‹ciqal Administrøti•on 0 U i ben E°øvelopment Depa*tme'nt.

The C Omm ission=‹,G i eat•.i ktydeiabad Nwicipal Tokyoi ation, Hydai abad.

The P>n<hay atfiaj and Ru ”afD evefopment G'epaWmmt.

be Commissioner, Pan<hayat ßyj& Run al Develpment Departm9nt.

the Industnesß Commerce Depaitment.

The e evenuø (Fndowrn ent) D•.pa›tment•

•hg bondB C‹v›t Tuep!'es Depa i1me nt.

7h A i^imalH ask andi v. Eiai•ș DeneI oom•nt& 7'sI^eries De oa 1m•r't,
The Info i•mølo n Ø TechVology Communzcati on D s•bairmen t.

th e list› opoliian Cont mlaclone H yderahad I4eti •poIizsn Clev•. lopm ant

Authońty Uyde•abad

The tñ 4mber Ssci”etai 'v. To Tanpena stat+ #ef/otórr Control Boar<ł. Hyde/abad.

Copy toi

Tha û ecretarV to Chi•F łńinistc• (SS )

she e.1. to ›dIn‹stei (ErS&vj.

she ha\e (c} D+ pa'tnnent. T.S. Sae* et•rJat, Hyderabad.

siro src.

x’/ TORY/Afi DED :: BY ORDElt//

SECEWN OFFJRER
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Observations on Slate Action Plan (SAP) ofTelangana

CPCB hasvieived lhe State Action Plan of Telangann and made the folloiving

observations:

I. Pai tial\y fi Ited indicniive template has been shared as Telangana State Action Plan.

Additioi›al [nsti ictions given at the end of the indicative template way be used to

prepae a holistic State Actioll Plan.

2. Tii‹ieline. depai tineizt. Fund source and ccii rent status foi each of the identified

activities under State Aclioiz Plan need tobe rlled.

3. Following additional informalion needed:

a. Inventory of air pollution sources in the state including hotspots

b. Localised aclion plan for mitigation of hotspots w.r.t. to aii pollution

c. Itegional Ai1'shed approach

d. Awareness plan onairquality

e. Necessary policy changes, incT»ding pi ioritization and convergence of

r.

h.

i.

’j,

acti ities où various on-going and/oi’ pi'oposed sclzelnes and pi ogi anus

Categoi izatîon of activities as short teric. medium team and long terin

Mechanisn forsinooth and seaiziless flow of infoin›ation, fie funds andi ntei -

departinen‹aI coordination

List où activities whîch need to be disccissed and inzp|einented by

izeighboriring stades in the sayze airshed need to be sepa ately ncntioned. Also.

cool dination con mittee composit on and meeting Frequenc}’ loi each

neighbouring state need to bc sllarCd

Co-ordlnatlO11 Comniittee composition foi co-ordination and abatemenl ol”

causes loi air pollution. at intra and intei district/ ciIy oi State level. Fund

provision for !rnpleinentution of the identified activities and share où cach

stakeholder (department/District autlzority/ULBs and izeighhoriring

States/Disti’icts/ citiesl

Revic›y 6 ñ4onitoring mechanism foreffective roll-out and function ing of

State Action Plan need tobe prepared nnd shared

4. Infoi marion provided in the State Action Plan leedsa i ev›sion (lew examples):

a. Fuizd utilization status missing for point 18& 19 under Vehicular E nissioMs

though Rs l2 crore & 0.I 0ó crores has been allocated.

b. Fund ytilization status missing for point I under C&D Waste & RD

Management ilzo igh Rs 12 crore/annun has been allocateJ. Similai ly, it is

inissii‹g for activities sclch as instaTlation of water fouiztain, black toppiizg of

inetalled road or inaintaining ofpot-free home i'oads for free flow of trafTic.

•. “rh‹ f md allocatio: and utilization status are n issing for point I & 4 of

Einissions from buriiii‹g od waste despite dccIai'iizg that tlc activity I a5

financial iinplicatioizs





Email

TSPCB-request forinputs from IOR on State Action Plan (SAP)-reg

From: N.JAYASRI <esci1-tspcbOteIangana.gov.in>

Subject: TSPCB-request for inputs from IOR on State A2ion Plan

(SAP)-re9

To : T.V.B.P.S. Rama Krishna <tr_krishna@neeri.res.in>,

Basha Shaik <s_basha@neeri.res.in>, asif

<asif@iith.ac.in>, sumanthcfiinthala

<sumanthchinthaIaOnitw.ac,in>

CC : MARYALA SATYANARAYANA RAO <jces-

tspcb@telangana.gov.in>, Prasad Dasari <ses-

tspcb@telangana.gov.in>, airsectionho

<airsectionho@gmaiI.com>

Dear Sir,

Mon, Apr 24,2023 12:28 PM

›2 attachments

Please find the State Action Plan (SAP) ofTelangana along with the comments received from

CPCB.

In compliance tothe IOR guidelines issued by MoEF&CC, it is requested to send theinputs

on SAP to submit the revised report to CPGB.

With regards

N.Jayasri,

Environmental Scientist,

T.S. Pallution Control Board,

Paryavarana Bhavan,

A3- Industrial Estate, 6anathnagar,

Hyderabad - 18.

- State Action Plan-Telangana-final (1).pdf

2 MB

CPCB comments„ Observations on Telangana-SAP (2).docx

14 KB





TELANGANA STATE PC LLUTION CONTROL BOARD
Paryavarana Bhavar, A-3 Industrial Estate, Sanath nagar,

Hyderabad — *›000J 8, Phone: 040 — 13B87500

Lr.No.93/TSPCB/AQMC/Air/2024- t t. t {t

To

The Stal‹eholder Departments

(As per the list enclosed).

Sir,

Date:13-02-2024

Sub: TSPCB —N CAP— Request to upJaw the S.ate, ction Plan (REMINDER) and Intimation for

Air Quality Monitoring Committee(AQVlC) rr eeting under the Ch airpersonship of the

Principal Secretary, EFS&T - Reg.

Ref: 1. TSPCB Lr.No.001/TSPCB/NCAP/2023-1175, data cl:01 .12.2023

2. Meeting with staI‹eholders on 22.1 1.*0?.* o» sr urce contribution towards reduci!on of air

QO I lUt IO0

3. EFS&T, G.0.RI No. 182 constituting the AQL›C on 20-11 2018

4. EMS&T, G.O.RtN a.33 consti\:uting District Le vet hon Storing Committee on 14-3-18

5. Hon'ble NGT order in OA N o. 681/201bd ‹!tr d: 08 10-18, 15.03. 19, 06.08. 19& 20.11.19

Attention is invited to the subject and thE' reference 1" cited above,a letter was communicated

witha request to updatE' the State Action Pla!s [S/P} as per the remarI‹s of CPCB along with

inclusioFl Df the Life Mission activities (LIFE) a. CiC n Estd blishment of the Automatic Testing

Station(ATS) under NCAP.

Further, it was also informed that, State Action Plan for improving the air quality was prepared

in cOmpliance to the Hon’bIeNGT order ir 0.A.No.159 of 2020. CPCB has given

suggestions/comments Dn the acton plan v h ich need to be updated by the respective

departments. The case is listed on 24’* Febi uar\, 2024. to far we have not receivE'd any

information.

In this regarc!, the Principal Secretary to Govt. ›.F' IT h as reviewed the TSPCB regarding the

status of SAP a nd other activities un‹Jer theñ alson» Clean Air Program. To expedite thE' issues,

the Air Quality Monitoring Comrr!ittee (AQi' ’Iñ) meeting under the Chairgersonshig of the

Principal Secretary, EFS&T iS scheduled! on 0” i i uary, 2024 from 10.30AM onwards, clt

Telangana secretariat,4’
h

floor, room 10 (Con'ferr. ce Ha I to review the implementation nf

the progress of the action plan fDr reducirig the r.r pollution, the State Action Plan and the

actions that are required to be initiated by tie sta!«. folder departments.

I n view of the above, the HoDs of thedepartiner s are requested to maI‹e it coisven ie nt to

attend the AQMC meeting along w th relevant in ›rmation on the updation of the SAP a rd

others as per the tentative agenda ei closed.

//T.C.F.ß.G.//

JOINT CHIEF ENYIROÜME NTAL SCTENTIST

Yours fcithfully

Member Secretary





Lr.No.93/TGPCB/AQMC/AirIab/2024-

To

List enclosed,

Sir,

Date: -07—2024

Sub: TGPCB — NCAP - OA No. 681 of 2018 — Non-attainment Cities — Revised guidelines

of State Action Plan in OA. No. 159/2021 - ATR on MoM of AQMC meeting — An nual

ActiDn Plan - Reg.

Ref: 1, AQMC meeting held under the Chairpersonship of the Prl.Secretary, EF5&T

on 30-04-2024

TGPCB Lr.No.93/TSPCB/ADMC/Air/2024-1643,dt.13-2-24 in Hon’ble NGT

order in OA No. 159/2021

3 CPCB LrNo.CA.13013/56/2021-LAW HO-CPCB-H0, dt.13-D6-2024

4. Steering CDmTittc0 EFS&T G.0.84, dated:07-06-7019

Kind attention is invited to the subject& references cited. CPCB in the Hon'ble NGT Order in

OA. No. 159/2021 h as issued guidelm es for preparation of State Action Plan (SAP) for clean

air/formulation by States/UTs.A copy ofthe guidelines and the draft SAP prepared is enclosed

as ready reference. All the stakeholder departments are requested to update the SAP within 15

days of time for Placing before the Steering Committee constituted under the Chairpersonship

uf the Chief Secretary, GoT.’ '.*' - -* •.'- ’-\•* ••' .’ I' " “’!’ .

Also, Attention is invited on the fa flowing two aspects of the Air Quality Mob itoring Committee

(AQMC) meeting held on 30.04.2024 under the Chairpersonsh ip of the Principal Secretary,

EFS&T toreview the implementation ofthe action plan.

• The gist of the action points perta ir ing to the respective department recorded in the

minutes of the meeting are placed as Ann ex-I fDr reference purpose and

communicating the Action Tal‹en Report {ATR) to place it before the ensuing AQMC.

• The Annual Action Plans of respective staI‹eho1dcr departments are to be placed before the

AQMC rorapproval before uploading the same into the PRANA portal.The same areyettohe

received.

I n view ofthe above, all the stal‹eholder departments are requested to update theSAP, and

provide the ATR on the Mi nutes Df the meeting oftheAQMC andtheAnnual Action Plan within

15 m'i I:ea fDr submitting the same before the Steering and Mon Storing Com mittees.

Incl: As above.

Yours fai thfully,

Copy submitted to:

The Principal Secretary, EFS&T Dept., Govt. of Telangana forI‹ind information.

NCAP SES





List of stake ho/ders

The Spl. Chief Secretary to Govt.,

Transport, Roads& Buildings Dept.,

Govt. of Telangana,

Hyderabad 500082

dsff

"secytrb" <seoy tab@telangana.gov.in>;

The Commissioner of Police,

Hyderabad city,

Basheerbagh, Hyderabad 500029

cp-hyderabad@tspolice.gov.in

27852432,27g?4721

TheCommissioner of Police,

CP office, Rachakonda, beside Malta(igiri court,

R. I\. Puram near vayupuri,

Hyderabad-S6

“MAHESH BHAGWAT M”

<cp@rck.tspoJice.gov.in>;

cp-rachakonda @tspolicg.gov.in

040 2711 1133

The Commissioner,

Greater Hyderabad Municipal Corporation,

CC Complex Tanl‹ Bund Road, Lower Tank Bund

Hyderabad, 500063

<commissioner-ghmc@gov.in>;

eeswmc@gmail,com;

04023774564

The Commissioner& Director,

Municipal Administration (CDMA),

640, AC Guards, MasabTanI‹

Opp. PTIBuilding, Hyderabad -500061

cdma-telangana@telanqana.@Ov.in

The Spa. Chief Secretary to Govt.,

MA&UD Dept.,

Covt. Of Telangana,

Hyderabad -500061

“Mr SplCS lVlaud Spl 6S Maud"

<prlsecy maud@telangana.gov. in>;

The Cyberabdd Police Commissioner

P/21, Old Mumbai Hwy, Next to Care Hospital 7-

48, Sri Shyam Nagar, Telecom Nagar Cytension,

Gachibowli, Hyderabad, Telangana 500032

cp-cyberabad@tspolice.gov.in

cPcybd@gmail.com

27853400

The Commissioner& E.O. Secretary,

Consumer Affairs, Food& Civil Supplies

Department, Govt. of Telangana,

Hyderabad -500082

"Commissioner Civil Supplies"

<commr es@tetangana.gov.ins;

040-23310462

The Metropolitan Commissioner,

Hyderabad Metropolitan Development Authority

(HMOAT, Hyderabad — SOOOSB

"MC HM DA" <mc‹@hmda.gov.in>;

27003313

The Transport Commissioner,

0/0 The Transport commissioner,

Dr.B.R.Ambedkar, Transport Bhavan,

Kha\iathabad, HYderabad-50ß082

"te" <tc@tstransport.in>;



40-23302150/ $2

The Vice Chairman and Managing Director,

TS//C, 6th floor, ParisramaBhavan, FatehMaidan

Roads Basheerbagh, Hyderabad — SD0 004

"VCMD TSllC" <vcmd tSiic@telangana.gov.in>;

"tsiicemp’<tsi!cemporma!I.com>;

23230234, 23233596

go96502949

The Managing Director,

M/s.Bhagyanagar Gas Ltd.,

P arisramBhavan, APIDC Building, Basheerbagh,

Hyderabad 500D04

vr›singh@hpcT.in

pmangifat@h Cl.fn

"manishanker" ‹man!shanker@bglgas.com>;

The Exec ›t!ve Director,

TSRTC,

Bus Bhavan, RTCX Road,

Hyderabad -500020

"med hotsrtc" inned. ho.tsrtc@gma!T.com>;

Chief Mechanical Executive Direction (CMED):

995922477 - Ragunatha

THE PRL. CHIEF CONSTRVA7OR OF FORESTS

(Hold), TELANGANA, ARANYA BHAVAN,

SA!FABAD,HYDERABAD- 500004

commr transport@tefaneana.Nov.in

23321282

The State Level Co-ordinator for

Oi1 Industry !n Telangana State,

C/o. HPCL, 4th F\sor, Sebastian Street,

5, Sarojinidevi Road, PB No.h,

Secunderabad — 500 003

"pmang//aI" <pmangiIaI@hpcI.in>,

The Managing Director, HYDERABAD METRO RAIL

LIMiTED(HM RL)Rasoolpura, Begumpet,

HYDERABAD - TOOoO3.

"gmwhmr" <gmwhmr@gmait.com>:

040 233 88 581—Jayandhra

23388588-Rajeshwar-GB worI‹s final

The Commissioner, Agriculture

Ground Floor, D-blocl‹

Fathe Mid an,8asheer Bagh

Near Nizam College, Basheer Bagh

Hyderabad, Telangana 500001

“Commiss1oner Agriculture Peshi Telangana”

<comag-peshi-agri@te1anga‹•80v.in>,

agriculture.telangana @gmaif.cont

Drl.sect.agrite/aneana@Cmai!.com

tspmkmy‹â:'Email.com

04023232107

The Commissioner,

Panchayat Rajand Rural Development

Department (PR&RD),Govt. of Telangana,

Hyderabad-500082



The Chief Engineer, Metro Zone

TS Transco

Vidyuth Soudha Building

Khairatabad Rd, Near Eenadu,

Khairatabad, Telangana - 500 082

"ce metro" <ce.metro@tstransco.in>;

040-23836705

Telangana Stale Renewable Energy Development

Corporation Ltd., - TSREDCO

(AState Government Company)

Regd. Office Cum Corporate Office: D. No. 6-2-910,

ViSvesvaraya Bhavan

The Institution of Engineers Building, Xhairatabad,

Hyderabad - 500 004. Telangana State, India

Tel Nos. 040 - 2320 1502, 23Z0 1503, Fax No. 040 -

2520 1504

vc@tsredco.telangana.pov.in;

pdoroiects@tsredco.telaneana.Nov.in;

dycommr pr@nic.in

commrpt-ts@nic.com

ThR Commissioner ofIndustries,

5-9 211/101, Chirag Ali La, Chirag Ali Lane,

Abids,H derabad, Telangana 500001.

"Krishna )Bhaskar, IAS"

<Coi.inds@teIangana.gov.in>;

91-040- 3441666 (0)

Stake holder departments

The District Collector,

Nalgonda District,

Miryalaguda Rd, Srinivasa Colony BTS,

Nalgonda, Telangana s0gcei

"Collector Nalgonda"

<CoIIector n Igd@te1angana.gOv.in>;

The Municipal Commissioner,

SSR Bhavan Opp. Z.P. Office,

Nalgonda Town& District.

nIgmcn2011@gmaiI.com

forNalgDnda Town

TheSuper ntendent of Police,

NalgDnda istrict,

Police Headquarters, Nagarjunar Colony,

Nalgonda, Telangana 508001.

trafficpsna)Igonda@gmail.com;

The District Supply Officer,

Civil Suppli!es Dept.,

Ramgiri,N Igonda, Telangana-508001

dsonalgon a @gmail.com;



The District Transport commissioner, '

RTA, Na Uganda

Sy No. 474, Behind Collectrate,

Mirya)aguda road,

Nalgonda Town& District.

trafficpsnalqonda(ógmail.coni;

"dto nalgonda"

<dto nalgonda@tstransport.in>;

The District Collector,

Sangareddy District,

Sangareddy

Stake holder departments forSangareddy Town

“Col ectDI sangared dy" <co1lector-

srd @telangan a.gov.in>;

The MtinicipaI Commissiorier.

Sangareddy Municipal ity,

Sangateddy Town& D isti ict

1'1 : 502001

"mc sangareddy"

<mc.sangareddv@cdma.gov.in>.

mc.san‹jareddv1953@omaiI.com

J‘he Distrikt Transport Okey,

ETA, Kartdi,

Ikandi (V &M), Sangareddy Disti‘ict.

PU: 502285

’dto sangareddy"

<dto sangareddy@tstransport. in>;

The Superintendent of POllce,

Traffic Pot ice Deparlrnent,

Opp, Govt. District Head quartel Hospital,

Sangareddy To wn & Disti ict.

PIN' 502001

trafficpssrd@gmaiLcom;

The District Civil Supplies Office.

Civil Supplies De pt,

First floor, l rltegl dted corlectorate cofJiplex.

Sangarcdcly Ton ii& Dislrict.

PU: 50200I

“District Civil Supply Officer, Sangareddy”

<dcso srd-cs@telangana.gov.in>;



IORs

Sri. Shaik Basha,

CSIR-NEERI Hyderabad Sonal Center

llCT Colony, Tarnaka,

Secunderabad,

Telangana 500007

“s basha

Sri.Sumar›th Chintala, NIT,

National Institute of Technology,

Warangal - 506004,

TS, INDIA

"sumanthchinthala"
<s basha@neeri.res. in>; Head . umanthchintha\a@n\tw.aC.in>;

TVBPS Ramakrish na, NEERI

Dr.Asif Quresh i, /\SSDCiate Professor,

Department ofCivil Engineering,

Indian Institute of Technology (IIT) Hyderabad,

I\andi-502285

asif6ce.ii\h.ac. in





TELANGANA STATE POLLUTION CONTROL BOARD

To,

\ beholder departments.

Sir,

P aryavarana Bhavan, A-3, Industrial Estate, Sanathn agar.

Hyderabad — 500018. Phone: 040 — 23887500

Oated: 01.12.2023

Sub: TSPCB — NCAP- Minutes Of M eeting held for implementation of Action Plan-

Updation ofSAP &LIFE - req- Reg.

Ref: 1. Meeting with Stakeholders on 22.11.2023 on source contribution towards

reduction of air pollution.

2. GHMC letter No.382/FC XV/SWM/GHMC/2020, dated:16.08.2073

3. TSPCB mail dated: 17'*, Oct, 2023 communicating the SAP & Mission Life

activities.

4. TSPCB mail dated: 8", Sept, 2023 communicating theSAS Executive Summary

Kind attention is invited to the subject and reference cited above. The proposal for allocation

of funds received under l5** Finance Commission forimplemE'nting the action plan towards the

reduction in air pollution is circulated to the A\c Quality Monitoring Com vittee (ACtMC}. It was

decided that the fund allocation shall be accorfi!lg to the contribution of sources reported in

the source apportionment, emission inventory and carrying capacity Study(SAS) submitted by

IIT Kanpur.

In this regard,a meeting was held with state »oTder departments under the Chairmanship of

M ember Secretary, TSPCB to discuss the allocaiiori of the funds aS pE'L the source contribution

indicated in the in the SAS report of Hyderabad city.

A State Action Plan for improving the air quality was prepared in compliance to the Hon'ble

NGT order in O.A. No. 159 of 2020. CPCB hasgiven suggestions/comments on the action plan.

The case is listed on sgtuN ovember, 2023.

In view of the above, the State Action Plan (SP.P) may be updated by filling the action pDints

pertaining to the rE'spective departments along with Life Mission activities (LIFE) and Automatic

testing station under NCAP. Minutes ofthe meeting and Synopsis of SAS report is enclosed for

taking the necessary action.

Yours faithfully,

ed/-

Member Secretary

//T.C.F.B.O.//

SENIOR EINVIRONIVIENTAL SCIENTIST





List of stake holders (18.11.2023)

The Commissioner of Police,

Hydera bad city,

Basheerbagh, Hyderabad 500029

cp-hyderabad@tspol!ce.gov.in

27852432, 27854721

The Commissioner of Police,

CP office, Rachakonda, beside Ma\kaj\g\ri court,

R.K. Puram near vayupuri,

Hyderabad 56

"MAHESH BHAGWAT M"

<cp@rck.tspolice.gov.in>;

cp-rachakonda@tspolice.gov.in

040 2711 1133

The Commissioner,

Greater Hyderabad M unicipa/ Corporation,

CC Complex Tank Bund Road, Lower Tank Bu»d

Hyderabad, 500063

<commissioner-ghmc@gov.in»;

eeswmc@gmail.com;

04023224564

The Commiss\oner& Oirector,

MUnicipal Administration (CDIVIA),

ó40, AC Guards, MasabTank

Opp. PTIBuilding, Hyderabad -500061

cdma-telangana@telaneana.Nov.in

40-23302 150/ S2

The Vice Chairman and Managing Director,

TSIIC, 6lh floor, ParisramaBhavan, FatehMaidan

Road, Basheerbagh, Hyderabad — 500 004

"VCMD TSJIC" <vcmd tsiic@telangana.gov.in>;

"tsiicemp" <tsiicemp@gmaiI.cam>;

23230234,23233596

8096502949

The Managing Director,

M/s.Bhagyanagar Gas Ltd.,

Parisram Bhavan, APIDC Building, Basheerbagh,

UYderabad -S0O00¢

ypsingh@h pcl. in

pmangilal@hpcl.in

"manishanker" <manishanker@bglgas.com›;

The Cyberabad Police Commissioner

P/21, Old Mumbai Hwy, Next to Care Hospital 2- !

48, Sri Shyam Nagar, Telecom Nagar Extension,

Gachibowli, Hyderabad, Telangana 500032

cp-cyberabad@tspolicc.gov.in

cpcYbd@gmail.com

27853400

The Commissioner& E. O. Secretary,

ConsumerAffairs, Food& Civ!t Sup ptiez

Department, Govt. of Te1angana,

Hvderabad -500082

"Commissioner Civil Supplies"

<cornmr cs@telangana.gov.in>,

040—23310462

The Metropolitan Commissioner,

Hyderabad Me tropolitan Development Authority

(HM DA}, Hyderabad — 500038

"MC HMDA" <mc@hmda.gov.in>,

27003313

The T7ansport Commissioner,

O,*O The Transporz commissioner,

Dr.B. R.Ambedkar, Transport Bhavan,

Khairathabad, Hyderabad-500082

"te" <tc@_tstransport. inc,

commr transport@telanpana.eov.in

23321282

The State Level Co-ordinator for

Oil Industry in Telangana State,

C/o. HPCL, 4th floor, Sebastian Street,

5, Sarojinidevi Road, PB NO.5,

Secunderabad — 500 003

"pmangilal" <pmangiIaI@hpcI.in>;

The Managing Director, HYDERABAD METRO RAIL

LIMITED(HM RL)Rasoolpura, Begumpet,

HYDERABAD — 500 003.

"gm vhmr" <gmwhmr@gmaiI.CorD6;

04023388581—Jayandhra

233sassg-Rajeshwar-GM worI‹s - final



The Executive Director,

TSRTC,

Bus Bha an, RTCX Road,

Hyderabad -500020

"med ho tsrtc" <med ho.tsrtc@gmai1.com>;

Chief Mechanical Executive Direction (CMED):

995922477 — Ragunatha

THE PRLCHIEfCONSERVATOR OFfORESTS

(HoF£), TELANGANA, ARANYA BHAVAN,

SA|F€BAD,HYDERABAD 500004

The Chief Engineer, Metro Zone

TST ransco

Vidyuth Soudha Building

Xhairatabad Rd, NearE enadu,

Khairatabad, Telangana — 500 082

"cemetro" <ce.mE'tro@tstransco.in>;

040-23836705

Telangana State Renewable Energy Development

Corporation Ltd., - TSREDCO

(A State Government Company)

Regd. Office Cum Corporate Office. D.No. 6-2-910,

Visvesvaraya Bhavan

The Institution Of Engineers Building, Khairatabad,

Hyderabad - 500 004. Telangana 5\ate, India

Tel Nos. 04O - 2320 1502, 2320 1503, Fax No. 040 -

2320 1504

vc@tsredc0.teianR na.Nov. in,

pdproiects‹a›tsredco.teIangana.eov.in'

The Commissioner, Agriculture

G round Floor, D-block

Fathe Mid an, Basheer Bagh

Near Nizam College, Ba5heer Bagh

Hyderabad, Telangana 500001

"Commissioner Agriculture Peshi Telangana"

<comag-peshi’-agri@Telangana.gon'.inc,

agriculture.telangana@email.com

prl.secv.agritelangana6gmail.com

tspmkmy@email.com

04023232107

The Co nimissioner,

Panchayat Rajand Rural Development

Department fPR&RDF, Govt. of Telangana,

Hyderabad-500082

dvcommr pr@nic.in

commrpr-ts@nic.com

The Commissioner ofindustries,

5-9-211/101, Chirag Ali Ln, Chirag Al! Lane,

Abids, Hyderabad, Telangana 500001.

"Krishna Bhaskar, IAS"

<coi.inds@Telangana.gov.in>;

91-040-23441666 (0)



File No.TSPCB-CLAB/AL/28/2023-CENTRAL LABORATORY-TSPCB

Minutes ofthe meeting held under theChairmanship oftheMember Secretary,

reducing the air pollution

Venue: Board Room, TSPCB at11.30 AM

22.11.2023

The following Officials from stakeholder depa‹tmanta were present:

1. Sri. Asif Qureshi, Asst. Professor, LIT Hyd (IoR forHyderabad and Patancheru)

2. Sri. B.Saidulu, IFS, Chief Conservation of Forest, Forest

3. Sri. N.Raveendhar, Chief Scientist R&D, EPTRI

4.Sri. K.MadhuBabu. JD MSME. Industries

S. Sri. T. Vish Ma, JD. MAUD, Municipality

6. Sri. T.Raghunath Rao, Chief Mech. Engineer, TSRTC

7. Sri. D.V.Rama Krishna, Project Director, TSREDCO

8.Sri. TVKH Subrahmanyam, DGM (Project BID&M), BGL

9. Sri. M, Koteswarea Rao. SE (SWM) GHMC

10.Sri. M.badan Rohan Rao, Environment ERP. Head. TS\tC

11.Sri. M.5uhar Reddy, Motor vehicles Inspector, Transport

12.Sri. K.5udhakar Babu, ADA, Agriculture

13.Sri. B.N.Surasu, Acso, Civil Supplies

14.Sri. S.Pradeep, Insp. Tr. Admin, Rachakonda Police

15.Sri. B. Narasimha, Insp. Tr. Admin, Hyderabad Police

TSPCB welcoming the representatives of the stakeholder departments informed that

the Chairman, AQMC desires that the allocation of the XV-FC funds shall be in

proportion to the source contribution and especially in those activities where visible

affect on reduction of the air pollution can be attained. The basis for arriving at the

source contribution is the Omission Inventory, Source Apportionment and Cairying

capacity report prepared for Hyderabad by the IIT, Kanpur. In this regard, a

presentation for the stakeholder departments is organized by TSPCB with

Prof.Mukesh Sharma, IIT, Kanpur.

Professor Mukhesh Sharma. IIT Kanpur madea prEisentation on findings of the study

and highlighted that the major contributors of Air Pollution in Hyderabad are Rr›ad

dust, Vehicles, biomass burning, Construction and demolition \/Vaste. The prio City

areas are to be idRntified and actions shall be concerted towards the same for

reduction in air pollution.

the introduction of e\ectr’ic vehicles)cleaner fuels, improvement of the roads,

pavements, implementing the Bio-mass burning and managing the C&D waste will

improve the air quality. The percentage reduction of the activities implemented and

the improvement in air quality was modeled and theresults were shared with TSPCB,

Mr.Asif Qureshi, Associate Prof, tlTH has suggested that sucha model may be
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shared with TSPCB orItTH for regular utilization to fake informed decisions by lhe

concerned.

MD,TSREDCO informed that presently they are operating 150 EV charging stations

in hyd witha cost of Rs.12 per unit and requested the funding for establishing

additional stations in Hyderabad and Hiph ways connecting to city.

The SE, GHMC hasinformed that the Chairman, TSPCB hasrecorded in the SLMIC

note file for dovetailing the funds towards establishing of the chargfng stations with

Dalit Bandu and other government schemes and establishment of the PCS with the

beneficiaries.

Prof Mukesh Sharma has mentioned about the Real Time Source Apportionment

Laboratory established in Delhi which is an imoortant tool for taking informed decision

based on the scientific evidence by the Governments to acttowards the policy for

controlling the sources of air pollution. The Member Secretary, TSPCB hasinformed

that a Real time Source Apportionment laboratory is required in Hyderabad

considering its rapid urbanization and for the Government to take policy decisions

based on theevidence to havea sustainable development. 7he possibility of tapping

the funds under XV-FC funds may need tobe explored.

DGM,BGL has requested the board to enforcR the industries for adopting towards

cleaner fuels like CNG or PNG. MS was informed by the SES thata draft policy for

uptake of PNG by the industries was prepared and handed ov+r to the Industries

department forfunhRr action.

The following decisions were taken in the meeting:

• TSREDCO tosubmit proposals forthe funds with justification.

• Hot spot Traffic junctions to be identified by GHMC& Traffic Departments for

taking measures toreduce theairpollution.

• TSRTC andBGL tosubmit policy in1erven1ions regardfng e-vehicle and

utilization of the CNG for placing before the AQMC andsubsequently tothe

Government.

• TSPCB tocommunicate therespective stakeholder departments action points

pertaining to the SAP for their inputs and for circulating to steering committee

forapproval.

• Implementation issues with regards to condemning of15 yroldvehicles to be

placed before AQMC.

• To establisha Real time Source Apportionment Station in Hyderabad.

KRIfiHNAAOITYASRIRAMSETTT, MS(KAS}, CA MEMB£R S£GRETARY-TSPGB
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Ad’t

Dsle. 01-12-1023 11: 18:36

Rea son: Approved
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EMAIL

CM-13013/56/2021-LAW-HO-CPCB-HO

TO,

The Member Secretaries

State Pollution Control Boards /PCCs

(Asperlist)

13.06.2ti24

Subject: Hoii'ble NGT Order dated 09.05.2024 iii the matter of OA No. 159 of2021 (SZ)

-Guidelinesfor prepnratioii of Stnte Acfion Plan farclean air - reg.

Sir,

This has reference to Hon'b1e NGT Order dated 09.05.2024 in the matter of Original

Application No. 159 of 2021(SZ) (copy enclosedfor ready reference) regarding formulation

of State Action Plan forclean air by States/UTs.

In this regard, CPCB hasprepared "Guidelines for preparation of State Action Plan" based on

the indicative template shared by the MoEF&CC andalso incorporating the topographical and

geographical conditions of the States/Pinion Territories.

It is understood that St8tes/UTs are in the process of formulating/ revising respective State

Action Plans (SAP) forclean air.

Accordingly, SPCBs/PCCs arerequested tO prepare/revise respective State Action Plans for

clean air as per the guidelines prepared by CPCB {copy enclosedfor ready reference). Copy

oftheapproved SAP may also be submitted to CPCf3.

This issues with approval of the Competent Authority.

Encl.: As above

Yours faithfully,

P. Agarwal

(Director & Head AQM)

' , —110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032

Abel: 43102030, 22305792, 7Website: www.cpbc.nic.in
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Prasad Dasari

Hon'ble NGT Order dated 09.05.2024 inthe matter ofOA No. 159 of2021 (SZ) -

Guidelines for preparation of State Action Plan forclean air- reg.

From:H D Varalaxmi <rdchennai.cpcbOgov.in>

Subject: HOn’bIe NGT Order dated 09.05.2024 in the matter

of OA No. 159 of 2021 (SZ) -Guidelines for

preparation Of State Action Plan for Clean air - reg.

To : Prasad Dasari <ses-tspcbOteIangana.gov.in>

Cc: RAJKUMAR <rajkumar.cpcb@nic.in>, KOKILAN

<kokiIam.cpcb@gov.in>

Sir/ Ma'am,

Tue, Jun t8, 2024 05:32 PM

x,3 attachments

With reference to captioned subject, I enclosed the letter for kind information. It is

requested to submit revised State Action Plan for air at the earliest.

Regards

Regional Director

CENTRAL POLLUTION CONTROL BOARD

Ministry of Environment, Forests& Climate Change

2nd Floor, 40E, BSNL BuiIding,TVK Industrial Estate

CIPET Road,Guindy, Chennai 600032

Mobile: 9449004165

Order 090524 NGT159.pdf

119KB

Final Guidelines State Action Plan_with Annexure.pdf

969 KB

Letterfor Preparation of SAP.pdf

878 KB

SI -06-2024,\4!37





Copy to:

1. Additional Secretary, CP, MoErCC

Indira Paryavarao Bhawan

JorBagh, Aliganj, New Delhi- 11003

2 Principal Secretaries-Environment

All States/UTs

“ '?

forkind information please

for kind information please

P. Agarwal





List:

I.

2,

The Member Secretai y,

Andhra Pi adesli Pollution Control Board

D.No. 33-26-14 D/2, NearS irlrise Hospital,

Pushpa Hotel Centre, Cl alainalavari Street,

Kasturibaipet,V ijayawada - 520.010

T\e Member Secretary

Assam Pollution Control Board,

Anuradlia Cinema CoMPlex,

Maniram Dewan Rd,New Guwahati Railway Colony

Bainuniinaidan, Guwaliati, Assam- 781021

The Member Decetary

Bihar State Pollution Control Board

Parivesh Bhawan, Ploi No. NS-B/2

PaliputraI dustrial Area

Patlip\itra, Patna (Bihar} — 800010

4. The Member Secretary

Chandigarh Pollution Control Committee

Paiyavaran Bhawan, Madhya Marg,

Ground Floor, Sector - 19 B, Chandigarh — 1600 t9

5. The Member Secretary

Chhattisgarh Environment Conservation Board

Room No.-E5/10, Mahanadi Bhavan,

Nava Raipur AtaJ Nngar, Dist-Raipur 492101

6. The Member Secretary

Delhi Pollution Control Committee

5"' and 6"’ Floor’, C-wing, ISBT Building

Kashmere Gate, Delhi - 110.006

The M ember Secretary

Gujarat State Pollution Control Board

Pa avaran Bhavan, Sector—I 0A,

Gandl‹inagar-382010

8. The Member Secretary

H i nachal Pradesh State Pollution Control Board

Paryavara» Bhavan. Please II I,

New Shimla — 171009, Himachal Pradesi

9. The Member Secretary

Haryana State Pollution Control Doaid

C- 11, Sectot-6, Panclikii la, Haryana-134109

t0. The Member Secretary

J&K State Pollution Control Board, Parivesh Bhawan,

Forest Complex, Gladni, Narwal, transport Nagar,

Jammu (J&K)- 180006
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11. The Member Secretary

Jliai khand Slate Pollution Control Board

T.A Building, NEC CampuS, P.O. Dliurwa

kanchi — 834004, Jharkhand

12. The Member Secretary

Karnataka State Pollution Control Board

Parisara Bhavan, 49,4"’& S" Floor

Church Street, Bangalore-560001

13. The Member Secretary

Ladakh Pollution Control Committee

Skara yokina, near KBR Aiipon. UT of Ladakh- 19410I

14. The Member Seci'eiary

Madhya Pradesh State Pollution Control Board

Paryavaran Parisar, E-5 Arera Colony

Bliopal, Madhya Pradesh — 462016

The Member Secretary

Maharashtra State Pollution Conti ol Board

Kalpataru Point, 3^& 4'" floors

Sion Matunga Scheme Road No.6

Opp. Cine Planet, Sion Circle, Sion (E),

Mumbai 400 022

16. The Member Secreiary

Mogl›alaya State Pollutton Control Board

Arden, Lumpyngngad, Sliillong

Meghalaya —7930T4

17. The Member Secretary

Nagaland Stare Pollution Control Board

Signal Point, Dimapur,

Nagaland — 797 112

The Member Secretary

Od isla State Pollution Control Board

Paribesli Bhawan

A-I\ 8,Nilakanta Nagar, Urlit —VIII,

Bhubaneshwar — Odislia — 7S 1012

19. The Member Secretary

Punjab State Pollution Control Board

Vatavaran Bhawan, Nabha Road, f’atiala-147001

20. The Member Secretary

Rajasthan State Pollution Control Board

A-4 Institutional Area, Jhalana Dungri

Jaipur, Rajasthan — 302004

21. The Member Secretary

TaITiII Nadu State Pot1 vitioii Control 8oard

No. 76,Mount Salai, Ciuindy,

Chennai, Tamil Nadu — 600032
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22. The Member Secretary

Telangana State Pollution Control Board

Paryavaran Bhavan

A-3, Industrial Estate, Sanath Nagar,

Hyderabad, Telangana - 500.018

23. The Member Secretary

U.P. Pollution Control Boa d

3
rd

Floor, PICUP Bhawan,V ibhuti Kliand,

Gomti Nsgar,L sicknow - 226.020

24. The Membei Seci etary

Urtarakliand Pollution Control Board

Gamma Devi Bhawan, 46B IT Park Sahastradhara,

Dehradun, Uttarakhand-248001

25. The Mei‹tber Secretary

West Bengal State Pollution Control Board

Paribesh Bhavan, Building, No.I 0-A,

Block —LA, Sector 3, Salt Lake Cir,

Kolkata, West Bengal - 700.091

26. The Member Secretary

Aruiiachal Pradesh State Pollution Control Board

‘Paryavaran Bhavan’, Yupla Road,

Pappii Nallah,

Naliarlagun — 79.1.1.10

The Member Secretary

Goa State Pollution Conti'ol BOard, Nr. Pilerne Industrial Estete

Opp. flaligao seminar,

Saligao — Bardez, Goa — 4035.1.1

28. The Member Secretary

Kerala State Pollution Control Board

Plamoodu Junction, Partam Palace P.O.

Thiruvanaihap ii'am - 695004, Kerala

29. The Member Secretary

Manipur State Pollution Control Bonrd

Lainplielpat, linplial West D.C. Office Complex

Manipiir -795004

30. The Member Secretary

Mizoi and State Pollution Control Board

New Secretariat Complex,

Khatla, Thlaninual Peng,A izawl, Mizoram 79600I

The Member Secreta

Tripura State Pollution COntrO\ Board

Parivesh Bhawan, Pt. Nehru Complex,

Gorkliabasti P.O., Kunjaban,

Agartala, West Trip«ra - 799006, Tripura





32. 1 he Me n bei feci etay

Andainan &N icobai \slands l'ollution Control ConiiiJittee

Degaitiuent of Science& 1 echnolo

Dolly ganj Van Sadan, Haddo P.O.,

Pot Bfaii-744 102

Anda man& N icobar

33. "Fhc M«iizbei Secrciary

Pollution Control Committee, Dadra and Nagar Have!i and Daiszan and Didi

I st Floui, Udhyog Bhavan

Bl›cMsIorc, Duneiha

Nani Daman, Daman — 396210

34. The Member Secretary

Lakslzadweep VolI uti on Conti ol Com»ittee

LaksliadeweepA dn inistrat ion

Department of Science, Tecl nolog\' & Envii omncnl

Kavarati — 682533, Laksl ad» eep

The Member Secretary

Piidiichei ry Poll iitioil Control Committee

Department of Science, Techsology& Environment

HO HSingBoard Complex,

3”' floor,A ilna Nagar. Poiidiciiery — 600.005

36. The Member Secretary

Sikkiln $tate Pollution Control Boaid

State land Use & Envi on sent Cell

Govt. uf Sikki», Dcorali,

Gan tok, Sil‹ki n-737102





Copy to:

1.

3.

Additional Secretary, Control of Pollution

Ministry of EiJviraiznie»t Forests &: Climate Change

Indira Paryavaran Bliewaiz,

Jor Bagh,A liganj, New Delhi-\\ 0003

2. Principal Secretary, Environment

Govt. of Andlzra Pradesh

4th Block, Ground Floor

A.P Secretariat Office

Velagapudi, And1 raPradesli — 322503

Additional Chief Secretary, Environment

Government ofAssam

Secretariat, Dispur

Assam — GBT 00!

4. Additional Chief Secretary, Environment

Govt. of Bihar

Enviroiznient, Forest and Climate Change Department, Irrigation Building, Patna,

Bihar — 80001S

Principal Secretary, E»v ironment

Govt. ofChhattisgaili

D.K.S. Bhawan, Mantralaya,

Raipur, Chhattisgarh — 49200l

6. Pi incipal Secreta , Envia onment

Goat. of Chandigarh

4tl F\oor, UE Secreta int

Sector 9, Chandigarh

7 Secretary, Environment

Govt. of Delhi

Delhi Secretariat, IP Estate

New Delhi — 110002

8. Additional Chief Secretary, Environment. Govt. of Gujarat

Forests@ Environment Department

Block-14, 8tl floor, Sacl ivalaya

Gandhinagar, Gujarat- 3820!0

9. Additional Chief Secretai'y, Environment,

Ciovt. of Himachal Pradesh

A-4I9A, HP Secretariat, Shimla, Himachal Pradesh — 171002

10. Additional Chief SecretR ,

Directorate, Envi onment& Climate Change

Haryana,1 Ind Floor, Bays No. 55-58

Paryatan Bhawan, Sector-2,

Panchkula, Haryana-I 34109
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Commissioner Secretary, Environment

Govt. of Jammu andKashmir

Department of Forest. Environment& Geology,

2nd Floor Main Building, Civil Secretariat

Jammu andKashmir -i 8000I

12. Special Secretary, Environment

Department of Forest, Environment& CIimate Change

Government ofJharkhand, Secretariat,

Nepal House, Doraizda, Ranchi, Jhai khand — 83400I

13. Principal Secretary, Environment

Govt. of Karnataka Forest, Environment and Ecology Department

Karnataka Government Secretariat

Room No.442, 4tIi Floor, Gate No.2

M. S. Building, Bangalore - 36000l

14. Principal Secretary, Environment

Govt. of Madhya Pradesh

Mantralaya, Bhopnl

Madhya Pradesh — 462001

Principal Secretary, Environment

Govt. of Maharashtra

Envíronment Department

Maliarashcra Mantralaya

M iinbai — 400032

16. Additional Chief Secretary, Environment

GOvt. of Meghalaya

Additional Secretariat, Shillong

Meghalaya — 793001

17. Principal Secretary, Eiivironment

Govt. of Nagaland

New Secretai rat, Koliima,

Nagalaiid — 797001

18. Additional C\ iefSecretary, Environment, Govt. of Odisha

Aianya Bhawan, Chandrasekliarpur

BI ubaneswai', Odisha - 7S 1023

I9. Principal Seci'etary, Environment

Govt. of Punjab, Department of Science, Technology& Eiivironment

MGSfPA Complex

Sector-26, Chandigarli —t 60019

20. Additional Chief Secretary, Environment

Govt. of Rajasthan, Government Sccrctariat,

SSO Building, Jaipur, Rajasthan — 302006

Principal Secretary, Environment

Govt. of Taizil Nadu, Environiuent and Forcsts Department

Secretariat, Chennai

Tamil Nadu — 600009





22. Special Chief Secretary, Environment

GovL ofTelangana

Telangana Forest Department

Aranya Bhavan, Saifabad

Hyderahod — 500004

23. Principal Seci'etai-y, Environment

Govt. of Uttar Pradesh

Bapti Bhawan Secretariat

Vidlian Sabha Marg, Lucknow

Uttar Pradesh - 22600.1

24. Principal Secretary, Environment

Departmet›t of Forest and Environment

Government of Uttarakliand,

Subhash Road, Del radun, Uttarakhand-248006

25. Additional Chief Secretary, Environment,

Govt. of West Bengal

Pranisa npad Bhavan, CthFloor

LB -2, Sector -II 1, Satt Lake,B idhannagar

Kolkata — 700.106

26. Prlncipal Secretary, Department of Forests,

Government ofTripura,

New Secretariat Complex, Agartala- 79900.1

27. PCCF andPrincipaJ Secretary (Forest)

Department of Environment, Forest& Cl imale Change,

Goveriiment of M izoram, Secretariat,A izawl- 79600.1

28. Additional Chief Scci eta -y,

Forest and Environment Department

Government of Manipur, Secretariat

[mphal- 705001

29. Director, Environment

Departmcni of Environment and Climate Change

4thFloor, Deirpo Towers, Panaji Goa 40300.1

Secretary, Forest and Eilvirom sent Departme»t,

Government ofSikkim

Forest Secretariat, Deorali — 7371.02

Gangtok, East Sikkim

31. PCCF andPi incipal Scci etary,

Department of Environment & Forest,

Government ofArunaclial Pradesh

Secretariat, [tanagar- 791I 1.1
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32. Secretary

D irectoi ate of En vironmcnt& C I iinate Change (EloliCC)

4th Floor. K.S.R.TC Dois Terminai

Tliarnpanooi-, Th iiu vanantliapui air — 695001

33. Secr‹itaty. linvironiiieiiI

Department of Sc& Technology

ldJ6M, 96 P, [tavaratti, Lakshwadeep - 652555

54 Depanment ofEnvii ontnent& Forest

Office of the Deputy Consei vator of Forest, Dainan, Foit Al ea,

Post Office Moti Daman

Da»an & Didi (U,T.)

Pin 396220

35. Secretary, Eilvironwent

CitiI Seci etni int, LeIi. Ladakh 19410I

36. Deputy fionsevatoi & Forests

Fa estty& Wildlife

M riJ laiyaga»i Foi”esl Campus

uddaloie Roacl, PridricJ ei 605004

Pririci paI Seci chary

UT of Andaman& N icobai [slands

Secretariat, PortB laii, Andaman 74410





BEFORETHE HON'BLE NATIONALGREENTRIBUNAL

SOUTHERN BENCH, CHENNAI

Inthematter of:

Kankana Das,

Kolkata

Union ofIndia,

Through Secretary,

MoEF&CC andOrs,

S. No.

Original Application No. 159 of 2021 (SZ)

Versus

INDEX
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nd

Respondent
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BEFORETHE NATIONALGREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 159 OF 2021 (SZ)

Page No:1

Status Report intheMatter o1’ Original Application No. 159 of 2021 submitted

on behalf of’ Central Pollution Control Board

The Hon’ble NGT, Southei'n Zone, Chennai in the matter of OA No. 159 Of 2021

issued an order dated 29.11.2023, which inter-alia states that:

/. ”On the last hearing viz., 22. 01.2024, if was sfnied by the Centre/ Pc//iiiion

Control Board (CPCB) lhal they havefiamedG CDf7fiuoa guideli‘ne for’ INe

preparati‘on of the state action plan rind they ar• awaiting the concm rence

from they MoEF&CC.

2. Today, the learned conn.Tel appenriiig %r the MoEF&CC submitted that the

MoEF9CC’B concurrence is under consideration and yes t-equested sente

tirne.”

In coirpIi‹ince to the abovc oi'dGr of the Hon'b1e NGT, thefollowing is humbly

submitted:

l. CPCB fi'anied cOtntTlOn Guideline forPreparation of State ActionP laii (SAP)

based on theindicative template shared by MoEF&CC andalso inCOrporating

the topogi'aphical and geographical condition o1 the States/UTs. The same was

submitted toMoEF&CC andconcurrence has been i'cccived on 12.03.2024.

2. The common Guideline for PleparatiOn of State Action Plan (SAP), as

concurred by MoEF&CC is given at Annexure-I. ThG same is subir tried

heiew itli.

3. It is humbly prayed that this Respondent shall abide by any oi‘dei‘ or’ direction,

passed by this Hon'ble Ti‘ibunal

H. D. V&BALAXMI, £J Terh
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1. }.U Dackgrouud

2. 2.0 Framing ofGuidelines
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2.1 Need efStnte Action Plan
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2.2.2 Region nlPlan ning, Airslied & Coordination
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l.0B*ckground

A ir polisition isa mrsisicnt alld csÎablished public liealtli probleme. Aii polliitaiiis lcvels in moss staies

have becoinca major concei il owiog io conCatipn of local eu ise ions fi om iriuJt iple sources like

vehicles, Road dust, Industries, House hold activities, impropcr management of wastes with

nieteotology and regional transpori of pollutanls. Studies suggest that city level air quality is affccte‹J

by boih regional and backgioiind contributions hence actions et state and regional levels which also

coHsider thc airslicd approach are required. There ne certain policy interventions z'hich aie required

to be takcn by every sfatc foi iripri)VfH@ the afr qriülfty aad achieviflg sustalriable got Is, S Energies

between l ocal, regioiial and National policy actions offei siibstaritial co-benefits in i educing air

pol lution.

A holistic and integrateda ir quaiity management policy based on strong scienli tic insights tlii ougli data

ae.flyers, identification of sources prioritizing acrlons and policy iiiterveBrioiis along with shorn

cnforcciiient, governancc arid monitoring aic the strategy's adopted under the National Clean Air

Programme (NCAP), ci ucial for etisming des ireda ir quality levels NCAP waslaunched in 20.19 to

improve aii quality through collabui ctive policies and actions at national and sub-national levels.

Under NCT P l3l Now-attainment c.ities hove pmepared City action plans. With multiple agencies

involved at axioms leyels of imps mentation, city action plans consist of sour ce specific short, medium

andlong ieiiii actions with time targets and iiiipleirieiitiiig agencies for all the identified sources, along

with capacity building of Siatc Po Ibution Control Boards/ Commitiecs (SPCB/PCCs)/Urban Local

Bodies (ULBs) in terms of monitoring network, project monitoring unit, public grievancei edressal

portals and ai pollution refsted studie.s foi driving science based policies. Apart from non -attainment

cities iii the State, there arc other areas both Ui ban& Rural which also face airqualityc hallenpes. there

arc ccilain activities which needs direct intervention at State level for’ ensuring its tin pleinentation at

distr ter or city level for iinprovcinciit of air quality. Therefore, action planning is required across all

levels i.e. fi own Natior@1 to local level.

NCAP also envisioned to preparc guidelines for State Action Plan (SAP) forirnpt ovemcirt of air quality

and requiredi dentification of nreasa nd finalizing actin ities which needs dii cct intervention in tirfle

tar getcd wanner ni Statc level

An Indicative template for preparation ofS tatc ActionP lan was dex'eloped hy MoLECC (attached as

Annexure— I) adtJi cssing the activities that would help in thc iinprovc;pent of air quality and was

shared with 24 NCAP States by cciiti al Poilution Control Board

4
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Further in compliance totheDirectinns issued by Hon'ble NGT, southern states namely Tamil Nadu,

Telangana, Andhra Pradesh, Karnataka (States under NCAP) including Kerala and Union Territory of

Puducherry also prepared the State Action Plans.

As nf now 25 States have prepnred the Stnte Action Plan based on thetemptate shared by MoEF&CC.

General actions have been listed in the iemplate, however states were informed to custoirize the

template foi state specific envirönmental issues clearly defining the actions, iimcline and exccuting

agency.

Hon'ble NGT (vide order tlated 29.11.2023 in the matter ofO.A. 159of2021) dii-ected Centi ct Pollution

Control Board ta collate entering State action plaiis arid bl‘iiig olZtH C'ORiHtOlI @tffdPfff7£I for the Siofe

Action plait iodfridiia/lb. Accordingly, common guideline for Fi amiiig State Action Plan is pi epai ed by

CPCB thai can be used by all the states to modify/prepare the State Action plans.

2.0 Framing ofGuidelines

2.1 Need ofState Action Plan

• For necessary policy changes, including prioritization and convergence of activities of various

ongoing and/ oi proposed schemes and programs.

• State Action Plan under NCAP is to be prepared for the entire StatefUT which includes cities

covered under NCAP aswell as cities/areas outside NCAP Cities and riRed to be taken up for

impleinentatinii by the State Government and city administration witha detailed funding

mechanism. The other scales/UTs where NCAP is not iinplemellted may follow thesame.

• State Action Plan mny be bncked up by emission inventory tor the State/UT, and include

sector at eiriss ionI oad reduction plans.

• Policy intervention at the State level is also essential for the activities identified and approved

under the City action plali. Such intervention will help in the seamless and smooth

implementation of approved city action plan.

2.2 Features and eomponents of’ State Action Plan

State action plums, shall intend to improve air quality and public health by identifying cost-effective

measures to reduce emissions from sectors such as transpori, industri es, road dust, wastc deposits and

residential burning, among others. SAP should bea collection of regulations, poI icies and prOgI ams for
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cleaner air. The process of SAP development is to be led by the State government iiivolving all

stakeholders. SAP shall comprise a detailed introduction to the natural, social bird economic

chaiacreristics of the srate. Existing inonitoi'ing network, Data/ AQl trends, major baseline information

on the sources of airpollution and their relative contribution to ambient airpollution concentration as

well as population exposure,A ir-pollution challenges and actions in key sectors.

SAP is required to be develop keeping iii view theair pollution reduction targets. Detniled Strategies a1’e

needed to be identified to indicate the nature, scale, scope and depth of action needed for effcctive

reduction to make aniiripact overtime.

Along with broad action points, detailed indicators and short-terrn priority action as well as those to be

implemented ina medium tolonger time frame along with therenponsible agencies have tobe included

for alt sectors to guide implementßtion.

Rccommcndcd components ofa State Action Plan (SA P)

Components Details

Executive Summary

lutroduction and Background

Current status and ehallenges of air quality

Baseline assessment

State review:

p Maa n aGd urba hzati

d nieteoJoy

• Econoinic and industrial developirient

• Energy und transport

• Level of Urban Seivices

Current status, Air Quality Index (AQl) and Air quality levels, trends analysis, prominent

cornparisons to objective/starid‘'’d
pollutant identificatioti, exceedance of pol1utan{

levels from National Ambicnr AirQuality Standards

(NAAQS)

Emissions inventory and key poltutants nonpoint, area, line)

6

Source Identification (SOufce Apportionment/ Quantificatioii of all emission sources (point

3, -’’’

Analysis of effects and aitributioii to individual

souices

5

B s n ss

‘ n

usu

d.cieosi

alternative scenario analysis



Inspection and en forcement plan

Consideration to G raded Response Aciion Contingcncy plan to present criiicat polliitant lew ls

Plan (GRAP)

Guiding principle

Tai get anü goafs ,Timelirte

Development oftheAction PlRn

Prncess nf development

Footm areas and main tasks

i elevant to the emissions and meteoi olopy of the city

and likclihood of their impact o0 airqoality

Targcts. The plans should inclnde verifiable iiiterirn

e ni i ss io ri an€l sec toi’al c nii ssi on red u c tio ri tiirgct s.

This will cnsuie cuntinooris and tirnely

implemeniat ion or’ actions.

Goal Ach reve NAAQS

Timefraire tirmajor activities

StepS. line span, partitipants and piocess

SAP development sliall be prepared by tläe

Committce under chair of ACS/PS, Environment.

(like AQMCs conslituted under NCAP) involving

other Dept. likeU DD, Industry, Energy& l°owcr

& Cieology, Rural Developnacn r, Finance,

SPCB etc,

SAP may be appi oved by the Steei img Cornuittec

under chait of Chief Scci ctary.

Pi”arrtincri‹ pL›(IL t»ilt rcdLlurian , pi cccss iiTlpro vciTicrlf

plans, holistic and yl»scd approach tu icdrlce stj ess

in the existing system and achieve sustaiii able

ns1iI Is.

High emission zones (1-Iotspots) micro plan Identification and deirai cation of high eirission

zones and gradcd plari (invotviiig iritigation &

eur rcetnent) for impi overnent.

lm plementation of the Action Plan

Cost and ilTlpact on aii qHatity and finaticial plan

7



Monitorable targets

Monitor ingand evaluation

I nstitiitional an angeirents (enfoi ceiren

procedures, roles and responsibilities)

Steps, working periods, timeline

Supporting Policies

Resource commitment (Institution, financing

policy. technology, social)

Key Projects

Ex pected innpects

Interim air quality iirprovcmciit targets

Emission reduction tai gets

Level of service benchmai ks

State, Central level committees to

one seeimplementation

IT based tools for continuous monitoring

Quarterly progress report

Piniitive actions/ Reward programmes tocncoiiragc

implementation asper plan

Joint agency commitments (eg. V'aste collection

targets achieved by joint planning and/ or funding

from concerned agencies)

Key projects and their relevance to control rneasbii es

(indicated by nulnber) e.g. Monitoring network

plan, public transportation, waste management

industrial emissions iiionitoi ing, clean fuel plan. etc.

Specific soutccs of fundIIJ§

Achieve interim targets as per plan to have airquality

as per NAAQS

State Action Plan is expected to bea comprehensive document conipi ising of integrated state level

pot icies with an aim to aid air pollution mitigation measuics acioss the siate,A suggested framework

fordraftiiig the State Action Plan based on theaforementioned components is detailed below:

2.2.1 TOpogrRphy & Geography oftheState -Air pollution is riot restricted to geopolitical boundaries;

pollutants can travel long distances. Air pollution dcpends upon meteorology, topogi-aphy& land use

patterns. Dispeision ofa ir pollvition occirrs in both the vertical and hot izontal directions. It is primarily

diiven by wind speed and direction, but can be infJuenced by topography as well. lii regions with flat

topography, air can move freely, dispersing pollutants and reducing the coiiceetration of pollutants.

However, in areas with complex topography, such as valleys and iriountains, air movement can be

rcsiricted. Unfavourable ireteorologica! conditions may also result iii accumulation of pollutants in

cci-tain areas. Scientific data and information may be rised for assessing the impact of thcsc factors

7
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on Air Quality for development of action plan! SAP may also incorporate speCifiG aCtions during

unfavourable meteorological conditions

2.2.2 Regional Planning, Airshed & Coordination Mechanism - Similar to the city air action plan

prepared by non-attainment cities, it is expected that the State Government will make endeavours to

pt omote i egional action planning by Urban/Rural ai'eas apart fi om non-attainment cities for

improvement intheir respective air quality.

A comprehensivei egional plan needs to be formulated incorporating the inputs from theregional source

apportioiiiiient studies& available information of emissions from various sectors. Regional Airshed

approach mny be adopted by the State in the preparation of fitatc Action Plan. Timeline, Departments

and Fund sources foreach of theactivities identified in State ActionP lanneed tobe detailed out in rite

plan document. List of Activities which need to be discussed and get implemented by neighbouring

States in the sameA ii shed also needs to be mentioned. to-ordination committee compositiqn for

coordination and abatement of causes for air pollution, at intra and inter district city or State level need

tobe shared.

2.2.3 Identification of prominent airpolluting sources - Inventory of air pollution sour ces in the

State/UT including hotspots or areas of concert pertaining to air pollution should be carricd out.

2.2.4 lnputs from Stakeholders consultation process - Sincc the collaborative and participatory

approach invol yini relevant different Department, Agencies, Local bodies and other Stakeholder w ith

focus on all sources of pollution form thecrux of the Programme, extensive consultation with all the

relevant stakeholders forms the foundation for formulation of the State Action Plan. The first draft of

the State Action P lan document formulated by the Suite Government on the basis of available

background information may be shared with various stakeholders for comments. In addition to

significant inputs from government bodies/agency/department, various national/ international best

practices may also be solicited from experts dui ing these consultations. The di'afi State Action Plan may

be accordingly amended on thebasis of available inputs from these consultations and meetings before

finalization.

2.2.5 Target& Goals - States are encouraged to settargets to achieve d¢sircd air quality in future iii

consonance w ith National targets ns well as those set by non-attainment cities within their. The base

year forcomparison of concentration also needs to be mentioned. The plan should include monitorable

and verifiable interim emission reduction targets, This witI ensure continuous and timely

implementation of actions. The overall target should be achieving National Ambient Air Quality

Standards (NAAQS).

9



2.2.6 Required Policy Interventions - Stare and Union Gnvt. policies for actions requisite for

improvement of airquality and its adoption and Implementation need to be mentioned in SAP.

Regulations or amendments in ex isting regulations for str ict enforcement of the actions needs to be

shared.

1.2.7 Development oftheAction Plan - Steps, time frame participants and process may be indicated.

State Action Plan should have participatory approach of all agencies with planning linked to policy and

programs of’ various govt. departments. Holistic and phased approach may be adopted toreduce stress

in the existing system and toachieve sustainable results. Expected impacts with analysis of cost and

feasibility analysis rnay be undertaken fordcvclopmeni of State Action Plan.

2.2.8 Role& Responsibilities - State Action Plan preparation reaponsibilit ies rest with the State

Environment Dcpartment/State Pollution Control Board/Poltution Control Committee which include

responsibility and sectoral measures assigned to various Dept. such as Policy implemeiTtatioo on EVs

and EV infrastructure.

2.2,9 Monitoring Mechanism - The State Government may usetheStnte Action Plan module within

PRANAtoshare and monitor theprogress w.r.t. State Action Plan periodically. Already themodule has

features to upload PDF copies of the State Action Plan, Theme specific activities/action plan, iimciine

for completion, target (coverage/percentage), financial implication and quarterly progress sharing

nptions.

2.2.lD Source Specific Actions - With multiple agencies involved at various levels of implementation,

State action plans are required to be prepared by identifying reinedial actions for different air pollutiog

sources of the state. Verrous policy initlatÎves and Schèmes of Union Govt. may be takeii in to

coiisideration for implementatioii of SAP. However, State/UT may include/modify any source specific

actions as suitabfe io the State’s capabilîties and requirementFcircuinstances.

Major source specifie actions proposed under State action plans and possible implémentation indicator

exemples are:

S. Action

No.

Indiistrial

Emission8

Indicative Aetinns

• Policy forpermitting new industi ies in Crlticalty Polluted

Areas (CPAs).

• Guidelines for layiiig gas distribution network forlndustrics.

9
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2 Vehicular

E missions

Poi icy for replacement of heavy oil (c.g, furnace oil, diesel

etc.) based industries toa hemaie energy sources (CNG/ PN€i.

Electricity).

f’oTicy foi resh iction on risa•e uf Pcs cukc forin‹Justi ia\ use.

Rules and Regulatipns on ull il2terrupted power supply iii

State/ UT.

Policy Jul use of DG sets.

Policy icg3rdmg installation of CAAQMS based nn tlc

emission potential oi cagscity of aii gu1luting industi ies.

Mechanism to be devised for ehp.insiOIi of OC EM S to aii

polluting industries arc noi covercd ciiireii rly (such as

emission fi oin utility slacks in 17 categoi ics, etc.)

Mechanisms to control kgitivc emissions sources.

Regu\at!cns Lo conversion of hiick kilns fa clean

technologies.

Regulations for Emission Trading Scheme (ETS).

Policy to set up c-waste recycling tin it ir. industi ial ai eas in

compliance with e-\Vasie Management Riilcs.

Number ofindustries in the State/UT complying emission

standards.

lnvcntory of fuel consumed inthcindustries (type and

quantity).

Shifting of indiisti ies/ commercial Linits to gascons fuels

(CNG/ PNG/ CBG

Any other Policy/ RNlcs/ Standards/ Guidelines pertaining tu

industi ial emissions,

0 Not ification for phasing out old vehicles (CornincrcioI: 10

years; Piivatc: 1.5 year s).

Policy/ Plan fOi Li-battery waste maiiagerneilt ftoir scrapped

veh icles.

Policy/ Sc herue for Eco- Friendly Mass Rapid Tl'ansport

Systems.

Policy foraugnicnt e-vehic Yes,

11



3 Construction

& Demolition

Waste and 9

Road Dust

Management

4 Emissions from O

burning

ofwaste

Notification and enforcement of PUC norms

Online monitoring of PUC implementation.

Mechanism for centralized record maintenance of PUC

checks, certification and cross check by the concerned

transport authorities to be incorporated.

Construction of bypass/ ring roads.

Re-filling Stations retrofitted with Vapor Recovery System.

Incentive of settilig up R&D facilities related to EVs,

Any other Policy/ Rules/ Standards/ Guidelines pertaining to

vehicular emissions.

Policy for development of projects/ plants for C&D waste

management.

Policy foruse of C&D waste inlaying and consbmction of State

highways.

Demand creation for CA D waste and alternative use of C& D

waste materials,

Schemes fordevelopment of green belt/ open spaces and street

sides gieening on State highways.

Penalty provisions for now-compliance of C&D waste

management rules at construction sites.

Maintenance,i epair and paving of State highways.

Monitoring of road dust especially in and around hotspot areas

and in the vicinity of State highways.

Mechanism for development and maintenance of road

infrasiructures for industrial states and clusters.

11

Any other Policy/ Rules/ Standards/ Guidelines pertaining to

C&D woste and Road dust management.

C&D waste processing plants.

Any other activity/ project pertaining to C&D waste and Road

dustmanagement

Enforcement of municipal solid waste (MSW) management

Rules.

Policy for MSW management.

Policy for legacy waste managcmeiit at dumpsites.

12



5 Emissions due D

to hurnlng of

agro residues

Emissions from O

Housckold and g

Commercraf

establishments

Policy for development and Construcîjon of Waste toEnergy

i'lants Wastc toEnergy Plants Waste Collection and

Segregation staius in the city (%).

Material Recovery Facility.

Wosie toEnergy and WasÎe toCompost plants.

Control open burning of MSW.

0 Any other activity/ project pertaining to MS W Management

In-situ treahnent of biomass i esidues for management of

stubble burning

Ex-situ treatment of biomass residues for mnnagetnent pf

stubble burning

Biomass projects with respect to the hotspots of crop residue

Use of biomass/ ci op residue based pellets mass blending with

C0al al7d its co-firi1ig in thermal power plants with bl nding

ratio which needs no modification in boilers

Policy for supply clinin mechanism for in-situ and ex-situ

management ofstubble

Supply chain forcrow residucs to co»' sheltei's.

Development où effective Protocol tir monitoring of fire

incidants including crop area conside ation and crop fiie a ‘ea

Collaboration with ISRO and preparation of Satellite based

maps foi monitoring of fire incidence.

Any otlier scheme/ program itiat may help in reducing air

Schemcs foruseofLPG/ LNG forcooking fuels.

Amendments tothebuilding by-laws for“Indoor air quality

management“.

12

Implementation of policies aiming for conversion of

conventional fuels to cleaner fuels in commercial

establishments.

Incentive rneasures to switch over toclcaner fuels.
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2.2.11 Additional Actions:

• Augmenting & Strengthening ofAir Quality Monitoring Network:

The State needs to detail out action plan to augment and strengthen Air Quality Monitoring

Network acrnss thc state in ensuringa comprehensive and reliable database. Monitoring needs

be reassessed for augmenting the monitor ing netwoik adopting optimum blending of various

techniqucs stlch as manual, continuous and use of satellite -based infonraiion etc. They may list

out utilization plan fori esoiirces such as NAMP fund or theii own state funds for installation

and maintenance of air quality monitoring network.

• Air Quality Forecasting:

Thc Air Quality F-orecasting System (AAQFS) asa state-of-the-art system which forecasts ihe

following day's air quality is being envisaged. The meteorological and emissions information

is useds to forecast air pollution daily and also expected aii pollution exigencies.

Currents y, Indian Institute of Tropical Meteorology (IITM), Pune, under theMinistry of Earth

Sciences (RIoES), is the apex body, which runs the System of Air Quality and Weather

Forecasting and Research (SAFAR) asa programme toforecast airpollution trends. States may

plan for an airquality forecasting system in arrangement with institutions as pan of the State

Action Plan.

13

• Air Quality Date and Information System:

Air information system may be setup atthestate level, which will be responsible for creating

a dashboard, data analys is, interpretation, dissemination, issuing bulletins, keeping track of

international developments, and bringing out policy updates. This may be setup with the

assistance of the IlTs, lIMs, and other universities and research orgaiiizatioris involved ili such

studies. The Governirient of India is implementing theNational Action Plan on Climate Change

(NAPCC), wherein various institutes aie engaged under National Communication (NATCOM).

Relevant institutes from NATCOM list can be utilized for setting up such centres. Plan

14



accordingly for sv•tting up of theseceilttes needs to be formmated as part of theS tatc Action

• Institutional Strengthening:

Institutionl Stiengtllcililig is an important pillar for cftéctivc roll-out of air pollution iiiitigation

str ategy. StateA ction Plan need toI isi out act ion plan for instittlt ional strengthening by

focussing on a) Public awareness and education and b) Training and capacity building measui es

required to bc undertaken toachieve the goal.

• Afforestation& Green Cover:

plates need to list out aclion plan for plantation initiatives at poll ition hol slots in the

cities/towns may be ii»dcztaken under theNational Missio« Koi Gree» hectic (GTM), Nogai Van

Yojana etc. Any other policy »easures oi activities pla»ncd rohe lIJdcrtake« for afforestation

and dCvc1upm nt uf green arcas cTso nccd to be shared with t4ryut, tin clincs Incl financia!

i nplicarions.

• Puhlic grievsnce redressal mechanism atStateLevel:

S in ilar to the non-atta irimcnt cities, Statcs way implementa centi alise‹J public gricvance

redi essal mecliani sm (w eb portal/arr based) at the state iexcl. States are expected to fisi out

action plan for the same. It shall also include ineclio;1iMn to address and dispuse grievances in

24-48 flours by the concerned Department.

• Hotspots ol‘a ir pollutio n:

Hotspots with respect to aii pollution (such as stubble burning, illegal waste buining,

tillauthoriscd opcrations, cluster activities, for est fires etc.) should he identifieda nd localised

action plan for- ii ii igorion of die kanlc .shoutd be prcpai cd.

14

• Categorization of industries zonesi ed,orange, and green sectors has already been

implemented so states may choose topermit or ban ‹en industry depending on the.tram of the

environment in thvir state or zones, for cxiiiripie- to TTS soirc industrics are banned.A s inn itar

strategy could be adoprcd by ntlier states.
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2.3 Timeline & Budget

Thc State should also mention overall and action wise timelines and budget requii ed for implementation

along with responsible author ity/depai tment. AQMC mayquantifyi equii ed finances/funding foi

implementation of SAP through mobilisation of funds through convergence of Central and State

Schemes.

Further, private financing and grants may be explored. SAP may also include the climate co-benefits

interns of reduction of CO2 equivaient to attract more investments from financial institutions and

private organisations. Finance Dept. to alloc8te specific budget forimplementation of SAP.

2.4Review & Approval Mechanism

AQMC under chair of Principal Secretary, Environment toprepare SAP and tobe approved by Steering

Committee under chair of Chief Secretary.

AQIvtC tomonitor the mplementation periodically and report to Steering Committee which will review

the progres.s of implementation.

15

16



BEFORETHE NATIONALGREEN

TRIBUNAL (SOUTHERN ZONE)

CHENNAI

Orlginal Application No. 159 of 2021(SZ)

IN THE MATTEROF:

Kankaiia Das,

Kolkata

Vei‘sus

Union ofIndia,

Through Secretary,

MoEF&CC andOrs.

Respondent(s)

STATUS REPORTFILED ON BEHALF

OF CENTRAL POLLUTION CONTROL

BOARD (CPCB)

A dvocateP. 3a $aIakshmi

COUNSELFOR CPCB



•• • TELANGANA POLLUTION CONTROL BOARD
Paryavarana8havan A-3 Estate Sanathnagar

Lr.No. No.0O1/TGPCB/AtR/NCA_P/20** 6@ .‹ Date: 24.07.2024

To

The Add!. Secretary,

Ministry of Env ronment, FDrests& Climate Change, Got,

Indira Paiyavaran Bhavan,

JAL, 2nd Floor, HSM Division

Jar Bagh Road, Aliganj

New Dethi — 110003

Sir,

s ub : VG PCB - N CAP - Age nda jtems from ltte Telangana fprpJacjng be ture rhe

ensuing Steering Commlttee — Submitted.- deg.

Ref• 1. Ma EF&CC Lr. No. & 16D17-41-2D19-CPA-Part{1), dated:16.07.2024.

2. TGPCB Letter co mmunic»ted toAdditional secretary, MoEF&CC

dated:02.12.2D23

3. GHMCIetter dated 14" October, 2022

Kind attention is invited to tha references and subject cited above. It Is to submit that the

following Issues of Telangana may kindly be placed before the ensuing Steering Committee for

deliberations and takinga decision.

1. Allocation of the funds under theXV-FC '

The num6er ofsatisfactory dens as per the AirQuality index IAQII and 5% reductio» in he

Particulate Matt‹ r site less than 10 microns (PM10) aretaken asa criteria for release of

100" funds allocated. The Following are submitted.

• Hyderabod is receiving funds under theXv-FC

• The PM 10 concentratio ns are 8D ug/m^.

- The concerted efforts by all stakeholders have resuIted in a decrease of the

concentrationsb ut not to the prescribed level of S%.

• Asa resu IN, Hyderaha cf Is being roleascd with only 75% of the sanctioneda mount.

• The redu«tion of 5% is practically difficult tha I too where the concentrations are

a round B0ug/m' duly m aint aining the Buslness As Usu al Scenario and considering the

econam ie growCh of Hyderabad being in top 5 cities.

n view I the above, it is proposed that, the steering commI ttee may co nst der th at any

reduction over the previous year shall be considered for 109% allocation of the fuiuds and o ii

achieving S% reductio n, additional incentive may be considered.

2. Patancheru as Integral part of the GHMC area:

+ GHMC addressed letter dated 14’
h
October, 2022 along with the GO forconsidering

• It was recorded in the Minutes ofthe 3rd Steering Committee meeting and attached

guide\lnes for reJe ase of 1unds undar NCAP (Annexure-II) where the foI\owl ng were

m entioned:

o 5.4 Other than 34 NACs Identified as nodal ULBS forU rban Agglomeratlon (UA)

under fifteenth finance commission,8 NACs arealso part of 42 UAs as per

census 2011. The following8 NAEs arealso not considered foF allDgDtTon Df

funds under NCAP, asthese are getting funds from XV-rC grant. Patancheru Is

shown under the Hyderabad UA

• Svl›sequently, Hyderabad UA is chatted funds and no separate funds are being

allocated to Patancheru under the NCAP asthesame is covered under the Hyderabad

UA,



- ho\menc r, in a II the r e views me etin°s,F atan cheru it he ing sho•’yn un der no n-coinp li0i\ Ce

for sep z rate» nn ual action tJ lan,P RANA Portal upd ationand other rcquiremen Is

con tin i 0u s ly.

• The its ue 'os plc ced before the ñ steering committc rorremovingf atñf›c Peru ffeW

ihe noi -atta in in ent City bcing an integral p6 rt of Gl-lMC.

¿. Warangal to be intl uded in the non-attainment city

• Greater \YarangaI Municipal Corporation covers W nr8n¿aI, Hanuniakonda a'd

Kazipet. The total population us per thc 20aI census is C?7449 end ccveiin• area cf

4O8sr. km.

• TO PMD iS ie oniturir\¿ abb ir°nt air quality at the fo llowin¿ 4 laca tioMs (2 under NAIVEP

a n‹f? ‹ Ocr 3.4AQhJ/.The AAQ data !Sh L°jn uploaded re°uIarfy in the TGPCB portsI.

• The PM 10 a re exceeding the N aLional am bien air qu ality stai›da rds.

T he ann uel averageaf Ph110 fro‹» 2014 toUII :J ate isa 5 fo flows:

ą. State Inst\tute of Repute (1oR)-

• The mln rjp Secreta rytoć overnmen t, EFS&T d+pt, Telangana proposedtu IIIrUc

E J°T R! r.s the Sta-u taR tłlro ugliI ett er d ateó: 17-U6-2024

- 1 ile credentials of EPTRI ellie II is h aving 30 yeahs of eyp eriun cc in \he field of

uinviro n i cen tal protectio ri and also p reparing the Srcte of e nvironm+rt rcPort*,

ć!imale C!Jang+ nadal agcnc\' for the Telnn ¿a na •ziti a state of ar la horajory

In view ofthe above, it is proposed that, \Ie steering committee may be requested for

?f›c/uding f/’7ft/ as /oR lps t)›e State of'Plan,gana.

5. St3te Action Plan — Constitution of Interstate committee forairquality:

• As per Use gri icle lines forp repa rat ion of State /‘•ctiUr\ Plan - Re gionalP law ning,a irsheo

anh «a-ardinaI ion mu chanisnJ‹ t 0c est.›hfis ired

It is request.•.d that, MoE F&CC Foprovidea common structure and offiCinls to be the mcmhes

foraddressing the regional issues.

Sul›i1Jittefi for kind consideration.

Yours faith fui y.

Sd/

k1EM8ORSECRETARY

COoy IO:

TheN ei L - Secretary, CPCB.P arlvc sI› Bhavan, East Ar}un Nagar,New Deihi — 1100 p32

Senior Enviranmental Scientist



Minutes of reuiew meeting held with stakeholder departments, National Clean Air

Programme (NCAP) under the Chairmanship ofthe MemberSecretary, TGPCB

Date and time-20.08.Z0Z4at 4.O0PM Place: Board Room, TGPCB

List Of Officia Is:

Annexed.

The review meet ng• was held \n Hybrib mode with the representatives of Hyderabad

attending physically and those from Nalgonda and Sangareddy through video conference.

TGPCB 'welcomed all the representatives of the stakeholder departments anda presentation

was ma de outlining the gist qf steering committee meeting held under the shairperso nship of

Secretary, MoEF&CC, preparation of AnnuaJ action plan for FY 2024-2S, follow-up action on

minutes of the AQMC meeting. State Action plan, Uti|ization of funds released un der NCAP.

Thegist of the discussions carriqd out in meeting areas follows:

I- issues pertaining to all stake holder departments

• To expedite actions on

a. Submission of Annual Action Plan for FY 2024-25 forplacing before the AQMC

forapproval

b. Conducting regular meetings as per the MoEF instructions

c. Regular Updation of Prana portal

d. Utilisation of more than 7SP• Fun'ds released under NCAP andSubmission ofu u

to facilitate release of further fun ds

e. Tapping resources through convergence schemes

f. To organ ze ’ENPed Maa 1e Naam' campaign and Swachh Vayu Diwas on 07‘"

September 20t4

g. To provide relevant inpuLs far revlsion of State Action Plan (SAP].

h. To participate in Swachavayu Sarvekshan and focus on the action points where

less or no marks were awarded forImproving the rank

i. To br1ef the HoDs on theproposed change in the performance evaluation and to

take necessary actions accordingly

j. Submission of1 (one) minute video clip(s), Images and one page write-up on

best practices within 2-3 days.

II. Issues specific to the Departments andc ties

a) GHMC:

• Submission of Annual Action Plan for W 2024-25 within the 2-3 days to

TGPCB forplacing before the AQMCforapproval.

• To Communicate State Level Monitoring and Implementation Committee

(SLMIC) recommendations toMoEF forrelease of XV FC grants to Hyderabad

forthefinancial year 2024-2s under NCAP.
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• 7o ensure compliance slates on implementation of san on open burning of

$arba$e within GHMC area.

• to prepare the Annual action plan in line with the source apportionment

study report duly synchronizing with the 6mbient airqua lity monitoring

stations of TGPCB torecord the improvements

b) TGRTC:

• Pending UC forthe balance amount ofRs.1.28 crore shall be submitted by

the end ofAug’24.

• TGRTCtoco-ordinate with the traffic department on theinitiatives being

taken b1 Cyberabad Traffic Po! ce and also with HMRL forestablishing Last

Mile Co nnectivity.

c) TSREDCO:

• Pending UC forthe balance amount ofRs.13.80 cr shall be submitted before

Oct’24.

• To share with TGPCB. the copies of letters sent by TGREDCO to HMDA,

TGSPDCL and GHMC forat1ocatfon of new sites for installation of EV Charging

stations to be shared. TGPCB to addressa letter to the concerned witha

request forexpediting the allocation,

d) TRAFFIC:

• Pending UC forthe balance amounc ofRs.1.84 Cr shall be submitted by the

end ofAug’24 by Hyderabad Traffic Police.

• To expedite the junction Improvement, lane discipline and other works.

e) C/V/L SL/PPL/£S DEPARTMENT:

• The details of inspections carried out, No. of Eases booked and action taken

to be uploaded inthePRANA portal

f) AGRICULTURE:

• To assess the total qu ant‹ty of agriculture residue area wise and to initiate

proactive steps in establishing of the Briquette/pelletisation units and

availing Got subsidy.

• To actively continue building awareness to the farmers on health effects on

open burning and airpollution

g) HMRL:

• To coordinate with TG RTC for providing last mile con nectivity.

h) RTA:

• Establishment of RVSF and ATS facility,

• Ensuring the m andatory compliance of getting vehicles certified with PUC

• Details of Cases booked on the three wheeler autos that are registered ou tside

the GHM C and are plying within GHM C.

III. Sangareddy ULB:





• Addl. Collector, Sangareddy informsd that, the annual action plan for FY

2024-2025 wil| be sU bmitted within this week.

• Black topping 420mts work has been completed at Manjeera lane,

Sangareddy with 2023-2024 fund and UC will be subrTtitted within this

m onth, 2024.

IV. Na Igonda ULB:

• Dy.EE, Nalgonda informed that Annual Action Plan for 2024-202a will be

sub mitted within this week.

• The Utilizatio of fun ds is below SOA and has to be expedited formore than

7SK for the committeda cttvit\es withina monthfollowed bY Submission of

UCs to facilitate GOI for release of subsequent funds

The MS, TCPCB advised all the representative of stakeholder depts to take appropriate

actions with in the timei ines for improving the air qu atity in the non attainment cities.

The meeting was ended with vote of thanks to MS, TGPCB and participants.
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